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LOK SABHA

Monduy, September 14, 1964/Bhadra
23, 1886 (Sakas)

The Lok Sabha met at Eleven of the
Ciock

[My. Sreaker in the Chair|
ORAL ANSWERS TO QUESTIONS

Dr. J. V. Narlikar

T

{ Shri Yashpal Singh:
Shri Vishram Prasad:
Shri Indrajit Gapta:

*147, { Shri Kapur Singh:

[ Dr. L. M. Singhvl:

| Shri P. K. Deo:

| Shri Mohammad Ellas:

Will the Prime Minister he plessed
tu state:
ta} whether Govermment's atten-

tion has been drawn to the press re-
ports that an Indian Secientist, Dr.
Jayant Vishnu Narlikar has shared
the honour for propounding A new
theory of gravity:

of
vy

(b} if so, whether the services
the scientist will be utilized
offering him & suitable o Limd

(c) whether it is also propused to

give some award to him?

The Parliamentary Secretary to the
Prime Minister (Shri Lalit Sen): (a)
Yes.

(b} The Minister of Education Is
seized of the matter and he is taking
particular interest in i*

ie) No,

1040 (Ai) LSD—1
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=t guare fag ;o HERWT F
e & fm & o o o fome

#t ¥ fF e\ fawew Wi Camdy
™ T & §19 § 92 e faew Wi
7 % A ¥ groY g ¥ Qe & o
A, o oy W frew w0 § o
@ g A 8 AT A g
AT E 7

o1 afew 3% A wEER IR
fear & o fas & fawar & do 5@
e dETEE ¥ §ew T R,
IHE GTHT FT AFERT § W qIET
& g iy ¥ feaw wrsfaw o wev7e
fomra & wF e faar § fooas
wrTaad urg w7 faafrem e
o F® AT TH | TEE A
FTALr qeey. § TR O TN 6T
ferr & 7

w1 gy fRg  TEA TgT 6
faeit gfrafedt § arftw orf & a7 =3t
) foft gfrafadt & 7 faem ghmafed
& yEET A g e @ 7

ot afew &= AT a% FATd AA-
w1 § wrew gfrafedt § v de
8o e ¥ frdt oy #1 § W vAw
I E e e #faw
s fear §

Shri Kapur Singh: Have Govern-
ment ascertained whether institutional
facilities and academic climate such
as can suitably accommodate a scien-
tist of the calibre of Dr. Narlikar
exist in this country?
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The Prime Minisier and Minisler
of Atemic Energy (Shri Lal Bahadwr
Shastri): Dr. Narlikar has been invit-
ed to come here, When he comes,
naturally we will discuss these mat~
ters with him. Whatever facilities we
can easily provide, we will be pglad
to do so.

Bhri Kapur Singh: Those are per-
sonal and institutional facilities, 1
also asked about academic climate
Will that also be discussed with him
and provided when he comes?

Shri Lal Bahadur Shastrl: Natural-
1y, many things will have to be dis-
cussed, His wish also will have to
be ascertained.

Dr. L. M. Singhvi: Have Govern-
ment paused to consider, in the wake
of the sucvess achieved by Dr. Narli-
kar, the consequences of the fact that
scientific achievement in this country
requires considerable contribution
from Government and there should
be a quickening of scientific research
in the country? What is being done
by Government and how do they pro-
pose to utilise the services of Dr.
Narlikar?

Shri Laiit Sen: 7 said the Ministry
of Education is seized of the matter.

The Education Minister is taking a
personal interest, The Indian Council
of Cultural Relations have already

extended &n invitation to him which
he has accepted. When he comes
here, 1 am sure this matter will form
part of the discussions.

Shri Harl Vishnu Kamath: Do Gov-
ernment realise that devoted and
dedicated scientists like Dr. Narlikar
and, before him, Dr. Chandrasckhar.
renowned astrophysicist, are not so
much after jobs, referred to in this
question, or awards, also referred to
in the question, as adequate and full
facilitie; and & proper milieu for
conducting research? If so, have
Government thought of providing
facilities for the same? Because Dr.
Chandrasekhar has still not come
back. He has been abroad for 20

years, What have Government done -

about it? Have they done apything
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at all? And what do they propose W
do in the near future?

Mr, Speaker: That has been answer-
ed by the Prime Minister,

Shri Hari Vishnn Kamath: He sid
they would discuss the matter with
him when he comes, Have the Gov-
ernment of India thought of this
matter so far atall, all these years? Or
is it that they wake up when some-
thing happens?

Bhri Jomchim Alva: What is the
difficulty of discovering ‘Narlikars'
right on our soil? Is it due to the
fact that professors are not ready to
credit their students and research
workers with the work that they do?
Or is it that that they do not have
brilliant students or have tog few
brilliant students in this country?

Shri Lal Bahadur Shastri: I am
sorry I did not foilow the question.

Mr. Speaker: Nor did 1. Would he
like to put his gquestion again?

Shri Joachim Alva: Why is it that
we do not discover Narlikars right
an the spothere, and they have to go
abroad to be discovered by profess-
ors? Is it because, though we have
brilliant students here, they are not
given the credit for research by
professors; the professors cite their
own names and will not discover the
students?

Mr, Speaker:. He is discussing the
ulternatives

Shri D. C. Sharma: May I know if
the Government is considering the
formation of a separate cell in the
Council of Scientific and Industrial
HResearch for absorbing persons with
extraordinary scientiic talemt, and if
80, when that cell will be coming
into effect to mccommodate unusually

brilliant persons like Dr. Narlikar.
Dr. Khurana and Dr. Chandrase-
khar?

Shri Lalit Sen: This is a sugges-
tion that could be considered.
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Neltru Memorial Fung

+
r Bhri Rameshwar Tantia:
Shri Bishanchander Beth:
Shri Prakash Vir Shastri:
Shri Yashpal Simgh:
Shri Jagdev Singh Siddbunti:
*148, { Shri Huokam Chand

Kachhawvalya:

Sliri Gokulinands Mohanty:
Shri E. Madhusadan Rao:
Bhrimati Remuka

| Barkataki:

Will the Prime Ministey be plemsed
to state:

(a) whether it is a fact that a
Nehru Memorial Fund has been
launched;

(b} if so, how this Fund is likely
to be utilised;

(r) the total amount so far receiv-
ed in the Fund; and

been
contributions

(d) how many banks have
authorised to recerve
to the Fund?

The Parliamenlary Secretary to the
Prime Minister (Shri Lalit Sen): (a)
and (b). Yes, Sir. On June 27 1964,
the President issued an Appeal for
contributions  w  the  Jawaharlul
Nehru Memorial Fund  which will
aim at promoting the purposes that
were dear to the heart of Jawahar-
lalji. A National Committee of the
Fund has since been formed with the
President ag its Chairman and many
other leading citizens a8z its mem-
bers. The Nationaul Committee has
decided to constitute a Trust in this
connection and has alsp set up a
Programme Sub-Committee to for-
mulate concrele schemes for which
the Fund might be utilised,

(¢) According to the latest infor-
mation available with the Memorial

Fund authorities, the total amount
received upto August 14, 19064, was
Rupees eight lakhs and thirty-four

thousand.

(d} Nineteen so far.

BHADRA 28, 1888 (SAKA)
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Shri Bameshwar Tamtia: May I
know the reasons for this poor res-
ponse for a memorial fund to a great
leader of the nation, whether it is on
account of wrong approach, and if sa,
what methods Government are think-
ing of taking for collecting a decent
amount?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastrl): The hon. Member should
know that this committee, as also the
collections sub-commitiee, were re-
cently formed, The collections sub-
committes has vet to start its work.
It is meeting on the 17th, and discus-
sing with some people also. Secondly,
Government directly cannot make
collections. 1 have no doubt that
there will be full and hearty response
from the people for contribution to
this memorial fund.

Shri Rameshwar Tantia: What is
the biggest amouni received so far
from a single firm or company?

Shri Lal Bahadur Shastri: [ do not
attach much importance to the biggest
amount, One rupee js as important
and valuable as one lakh,

Shri G. Mohanty: May I know
whether an organisatiop has been set
on foot to push on collections?

Shri Lal Bahadur Shastri: Yes

o gt wrewt o fam g
e e e WY weETEr wan
fafa & w7 w1 qewwm A € gEE
ferdt 78t 3, ©ft  owr ER O
W1 gEeUT A Ehm, TR Eed W
FATHTETT A QTN § 7S smedy €7
AT o TEy faaer mwr mEw e
T WAy T Y

W WEY | AT 47 69 7
AT ¥ 7

ot wTw TETT WEN ;o wTETT A
w1 ¥ wAw T# R ) Afew am oA
smEr w gwrE T e A e
wTH g AT I SR gA Emm
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f& w7 ans o art sy g § A
aré & fx @1 1 geeir gar @« w4 A
at, sart wfgw @ Fifow 72 & fF
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st g fag . @Y ORI @
aFar & fr =w oo g H g2 3w
Jurmia &1 @ wEEEE A E
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g

oW wpiEg 4. 9 39 gfgy
ar T gfen

Y gR Wy WA GWL AW A
T T3 U1 97 43 30 syfaayt 3 A FAG
W A TNEEE §, I wag ' §
&|1 ®ae §, vwr A Wt gER fer
ST, AT GHT AT FE TrEAT [T
LIl

e WEET - I R aTEAr §
2 4d fag me A aw wa .

Wt gww =T wgEm A AT
QST ATAT AT-A A WAY =Y A @Y G447
FHIAT 2 AGT TH AT H FEC A A
Y FuTan &, W G677 #4976
& fae = faar smom ¢

oy wEAT ;W ATl 9%
T A AR A TE R

ot T araw 3% @@ arrme
W ¥ U A ATaT £, wT T STTW
¥ wowre A dam fray ¢ fF 72 e
ot w7 7z F¥ AT AN €7 7 F wIAT
0. I W 7 § e Py wmg ¢

ww JEng - IR %71 fr
7T wTaT , AT W g ¥y

Shrl Basumatarl: I think only one
paper hag issued an appeal for colleet-
tng funds—Hindustan Times, What
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steps have been taken by the Govern-
ment so that other papers also issue
such appeals?

Shri Lal Bahadur Shasiri: A number
of papers have issued appeals. As I
said in the beginning we have vet to
commence the work of collection in
right earnest.

Shrimati Savitri Nigam: [ want to
know whether any idea has been given
as to what would be the nature of
expenditure from this fund and whe-
ther the money collected will be
spent on the welfare of the children
and the education of the handicapped.

Mr. Speaker: That is & matier to
be decided by the committee,

Shri Bishwanath Roy: In  view of
the love and affection showed by the
general public to  the late preat
leader, may T know whether any
agency would be set up at the district
level so that ordinary peasants and
others . . . )

Mr. Spetker: That is a matter for
the committee

= [Late Prime Minister's Residence
i

' Shri Prakash Vir Shastrl:

Shri Vishram Prasad:

Shri Yashpal Singh:

Shri Jagdev Singh
Siddhanti:

Shri R. G. Dubey:

Shrl P. Venkatasubbaiah:

Shri Rameshwar Tantia:

Shri Dhaon:

Shri B, P. Yadava:

Shri Bishanchander Seth:

Shri Bagri:

Shri P. R. Chakraveris:

Shri P, C. Boropah:

Shri A, S. Saigal:

Shri P. K Deo:

Shrl Vishwa Nath Pandey:

Shri Hari Vishou Kamath:

Shri E. Madhausudan Rao:

Shri Kishen Pattnayak:

Shrimati Renuka Barkataki:

| 5bri D. C, Sharma:

Wit the Prime Minister be pleased
to state whether Government have

*148. 4]




Oral Answers BHADRA 23, 1886 (SAKA) Oral Answers 100

1359 -
any proposal under their active con-
sidaration to convert the late Irime
Minister's “Teen Murti” residence in
New Delhi intg a national memorial?

SR WO AT e Tt (sh
WTE WETIT WENT ) Wi oF afee war-
I LT AT am g, 7 Wil & fe
SEM T a1 " H O TeqAT &1 A
WX 7 I 39 59 raeg i forar 2,
afer o wrer g AT O ) wH T
fa=e fom, waddz & ot fasns fear
s o fag frar feoa ot w0 e
UF TRTH FA74 1

st gfe faeor wraw - faeg =a
AT gl (Interruption)

The Parliamentary Secrefary to the
“Prime Minister (Shri Lalit Sen):
Government have decided = that the
Teen Murti House should be used
primarily for a Museum, with g
Library, dedicated to the memory
of Jawaharlaljii.  The Ministry of
Education would implement  these
proposals regarding the Museum and
Library as = Government project.
The Southern Wing of the  House
would be ufilised for the proposed
Personalia Museum, The Northern
Wing would be used for housing the
proposed Library; some of the
smaller rooms in the Northern Wing
might be ,used for pufting up wvisit-

wf} ST AYT TS W Y AT
Tgat & g T By wwey @ o wfEA
AT ¥ WY 9 9T w1 97 fa=re
e &t o 3 mwmy wlT o fA Ry

ing research scholars and lecturers.

s oETr e men) : § g S
T g 5 sam sy o frame s
ot % et 3 § Y2 Ser wsgwfs A
o AT ¥ IEE T v ofan &,
W JEE! WEH A FATO A §
T2 T ATET A AECQ ¥ AT §
wanfasrgmafrar

Shri Lalit Sen: I
answer this guestion.

ST Swmmfie wret : PR wfn
N wt ot X et wrage afraa
freit & ot fr  gwreroomt #
sFifeE g€ o, 3% T8y T ek
s Adl a7 fs T E ¥ ey
¥ o we=t fam oW few e
Iy faqy a1 e w0 A it
ot & o ¥ oy R T R
et g% 219 & W W qEE
Tt M ¥ emreE wifaew et
¥ a3 AT &, oY v R W i
T A weqfe ®) o % ey |
e w2 Wy A T Wy fhrite
T Aty

need notice to

T damr fmar

ot ouare feg 0w oaTRAr
WA & FI0 H T o e &
TR WA R g Aoy W # o
T AU w7 q9qA fawem, &
ot ¥ g, % A2 WA grfew A,
& THE WA FT ANTATLRI 71 T
fran o <y & st Igf o & mfeesr
AR IR

ot aw wgye grent - & fadh
W ft fedew o A @ fR
THTT gt At A woAT faer # wre
wam & qArfeer e faa @ i g ey
wY & faay ara, AW F A & g

Bhri Nath Pal: Does not the Prime
Minister think that it would have
been far betier in reaching such a
decision that Government does not
act by jssuing an executive flat as it
has done, that it does not act in a
partisan way but tries to consult pub-
lie opinion and takes Parliament into
confldence and, secondly, doés he not
think that it would have been ftting
memorial to the late Prime Minister's
memory if the residence of the first
Prime Minister of free Indin conti-
nues to be the official residence of all
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Prime Ministers so that they derive
inspiration from the house, so that
they are conscious of the heavy and
great heritage they carry and become
inspired sll the time they live in the
house? Has that aspect been taken
intoe consideration?

Mr. Spedker: No information has

been asked for.

Shri Nath Pai: The
whether that important aspect has
been taken into cogsideration. What
is the answer to the first question?
Was public opinion consulted? Is it
not a question, Sir?

question is

Mr. Speaker: Whether public opi-
nion has been consulted; that is the
only question.

Shri Harl Vishnu Kamath:
Parliamentary opinion.

Even

Mr., Speaker: Order, order.

Shri Lal Bahadur Shastri: Of course,
public opinion as such in no formal
way was consulted. But 1 have no
doubt-—there may be some ecxcep-
tions—that by and large it has been
generally welcomed. (Interruption).

Some Hom, Members: No, no

Some Hon. Members: Yes.

Mr. B er: Order, order. It is not
proper for so many hon. Members to
sy so loudly 'yes' or ‘no’ in this
manner.

Shri Nath Psi: Is the decision final?

Mr. Speaker: We cannot decide that.

Shrl Harl Vishou Eamath: 1s it
open to review or recoasideration?

Several Hon. Members rose—

Mr, Speaker: Order, order,
Members will kindly sit down.

Hon,

Shri Nath Pai: [s the decision final?
Shry Lal Bahadwr Bhastri: Yes.

SEPTEMBER 14, 1064  Orul Answers
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ot wwitw Fery fagrelt : o eI
® w70 F § F g\ FORTC A T
frare wx faar § fe w& e #Y qe-
=Wl ¥ W gW oW & A Ay
Qg

Mr. Speaker: The question is whe-
ther that aspect also has been conai-
dered by the Government, namely,
that it would not be a bad precedent.

oY arw wpgT oTest  xEd wx
w T o gty A qR S
aft, afww & s et & oy frdtga
o wigen g f sfer srargeam apw
¥ATE BW ¥ ¥ OF wu w4 Ay
7, & o F TR oy Fmrt O &
T ¥, TEA W Ry #1 GEGT 59
FATE YT W (Interruption)
Mr. Speaker: Order, order. There

ought not to be such excitement. 1
allow a question, but nolhing further.

o Trivewy zifeay S ot wamre-
AT ALE W T A JgA Q@I Q@1 W@T
# ag = @ § IR oW vqmy 9 aeat
®fay o e g do w0
FroAT = rE vy

ot oW T TN EW AW
T T R, |ETOTE: v 97 faae
firgr mar , afer gav fadr difae
wiE = T} A owm o dnfow
FREY ww Y & ford on W wrgdw wwd
T sqY A

wt et : ety weT At ot &
forame o # AR A daE 4 w0
Fo § 1T MR W vt Ay o
T WX 8 T4 To ¥ wErg ) wHTH
el o ¥ A &t arnfee T
g W W argfeen it o W
aptary gor wr Wit a0 & oW
WTFTT 4 ¥TIE To &Y My W1 Al
U q WY & aw oy ooy
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wTA w7 $WET W G 3 A W R 8
W %o %1 IW gwafe w1, AN fis Oe-
ﬁa’r,nﬁ:mﬂmﬂsﬂ(t.
T w7 W T e oft
¥ 1w Al ot R oy vk el v
FEHqrE T AR )

oW Ry &8 8T oy ewe gt
v e aff &, e gfe s
aaey ¥ &t At Afed 6 § wafad o
[ATH w1 awrw o7 2 frmr ATy oY oy
g

it wTe WETET WTeN  AgT A% T
TeT ¥ ara ¥ wgr ofew wevgeAT™
e @A g, g aoer W § ol
gt et oY /T 17 4 A O safiermy
THTA AT, ATEEZ T )

ot e aaw - TR ofew WY
ifad 1

T e AEIYT oreAY ;679 g |
wfis oy safwerme wwre a1, 39 A F
ofra ot & w1 fawr of ¥, FoaTe
EF " 3 6 S yawmeE faga
& amrsi w1 4 foremr £ F% agt 3w
rar o e s o wew wf I
o1 & & fagy Iy, oy Ifew g o
o grm o g arfeae A, gfe
A Ad AT A, A Py
sy XAy g« I oA o qv
ifex AgE o AT @ W oW oaw
frrgur g e i A fr e &
fe ot frafa & sardeeft o7 afrear &
IAET WETR AP AT wfEd oW ot
fafreee ogr 43 gu &, =7 ot & &
T I § 1 Ao aghmdt ot AT
Y ¥, 30 AN W A
@ s w7 &, Iwwr www TERT
ay, wg aw fear mar o IR TR
o & fear 1 i wgr e g w9 o
Fox T, v fiear arge e v oy
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¥t ary 3T ag vt 6 R o g R
gt s it <} o ww gw g
AT T g ¥ w41 g ArEm
A 3w ¥ wr §, T &3 areey
v & 1 Y Forerr W W o T
w ¥t Wit g & v & oy durc
o IR wx fear

ot wt  o% A & 59 T
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werw wiw A i w7

ot arpft - & @5 wem o K ow
STATNT ¥ AV JITAT WTET K | Q%
Wt & w7 ¥ Ay 9%, OF W
WTHAT & FATY TC {TL X T AT W
3w agwrn war 3w & 7 wegfrar o
gt v gk & IEET A wwT g oo
ATY 9T OF 9 & AR g
o o ot Afgar gw ww Al
weot ¥ Treg i Y wirdy g o gof-
ofty % wefir @ W W & @A o
wife 7 8t o g o & a7 duy AT,
¥ o, W7 XEW! AT Wy EwT f 7o
qOeTT A N fawt frar b, ag A k7
qmgﬁmmwmfm
Lo

Torw Wt XY 97 7 99
s amg |

wfwergt : ks o Afea &

wearw wivew - § 0@ gy 6 v
o Y & et

ot Wt g A AT o 4
www www . 9§ wew O
aft §, afer wis oy wrrer Afew
off wregt AW & W,
worw wpnew w9 s ik
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wume WgIT o, O & e e
Tg. . . Tgh w4 5 & fomg g8 w9
& awar g |

Shri P. R. Chakravertl: While tak-
ing the decision of setting up u na-
tional memorial, may I know whe-
ther the Government tock intp ac-
count the  historical performance
which made the whole nation inspir-
ed and stirred fo its deplh and that
the only place which can claim
aliegiance and homage of the nation
i3 the residence of Shri Jawagharlal
Nehru in Allahabad sand not the
Prime Minister's residence in Delhi?

8hri Lal Bahadur Shastri: Regard-
ing the Allahabad house, as I said,
of course, he has already decided
that it should be glven to the nation.
S0 far ss this house is concerned, ai-
most his entire activities especially
during the last 16 years has been in
Delhi, and the Government did feel
that they must do something in re-
gard to this matter at the earllest
possible. We gave careful thought to
it. I think Government has taken
the right decision and we want to
stick to it

Shri P. C. Borooah: May I know
whether It is a fact that our lat:
Prime Minister, Shri  Jawaharlal
Nebru, the idol of our nation, attain-
ed his height of supremacy, glory
and greatness long before his occupa-
tion of the building at Teen Murt
Marg; also whether it was feit that this
sge-0ld building of brick and mortar
was erected by foreign rulers for a
particular purpose?

Shri La]l Bahadur 9hastri: [ think
he has not completad his question.

Shri P. C, Borooah: May I know
whether it is not a fact  that Shri
Jawabarlal Nehru, the idol of our
nation, hgs attsined the supreme
height of glory and greatness long
before his occupation of the Tin

SEPTEMBER 14, 1964
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Murti Marg residence and whether it
is not also a fact that if the age old
brick and mortar building erected
by the forcign rulers for a particular
purpese is used or wutilized as a
memorial it will defeat that object?

Mr. Speaker: I could not follow it.

Shrl Lal Bahadur Shastrl: I could
follow the first part of the question.

Mr. Speaker: Whatever he has
followed he might answer. I could
not follow it

Shri Lal Bahadur Shastri: About

the first part of the question, I would
like to say that the hon. Member is
hundred per cent correct and I wish
all the members sitting here realise
the importance of what he has stated.

Shri P, E. Deo: While urging that
the name of Pandit Jawatharlal
Nehru should be best commemerated
by upholding the principles of
democracy which were so dear to him
instead of putting up a statue here
or maintaining a  building some-
where, in view of the shortage of
accommodation in Deilhi may 1 know
whether Government is golng to
Tevise its decision so that the build-
ing could be utilized for a better
purpose?

Mr, Speaker: Shri Kamath.

Ehrl P. K. Deo: Sir, he has not re-
plied to my question

Mr. Bpeaker: When the hon. Prime
Minister says the final decision has
been taken how can I esk &im lo
revise it?

Bhri Harl Vishms Kamath: Apart
from the considerations which have
been voiced by my colleague Shri
Nath Pai and other friends in the
House is it u fact that the security
organisation has also reperted or
suggested that the late Prime Minis-
ter's house is better-suited from the
security point of view rather than
the present residence and, if so, whe-
ther this mmatter has been consider-
ed from that point of view also?
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‘Mr. Speaker: The Prime Minister
says a final decision has been taken
by the Government.

Shri Harl Vishou Kamath: I want
to know whether this particular point
was also considered before taking a
derision.

Shr! S. M. Banerjee: After Mr.
Sanyal's murder, it should be shifted
from there,

Shrl Kapur Singh: Sir, you have
also stated that some other arrange-
menis should be made from the se-
curily point of view. { Interruptions)

Shri Lal Bahadar sShastrl: Some
security arrangement perhaps s
necessaly for the Prime Minister.

Shri Harl Vishnou Kamath: All ar-
rangements; not some,

Shri Lal Bahadur Shastri: I am
a much smaller man. Therefore, I am
not easily going to be . . .

Shri Harl Vishou Eamath: But you
are the Prime Minister,

Mr, Speaker: Shri
Yadhav.

Bhri Harl Vishmu Kamath: Sir, he
has npot answered my question. He
is answering it

8hri Mapur Singh: How can the
Prime Minister of a country say thlt
he is & man? {(Inderr

Ram Sewak

ol ATyt cog . L.

Mr. Speaker: Will he kindly resume
his seat? [ have already borne him
too much gy greg & ware wy WA E A
#H ow oww AwaT @ AW F wer
TE W f 1w aez ¥ oag gy
ot vy R e Y wen wifgd
When an hon. Member or the Speaker
is speaking, others should sit down.
They should not continue to stand
or speak. We cannot proceed in that
manner. Now Shri Ram Sewak

Yadhav,
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Shri Har! Vishnu Kamath: Sir, the
Prime Minister was answering  my
question when he was interrupfed by
some other Members.

Mr. Speaker: I do not think that
question arises when the Government
says that a final decision has been
taken.

Shrl Hari Vishou Kamath: [ want to
know whether that final decision has

been taken after considering this
aspect also.

Mr, Speaker: When they are not
going to revise their decision, whe-

ther they have taken this point into
consideration or not is not relevant.

Shri Hari Vishnu Kamath: They will
be forced to revise it
w1 TW Hww T W7 WA R
gz formr § f orgt o v am Aer dar
€ &, 3w oo Y TEET ETOn T
areT & 1 & w2 f i wmy Ao
¥ eoffy <fer wamgoTe Awe wew
qTF ¥ TR g9 9T FaoeyT fey 8,
aft gf, @ =@ o7 W& A wwTEr WA
t? waw v A ot W § e ogw
W ¥ T g e s
o & wnity wEw el € peera )
& wrrr W § R 3w fawn o e
wri€  wf § wm ?
ot s ange ovewt - e v A
AT VAR T ITGH G 5 97 e
wASTAaI R

ot gerdc srewt - oAy W ofer
ot o ey % 8, 39 9% a1y w1 fewr
Lo

st wrw WYY wvet : & ag arar
g1 & wfy w apm wr, & qroer quy
TATAT AT W7 | WEE AR TR aw
war %1 wwrer B afer o wr s e
W ¥l ger @, I = s
wrr & § gur ar #fer grft oo g
a1 | form wEw ® urE qEeTaET
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T w=FX § IHE Y OF TETT § IR
TW GUT T | WY AW A T XA
T 1 wfem wrre wom F ot § gF e
wiw oY FTETT ¥ ATw A Wk dwn

Lac 8 ]

=l vm &ws amew 5 OE AW
1 o At W | TE e gt
wifgw w1 % Wt ¥ wr etk B
L g

Shri Shivaji Rao S. Deshmnkh:
Would the Government be pleased to
comsider it, on compassiongte and
humanitarian grounds—the first Prime
Minister of India is supposed to have
led eventful moments in this very
House—justifiable to convert Parlia-
ment House building as memorial to
ithe laty Prime Minister and, if not
which considerationg are involved In
hig residence being memorialised?

Mr. Speaker: Order, order; we are
very responsible persons being watch-
ed by the nation asa whole and, more
particularly, by the visitors that are
there. We should not indulge in
such questions that might be the sub-
ject of ridicule by others.

Shrl Shivajl Rao S,
May I plead with you.

Mr. Speaker: Order, order. Shrimati
Reddy.

Shrimati Yashods Reddy: May
1 know from the hon. Prime Minister,
apart from the great love and
sentiment we afttach to our late
Prime Minister and apart from the
fact that Shri Lal Bahadur Shastri
bms seid that he is much smaller with
which we do not agree, whether it
was a correct precedent to have
made the official residence of
the Prime Minister a memorial, be-
cause tomarrow u,_ President or &
Prime Minister could say that he does
not want to stay in any official resi-
dence! Is this a correct precedent
and 11 there such a precedent any-
where In the world that the official
residence of a Prime Minlster has

Deshmukh:
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been made s natnonal memorial after
his death?

Mr. Speaker: Next question.
Culcutia-New Zemland Telex Service
+
r Bhri R. G, Dubey:
Shri Vishrim Prasd:
Shri Jashvant Mehta:

Will the Minister of Comaunies-
tons be pleased to state:

*158,

(a) whether iy is & fact that Cal-
cutta has been linked with New Zea-
land by telex service from 1lst June,
1964; and

(b) whether g similmr tele-com-
munication link would also be estab-
lisheq with Bombay and other im-
portant cities?

The Deputy Minister in the Depart-
ment of Communications (Shri Bha-
gavatl): (a) Yes, from lst May, 1964.

(b) International Telex Services to
foreign countries, including New Zea-~
land, operated by the Overseas Com-
municationyg Service are glready avail-
able to subacribers at Bombay, Ahme.
dabad, Caleutta and New Delhi Subs-
cribers gt Madras will also have simi-
lar facilities very shortly.

Shri R. G. Dubey: May I know the
expenditure involveg in this project?

Shri Bhagavati: No extra expendi-
ture is involved in this project
because this is merely an extension
of the Lodo-British direct lelex link
with New Zealand.

Proposals for S



Will the Minister of Information
Ang Broadcasting be pleased to state:

(a) whether it is proposed to take
any specific steps to assess angd im-
prove the working of her Ministry;

(b) whether it is a fact that she had
indicated the need for evaluation of
the performance of ang for gtreamlin-
ing the work of the Ministry socon
after assuming charge of this portfolio;
and

(c) if so, the broad features of the
proposal under consideration gr of the
action already taken?

Gandhbi): (a) to (c). A statement s
laid down on the Table of the Houss.
[Placed in Library. See No. LT-3105/
64).

Dr. L. M. BSinghvi: May I know
whether the Minister would outline
for us the various matters which are
being considered for inclusion in the
lerms of reference of the propossd
committee, the extent and scope of
its functions and whether the com-
Tittee would be entitled also to re-
commend that the broadcasting
operations of this country should be
run under a public corporation?

Shrimati Indira Gandbi: This
matter, as I have said, is under con-
sideration. We want to have a whole-
time committee of knowledgeable
persons who will go thoroughly into
the working of all the units of the
Ministry The termy of referance are
atill being considered and will ba
shortly finalised
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Mr. Speaker: [y there a propo:al to
form a Corporation also?

Shrimati Indire Gandbi: The Com-
mittee is at liberty to suggest it.

Dr. L. M. Siaghvl: The common
complaint against the broadcasting
operations in this country is that they
have fallen into bureaucratic grooves
and, as a consequence, the external

and the domestic publicity hes
suffered considerably Would the
Minister say whether the Govern-

ment has any thinking in this matter
and that thinking is being refer-
red to this committee for further
evaluation and assessment?

Shrimati Indira Gandbi: Az 1 said
earlier, the terms of reference will
be as wide as possible and it is for
the committee to go into all these
matters. It is g matter of opinion
whether these media huve gone down
in quality. I do not think so

wit wo wro iyt : g T SET-
o g & werty ot fufew fawmr
# % wor wer K &Y o wmfe arve
dte wrfe 1o, qufmfudy wiw 1 &
AT Wi f f o Wi wnht oo
ax Y ¥ dw g0f a7 gum gET
e @1 w17 & wor wew O & 7
% W qu e e ad ?

st gfee ateft : gar®t wifee
wrft fe 97 %A & ¢ avg Y fis
¥t gF i ¥ whw wT EF

Shrimati Savitri Nigam: How far
is it correct that many of the experts
have expressed the opinion that the
formation of a committee wil] ba
delaying the action and how far is ft
correct that much of the criticism
which has been recently made has
been not based on facts but has been
designed by a couple of prejudiced
people?

Shrimatl Indirs Gasdhi: There has
been all kindg of criticism both in this
House and in the press Naturally, 1
cannot say how much of it ls biased.
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Shri 8. C. Samania: The statement
shows that many helpful sugges-
tions have come to the Ministry about
efficiency and funclioning of the Al
India Radio. May 1 know whether
those things will be placed on the
Table of the House pointing out
which have already been accepted.

Shrimati Indira Gandhi: Some of
the points are already outlined in
the statement and as this Committee
procecds with this  work, we will
naturslly keep the House informed.

Shri Sibodh Hansda: Nesides there
buing news  bulleting  through the
medium of English and other State
languages, 1 would like to know
whether there is any arrangement to

broadcast news through any of the
dinlects? .

Shrimatl Indire Gandhil: I thini
already a number of dialectg are usad.

Y auvare flag: F¥a7 W wOR ¥
ama ¥ a7 v urdt § fe e ifem
W w1 FETAT AMT MM W ¥
dfrfi &y F Wy v 4, v Frda
WY Ermi & g ¥ fAg wvf awm
AT T ?owET wOETC d o Wy 3
s dwrGiy sTe & wer oF o W
w1 ST EEy yarfor ey o ¢

Shri Bham Lal Baral: May I know
whether an attempt is being made
by this Committee to suggest
measures that will create mass con-
tact with the people at large for two
purposes, firstly, to translate what the
Government are doing for the welfare
of the people and secondly to know
the actual pulse of the people?

Mr. Speaker: Suggestion,

Shrl Harl Vishnu Kamath: When
the Minister recently gsaid that the
Britlsh time pattern, functioning and
set-up of the All India Radic had
not been re-oriented to the demo-
cratic conditions of independent India,
was she i that indi y she
was criticising the policy and prog-
ramme of her own father, the late
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Prime Minister and, if so, since the
massive Chinese invasion, when she
became " Chairman of se many cum-
mittees, the Citizens Committee, the
National Defencp Council, the Integ-
ration Committec, ¢te., Why, during
the last two wvears, did she not
make any suggeslion for improving
the funetioning of the ALR.?

Mr. Speaker: He can get informa=-
tion from a Minister, not about what
happened when she was a Chairman
of some Committee.

Shri Hari Vishno Ramath: She was
the Chalrman of important Commit-
tees, the Citicens Committee, the
National Defence Council

Mr. Bﬂnk.ﬂr: He has to put a ques-
tion about her Department

Shri Harl Vishnu Kamath: Yes.
When she wag the Chairman of these
Committees, before she became the
she make a
suggestion for improving the All India
Radio?

Mr. GSpeaker: T
Shri Nath Pai.

Shri Hari Vishnu Kamath: 1f you
do not allow my question, may I put
& different one?

Shri Nath Pai: Pending the finali-
sation of the termg of referance of
the Committee to which the Minster
has mede & reference in her state-
ment, may I know whether she is
contemnplating taking any remedial
steps by way of mitigating, by way
of removing, at lemst g part of the
seething discontent in the All India
Radic as a Tesult of the alleged
favouritism, nepotism and arbitrary
appointments of staff artistes?

don't allow it

Shrimati Indlra Gandhl: Thiz is 2
questionable statement, Sir. But we
are certeinly In touch with the staff
of the Ministry and if there are an¥
complrints, we will look jnto them.

Shei P. C. Boyooah: May I know
whethier there i3 any shceme to shift
the emphasia from radio to television
and, if so, what 1t is?
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Shrimati Indira Gandhi: No, we
cannot shift the emphasis, becsusa we
havp not started television cxcept on
a wery Mol sl

Shri Vidya Charan Shukla: Is it a
fact that the hon. Minister saidi in“u

speech a few weeks ango that All ¥ndia -

Radio was considering the gquestion-ef
starting a commercia! service in a
restricted’ manner, and if so. whiat the
lines of thinking in that regard are?

Shrimati Indira Gamdhi: No, I did
no! say that,

Shrimati Reno Chakravarity: ‘The
statement says thot deportmental com-
mitteeg have bren <t up in order to
go into the condition: of staff aitietes
May I know whether there is any pro-
posal to set wup cxpirt  committee:
which wil]l reallv ¢o into this whole
guestion of uppointments and  other
matters ang also the juestion of the
DG's powers which ave very wide and
fur-flung?

Shrimati Indira Gandhl; | have al-
ready mentioned tha' we are havieg
an expert committes whick will g
inlo overy aspect of the working of
the Ministry.

Shri Hem Barua: May [ know whe-
ther the attention of sernment ha.
been drawn to the criticisms made re-
cently by the Plan DPublicity Com
mittee to the effect that there  are
certain glaring lacunae in the werking
of the Government ,ublicity machinery
ang that the Governraent publicity
machinery is interested in  giving
greater publicity and greater import-
ance to the dull, drab wnd dry
speeches o the Ministers and neglect:
generally.

Shri Raghmnath Singh: There arc
s0 many adjectives in hir question,

Mr, Bpeaker: Tet him have the
satisfaction that he has =aiq that.

An howm. Member: What ic the usc
of s0 many adjectives”
Mr, Bpeaker: The hun BMember can

my_ instead of pulting in w many
adjectives. that instend of giving
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greaier publicity to the - speeches 'of
the: Ministers, they shoudd give publi-
city to.other things. He nesd not put
in so meny udjectives which were net
necded to make the question intelli-.

gibde. .

Shri Mem Barua: That is the im-
pression in the country, and that is
the impression among .

Sorme hon. Memiber: No

Mr. Bpeaker: No adjective, are to
Le used unless thev are required to
make the queslion intelligible. In this
cese, the quettion was otherwise also.
intetligible,

Shri Hem Barua: May 1 submit that
adjectives nre for use ond not for cold
sloroge. .

Mr. Speaker: Does the hon. Mem-
ber want e ssk any  supplementary
question or not?

Shri Hem Barua: Yes
Shri 8. M. Ranerjeg: He has o buffer
stovk of adjectives

Shri Hem Barus: The record says
that the poblicity mackinery gives
greater unpoctiots o the specchey of
Ministers ang nejlects peal publicity so
far 8g matters concerning the mnterests
of the nation are concerned [f =3, may
1 know whethe: beiorn the report of
this proposed 1% finulised,
Government prupose to take certain in-
terim measures towardsa the improve-
ment of the working of this publicity
machinery of Governmenl”

comniileg

Shrimati ludira Gaodhi: If the hon
Member will reud the stalement he
will find that we have said there that
the Ministry sgrees with the observa-
tion that AIR is not on!y & spokesman
of Government bul has a moral obli-
galion io serve as the wvoice of the

people

Shri Hem Barua: May . submil that
the han. Minister has not replied to
the impertant point of my question?
So, may I ask for your permission,. to
ask this guestian”
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Irlmwmlhould he ask

permission, If he asks for it then
would say that I requemt him to say
nothing further, and he should re-
sume hix seat,

. Shri Hem Barms: May I submit for
your considerstion .

Mr. Speaker: | am submitting for
the hon. Member's consideration that
he may kindly resume his seat,

Shri Hem Barma: [ agree to sit
down, but the hon, Minister ha« not
replied to the important point of my
quettion,

it 1w Fww g f A A
f oit afafer Frgey o1 ot aneft 2w
IuR fadeft fawrasdl #1 ot mfes fen
ot w1 afz g, @t faw fem A @
s for ey e /1

st gfaer wit | st ow famm
% & o 7 T® 7w |

Mr. Speaker: Now, next question.
Shri Hem Barua: Before you gn
tn the next question, I want to raisc
@ pvint of order, which is this. When
a Minister doey not reply to a speci-
fie guestion put by a Member, and
you also, I am very sorry to say, put
down your foot on the question of
the Member concerned, what j=  the
remedy aganst that in Parliament?
The hon Minister says that che
uagrees wilh the observation of that
commitiee. Basing on that, 1 put my
question whethey she would be pre-
pered to take any interim measures
%0 remedy these evils She hag not
replied to that. And wet, when 1 point
it eut, 1 am precluded from doing 2o.

Mr, Speaker: I do not think 1 need
answer any point of order at this
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moment, because he has saig what he
wanied %0 say.

Mr. Speaker: Question No. 153
Question 152 has been transferred.
An bom, Member: Question 135 may
aleo be saken up with it
Mr Bpeaker: Yes.
Masunfacture of Light Tanks

Eachhavalya:
| Skri D, C. Sharma:
Will the Minister of Deferce be
pleased to state:

(
|
*153. |
1
|
!

(a) whether it ig a fact that Soviet
Union has agreed o give aid for manu-
dacture of light tanks in India;

(b) if so. what kind of aid has been
promised;

(c) when the work for manufactur-
ing these tanks will start, and

(ct) the expected anrual production
of the tanks?

The Mintster of Defence Production
in the Ministry of Defonce (Shri A. M.
Thomas): (a) No, Sir. We have not
sought any assistance frorn the Soviet
Union for the manufacture of light
tankg in India

th) to (d). Do not arize_

Yicker's Medium Tank

[ Shri Surendra Pal Singh:
*155. { Shri Indrajit Gupta:
| Shri Yashpal Singh:
Will the Minister o Defence be
pleased to state:

ia) whether it is a2 fuct that & pro-
lotype of the Vicket's medium tank.
which is t0 be manufactured at Avadi,
wrrived in India, some time btack and
has undergone unumerou:s lests in
Northern India and elsewhere: and
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(b) ¥ so, whether the trials have
been successful ang when the work
of manufscturing this tank will start?

The Minister of Defemee Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) Yey Sir.

(b) The trials have been mostly suc-
cessful; certain remaining trials are ex
pected to be completed soon. The
tank factory has commenced produc-
tion in tool room, machwe shop and
plate fabrication shop.

Shri Ramoshwar Tamtla: May I
know whether we are self-sufficient in
tank manufacture?

Shri A. M. Thomas: We have not
wet reached the stage of production of
tanks

it gewww  wemma & FmAT
7w f fir gk searem ot et e
gt oy 3w ww gETe A fee
qT o
Shri A. M. Thomas: 1 do not think

it would be desirable to disclose the
capacity in the public interest.

Shri D, C. Sharma: May [ know if
the Government has a comprehensive
policy of manufacturing tanks like
medium and heavy tanks, and if mso,
what is the blueprint which Govern-
ment has in ming and whether 1t is
getting any collaboration from other
countries of the world also?

Bhri A. M. Thomas: We have got a
comprehensive scheme for manufsc-
ture of medium tanks and also 1light
tanks. We have no idea of manufac-
turing heavy tanks now.

Shri Surendra Pal SBingh: Since the
cardinal principle of military science
in the choice of a weapon by any coun-
try depends on the quality and stan-
dard of the nrmaments possessed Sy
itg potentia] enemies, may 1 know if
this principle was considered by the
Government before they decided to
manufscture these medium tanks on
such a large scale?

Shri A. M. ThemAs: Yes. we have
taken that aspect into consideration.
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That is why we are going in fur light
tanks also.

ot rwnererfiry : T SOSTT Ay ey
wet § e e zme R @ hew
ot ot wnfy §, T gt
e gt ow wEwT v K

Shri A. M. Thomas: With regard io-
Russian tanks, the hon. House is-
aware that my senior colleague, the
Defence Minister had been to Russia.
He has conducted certain negotistiong
and come to certain arrangements
a's. Tt is his idea to take the Housc
intv confidence at a later stage with
regurd to the trips that he has had
both to the U.S.A and the USSR.

Shrl Surendra Fal Siogh: May I
put my second guestion?

Shri Bhagwal Jha Azad: Since tne
number is not being given, may I
know what percentage of our require-
ments at present is being met by the
present capacity of production?

Shri A. M. Thomas: As [ have al-
ready said. the medium tank factory
at Avadi has not yet gone intp pro-
duction. It may sometime next vear

Mr. Speaker: Ordinarily no second
question is allowed to a Member who
ie the sponsor of a question that was
linked with another. But he may
Put a guestion now.

Shri Surendra Pal Singh: Will the
Vicker's medium tank be a hundred
per cent Indian product or would we
still remain dependent on Britain
for some of its component:s?

Shri A, M. Thomas: Some compo-
nents will certainly be imported, but
it in our idea to increase the indige-
nous content to the extent possible.
Even in the preliminary stage of
assembly of some tanks, we may be
able to have imdigenous content.

Shri M. B, Krishna: I3 it not a fact
that the Defence Ministry was nego-
tiating with a Japaneee firm to manu-
facture light tanks? If so. 1a the Minis-
try still following the same old prac-
tice of manufacturing ‘she equipment
through to0 many agencies?
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8hri A. M. Thomas: We ave not
having any negotiations with Japan
for the manufoctiure of tanks.

Shri B, M. Banerjec: May J know
whether it is g ‘fact that the medium
and .small tanky both are to be manu-
factured in the ordnance factory at
Avadi, and whether the flrst tank will
be on.the roads in the -monath of Janu-
ary, 19657

Shri A, M. Thomas: Qur schedule
wag that by the end of IBid the first
tank would roll out, and I think the
schedule would be kept.

ot Wiz tag fegtat - o7 Tz
g5 £ T 1Y 90 & FA F7 CTRAL
Shri A. M. Thomas: The procure-
ment as well ag the manufacture of
light tonks is with a view to utilise
them in the mountain regions.

st mTEr e @ F g A
gl g fFew & a@rg fa~em g

R &l & A &0 avwA gua
=frer R £ g #1€ T o faw famr
g mqar ariaT 7 gfoz 4w, Frar
Tar ¢

Shrl A M. Thomas: Az 1 hawe indi-
cated in the answer itself, it ;5 not our
idea to resort to manufacturc of iight
tanks with the assistance of the Soviet
Union, We have not approached the
Soviet Union in that matter. We have,
as I have indicated, entered into cer-
tain negotiations for the purchase of
certain light tanks from Russia.  As
1 have said the Defence Minister
would be making a statement on this
at a later stage.

Shri Thirmmala Rao: With regard
to the answer to part (a} of the gquos-
tion, may I know whether there is any
time schedule fixeq for making these
eomponents completely Indian?

Shri A. M. Thomas: In fact our

idea is to have as much of indigenous
manufacture as possible, and even
from the very start we are trying
in that direction, and we are making
the necessary effort and producing
certain components also.
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Shri Brij Raj Singh-Kotah: Are the
guns and sights of these tanks also
going to be manufactured, or are they
going to be imported?

Shri A. M. Thomas: Guns and
other things are also going to be
manufactured, but that would be in
collaboration with some other con-
cern. For example, the gun is poing
to be manufactured in volluburation
with the British War Office.

Shrl Tulsidas Jadhav: How many
tanks are there mow, and how many
are required now?

Shri A. M. Thomas: It is not advis-
able to mention the number of tanks.
LAF, Plane Crash
+
(Shrl Harl Vishnu Kamath:

f Shri 8, M. Banerjee:

Shri Rameshwar Tantin:

| Shri Bishanchander Secth:
Shrl Dhaon:

I Shti B, P. Yadiya:

| Shri D, C. Sharma:
Shri Vishwa Nath Pandey:
Shri N. R. Lasker:

| Shri Onkar Lal Berwa:

Will the Minister
pleased to state:

(a) whether the Court of Inguiry
appointed to Inquire into the crash ol
the LA.F. Ilyushin-14 Aircraft un the
1Tth February 1064 hag submitted its
report;

*154,

of Defence be

(b) if so0, its findings and vonclusions
and

(e¢) whether the repert will be laid
on the Table?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.,
Thomas): (a) Yes, Sir.

{b) A statement is laid on the table
of the House. [Placed in Library. See
No. LT-3108/64).

(¢} It is not in public Interest to lay
the report on the Table.
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Mr, Speaker: Iz Question
also connected with it?

Shrl A, M. Thomas: It ig not con-
nected,

Shri Hari Vishnu Kamath: Arising
out of the answer to part (c) of the
question, why this hush-hush policy
every time? Is the reluctance of Gov-
ernment to lay the report on the Table
due to no confidence of the Govern-
ment in Parliament? What is it due to?
What are the reasong for not laying it
on the Table?

Bhri A. M, Thomas: 1 have placed
a comprehensive statement with re-
gard to the terms of reference and
also the findings of the commission of
inguiry. I do not think it would be
desirable to place the entire report on
the Table of the House. The prece-
dent has also not been like that. Also
considering the area in which this
accident took place, it is not advisable,

Shri Harl Vishnu Kamath: On a
point of order, before I put the next
question You have ruled often that
the Minister and the Government are
whoally competent to decide what pub-
lic interest is, but you have alse ruled
on at least two occasiony that they
are not the final arbiters in this mat-
ter, and that if you are not convinced,
wyou will certainly call upon them to
answer in a differant manner. May 1
know whether you agrec whether it
is in the public interest not to dis-
close the report?

Mr. Speaker: Without knowing the
gontents, how can I say?

No. 170

Shri Hari Vishnu Kamath: Will you
please look into the cuntents?

Mr. Speaker; Later on. lie may put
the next question.

Shri Hari +Vishen Eamath: The
statement says that the aircraft ran
inadvertently into cumuloniocus clouds.
it strikes me that this cannot
be the sole factor becauss even civili-
an aircraft pass through these cumulo-
nious clouds safely. Soon after the

140 (Ai) LSD—2,
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accident took place, when I raised this
question in the House, the senior
Minister made @ statement that there
wag 8 possibility of misdirection of
our aircraft by Pakistan at that time,
Sabotage has been ruled out here. but
may I know whether this possibility
of misdirection was enquired into, and
also whether the inquiry court came
to & negative conclusicn on thizs mat-
ter? Was the regulation prohibiting
more than one or two senior officers
from travelling in the same plane
contravened and whv?

Shri A. M. Thomas: In fact, when
my senior colleague made a statement
before, he did not record any definite
opinion on this matter. The commit-
tee has been asked to enquire into
this aspect also. The first report was
remitted back to it and the final re-
port took into consideration there as-
pecty also before arriving at their
conclusion that the crash occurred due
to the aircraft having flown inadver~

Mr. Speaker:
been ruled out?

Bhri A, M. Thomas: Yes, Sir: it has
been ruled out

8hri Harl Vishna Kamath: The se-
cond part of my question—the stand-
ing regulation of the Army prohibiting
more than two senlor officers flying
in the same plane—why was it con-
travened? Wag that gone into?

Hag ‘misdirection’

Mr. Bpeaker: There i3 a definite
directive that not more than two
officers should travel in one plane.

The Minister of Defence (Shri Y. B,
Chavan): No two officers of the same
rank. We have a list of persons who
travelled in that plane; ons was &
major general, the other was a
brigadier; the third wns a captaln and
50 on.

Shri 8. M. Banerfee: From the
statement it appears that the court is
satisfled on available evidence that no
sabotage could have taken place. On
the basis of the available evidence,
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the Court is of the view that no per-
son or persong can be blamed directly
or indirectly for the accident, It ap-
pears that the court was not fully
satisfied and there was some doubt in
their minds whether thig was a case
of sabotage. I want to know whether
the Government ‘contemplate appoint-
ing another high powereq commission
of technical experts to go into the
proceedings of the couri of the en-
quiry and make available certain evid-
ence which could prove that thig was
a case of sabotage by Pakistan?

Shri A. M, Thomas: The court has
definitely opined that it was not &
case of sabotage,

Shri D. C. Sharma: May I draw ine
attention of the hon. Minister to the
contradictory nature of the statements
between para 6 and para 3. They say
that the aircraft was fully serviceable
for the flight; it was correctly loaded;
the crew was compe'cnt and physically
fit to undertake the Aight; the crew
wag properly briefed and correctly
authorised and the pilot of the air-
craft was competent to undertake the
flight in the weather ccnditions ex-
isting at the time. I all these things
were as perfect as ig claimed to be by
them, if that pilot was a wonderful
person and other things were all s0
perlect, how could it lose contact at
the height of 14,000 feet? How does it
happen because even at 38,000 feet....

Mr. Speaker: Order, order; he has
put the question.

Shri A. M, Thomas: Al] these facts
are correct but this is something
which haq bsequently happened
The court has found that the crash
had occurred due to the aircraft hav-
ing inadvertently flown into wvery
turbulent cumuloniouy cloud, re-
sulting in the loss of centrol over the
aircraft?

Shri Hem Barua: May I draw your
attention to the statement which at
one place says that the aircraft inad-
vertently flew into very turbulent
cumulonioug cloud. In the next
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breath it says that the pilot of the
aircraft was competent to undertake
the flight in the weather conditions
existing at that time, One contradicts
the other gtatement.

This was a contradictory statement.
May I know how the Government re-
concile these two things?

Shri AM, Thomas: The weather
conditions referred to are the weather
conditions existing at the time when
the plane took off from Srinagar.

Shri Tridib Kwmar Chaudhurl: May
I draw the attention of the Minister
to the statement in paragraph 3 that
the aircraft inadvertently flew into a
very turbulent cumulonious cloud
and that the air control centre was
informed by the aireraft that it was

expected to eross over Baniha! in
three minutes, and enquire whether
the Army Meteorological De-

partment or the Air Force Meteoro-
logical Department does not make any
sort of weather forecast so that this
mircraft could be forewarned?

Shri A, M. Thomas: As I have al-
ready indicated, at the time when the
plane took off, the conditions were all
right, but this was something which
happened subsequently. I have also
stated that according to the Commi-
ssion of Inquiry, the crash gccurred
because the aircraft inadvertentiy
flew into that turbulent cloud.

Shri Tridib Kumar Chaudhurl: My
point is that it wag a cumulonious
cloud and that does not suddenly
oceur. The weather must have been
such which led to the formation of
thiz cloud. S0, may 1 know whether
our Air Force Meteorological Depart-
ment are go incompetent that they do
not have any inkling of these things?

Shri A, M. Thomas: I had said that
the weather conditions were favour-
able at the time when the plane took
off; the Commission of Inquiry also
found that no person or persons can
be blamed directly or indirectly so
that these things also would have been
taken into consideration by the Com-
mission of Inquiry,
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Unemployment among Technical
Personnel

[ Shri Maniyangadan:
*1%0. Shri Hukam Chand
Kachhavalya:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether any survey has been
made regarding the unemployment
among persons who have secured
degreeg and diplomas in engineering
and technology;

(b) how many such persong remain
unemployed; and

(¢) the reasons for their unemploy-
ment?

The Deputy Minlster in the Minis-
try of Labour and Employment (Shri
R. K, Malviya): (a) No. A limited
survey was, however, conduetea in re-
gard to only diploma-holders in engi-
neering and technology in July, 1863
in the four States of Andhra Pradesh,
Kerala, Madras and Mysore.

(b) 3,247 diploma-holders reported
that they were unemployed on 15th
July, 1963,

(e) Reassons were not ascertiined
during the course of the survey,
Occupation of Bhutanese Villages by

China
Shri C. E. Bhattachuryya:
Shri B. K. Das:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
"'15"!'.{I Shri 8. C. Samanta:
Shri Vishwa Nath Pandey:
’ Shri Onkar Lal Berwa:
Shri Sidheshwar Prasad:
I Shri D. D. Puri:
Lshrl SBwell:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that China
has recently taken passession of eight
villages of Bhutan on Bhutan-Tibet
border, namely Khangri, Tarchen,
Tsekhor, Diraphu. Jaugche, Dzung
Tuphu, Chakip and Kocha;
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(b) whether it is also & fact that
Bhutan Government was realising
land revenue from these villages; and

(¢) whether any step hag been taken
to get back the possession of these
villages?

The Deputy Minister in the Minis-
try of Eternal Affairs (Shri Dinesh
Singh): (a) Yes, Sir, in 1959.

(b) Yes, Sir.

(c) The Governmen* of India sent a
note to the Chinesg Government on
behalf, of the Government of Bhutan
on 18th August, 1850. The matter was
also raised by the Indian side at the
Official Talks held in 1860 between
the Indian and Chinese Governments.
This wag followed up hy a further
note to the Chiness on 25-4-1860. The
illegal occupation of these areas by
China is a part of the larger Sino-
Indian boundary question

Laotlan Crists

[ Shrl Daji:

Shrli Dinen Bhattacharya
Dr. Ranen Ben:

Shri Vishram Prasad:
Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Dr, Saradish Roy:

Shri B. P. Yadava:

Shri Dhaon:

Shri 8, M. Banerjee:
Bhri B. K, Das:

Bhrimati Savitrl Nigam:
Shrl M. L. Dwivedl:
Shri 8. C. Samanta:
Shri Vishwa Nath Pandey:
Shri Bolanki:

Shri Narasimha Reddy:
Shrl Onkar Lal Berwa:
Shri Indrajit Gupta:
Shri Yashpal Singh:
Shri A, N. Vidyalankur:
Shri Rishang Keishing:
Lshri Mohammad Ellas:

‘Will the Minister nf External Affairs
be pleased to refer to the reply given
to Starred Question No. 81 on the 1st
June, 1884 and state the efforts, that
have been made by Government to
arrive at a peaceful zettlement of the
Laotian erisis?

*158, <
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The Deputy Minister in the Minisiry
of Externa] Affairs (Shri Dinesh
Bingh): The Government of India
have given full support to the Geneva
Agreement. They have fully co-ope-
rated, and will continue o co-operate,
with other countries of the 1862
Geneva Conference in the initiatives
taken to help achieve a peaceful
settlement of the Laotian crisis, They
have also supported the proposal for
the convening of the 14-Nation
Geneva Conference on Laos.

India's responsibihities as Chairman
of the Commission for Supervision
and Control in Laos have been defined
by the protocol of the 1982 Geneva
Conference on the settlement of the
Laotian Question. They have scrupu-
lously avoided any interference in the
internal affairs of Laos. Hearing this
in mind the Indian Representative on
the International Commission colla-
borated in the effort, of the Commi-
ssion to bring about a resumption of
cd-operative contacts among the Lao-
tian parties, The leaders of the three
parties are now in Taris and it is
hoped that their talks will lead to an
agreement which will pave the way
for a 14-Nation Confercnce on Laos.

H F.—24 Jet

{ Shri Tridib Komar
Ohnodhurd:
Shri P, C. Berooan:
Shri Hukum Chan”
| Kachhavaiya:
| Shei Onkar Lal Berwu.
*15». { Shrl Vishwa Nath Pandey:
| Shri B, N, Kureel:
| Shri Brij Ra) Singh Kotah.
Sheri M. 8. Murtl:
Shri D. C, Sharma:
| Shri Koya:

Wil the Minister of
pleased to state:

(a) whether Government had in-
wvited experts from U. S. Air Force's
Research and Development Centre as
well as representatives of the British
Rolls-Royce Company for pssisting
Indian engineers at Hindustan Alr-
oraft Ltd., Bangalore in selscting an
engine to power H. F.—24 Jet;

Defence be
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(b) whether it is also @ fact that
besides U. S. and British made Jet
engines, negotiationg are alsy under
way ffor a U. A, R made engine to
power the H. F.—24 Jet; and

{¢) when a decision iz likely to be
taken in this regard?

The Minister of Defence Production
In the Ministry of Defence (Shrl A
M, Thomas): (a) and ‘b). Yes Sir.

(c) A decision is expected to be
taken shortly.

Coverage of Late Primne
Funeral Procession

Minister's

{ Shri Indrajit Gupta:

| Shri Yashpal Singn:

| Shri Bade:

| Shri Rapar Singh:
Shri S. M. Banerjee:
Shri A. K, Gopalan:

*180. { Shri Nambiar:

Shri Imbichibava:
Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:
Bhri Bibhuti Mishra:
8hri K. N. Tiwary:

|| Shri Basappa;

Will theMinister of Information and
Broadcasting be pleased to state

(2} whether Government's attention
has been drawn to gerious lapses and
political biag in the coverage of Pandit
Nehru's death and funeral by All-
India Radio and the Centraj Filmas
Division;

(b} if so, whether any departmental
enquiry has been helq into the mat-
ter; and

(c) the result thereof?

The Deputy Minisier in the Minisiry
of Information and Broudeasting (Shri
C. R. Pattabhai Raman): (a) A state-

ment is laid on the Table of the
House. [Placed in Library. See No.
LT-3107/84].

(b) The necessity for any depart-
mental enguiry has not been felt.

(¢) Doeg not arise,
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Wage Board for Engl Ing Industry

Shri Indrajit Gupta:
BShri Yashpal Siogh:
Sliri A. K. Gopalan:
} Shri Imbichibava:
| Shri Mohammad Elias:
| Bbri K. N. Pande:
Will the Minister of Labour ani
Employment be pleased io state the
progress muade in finalisation of the
composition, scope, and ierms of refe-
rence of the proposed Wage Boerg for
the Engineering Industry?

( Bhri 8. M, Banerjee:
|
*161. 4

The Deputy Minister in the Ministry
of Labour & Employment (8hri R.
K, Malviya): The terms of refercnce
and the composition of the Wage
Board have been nearly finalised and
Government Resolution appointing
the Wage Board wiil be issued shortly.

Economic Development Plans of
Afro-Asian Countries

{ Shri A. N. Vidyalankar:
Shyl Shree Narayan Das:
*162. { Shri Solanki:
Shri Narasimha Reddy:
{ Dr. L. M. Singhvi:

Will the Minister of External Affairs
be pleased lo state:

(a) whether Government have set
up a high powered Committee to co-
ordinate India's collaboration in the
economic development plans of the
Afro-Asian ecountries;

(b) if so, its compositions, terms al
reference and its general plan of work;
and

(c) whether any permanent agency
is contemplated to be set up for this
purpose?

The Deputy Minister {m the Minis-
try of External Affalrs (Shri Dinesh
Bingh): (a)  An inter-Ministerial
Committee was set up in October last
Year to assess the requirements of
the developing countries of Asia,
Africa and Latin America.
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(b) The Chairman of the Committee
is the Secretary General in the Minis-
try of External Affairs and the mem-
bers are: the Foreign Secretary, the
Commonwealth Secretary, the Special
Secretary, the Economic Secretary,
the Commerce Secretary and a repre-
gentative of the Plunnug Commission.
The Joint Secretary in charge of the
Economic Division in the Ministry of
External Affairs is Secretary of the
Committee, . The functions of the
Committee include consideration of
proposals for promoting technical and
economic cooperation with the other
developing countries so as to expedite
implemantation.

{t) There is no intention at pre-
sent to set up any separale perma-
nent agency for this purpose.

Censumer Cooperative Stores in Public
Undertakings

[ Shri Eswara Reddy:

163 { Bhri P. C. Borooah:
"} Bhri K. N. Pande:

L Shri Dharmalingam:

Will the Minister of Labour and
Employment be pleased to state:

(a) the progress so far made in
starting Consumer Cooperative Stores
in Public Undertakings; and

(b) what are the difficulties, if any,
in opening such stores?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malvlya): (a) There are at pre-
sent 358 consumers’ co-operative
stores, including 88 branch stores,
tunctioning in the public sector under-
takings. In addition there are 148
fair price shops.

(b} The main difficulty haz been in
getting adequate supplies of articles.
The cooperatives have been advised
to affilinte themselves to Co-operative
Wholesale Societles whenever possi-
ble so that the wholesale stores may
feed them, and to register themselves
as Fair Price Shops so that they may
get supplies of controlled rice/wheat!
sugar.
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Production of Supersonic Fighters
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

™ Shrl R. Barua:
Shri D. D. Mantri:

“Will the Minister of Defence be

164

‘pleased to refer to the reply given to -

Starred Question No. 705 on the 23rd
March, 1864 and state:

(a) whether the matter regarding
the joint production of Supersonic
fighter aircraft in collaboration with
the United Arab Republic has since
been considered,

(b) if so, the broad features thereof;
and

(¢) the decision of Government
thereon?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) The matter is still
under consideration.

(b) and (c¢). Do not arise,

Yusker Project

“165 Shil Bade:
' 7 Shei P. C. Borooah:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 125 on the 17th
February, 1064 and state the further
progress made into the investigation
in respect of the allegations of cor-
ruption in the Tusker Project {(now
Vartak) of the Border Road Develop-
ment Organisation?

The Minister of Defence Production
In the Ministry of Defence (Shri A. M.
Thomas); The investigation of all the
three cases, which relate to allega-
tions of cor:uption at Dibrugarh, has
been compl ted by the Special Police
Establishme it. The final report in
respect of 01e has been received. In
that case senction for prosecution of
three officer; and their alleged accom-
plices in a Court of Law has been
given. The final report in respect of
another is « cpected shortly.
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Shri 8. N, Chaturvedi:

Shri Prakash Vir Bhastri:

Shri Jagdev Singh Siddbanti:
l Shri Yashpal Singh:

*166.
Shri Onkar Lal Berwa:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether the Zanzibar Govern-
ment have taken any steps to oust
Indian Traders there from their busi-
ness; and

(b) if so, how many Indians =are
affected thereby and the extent of
their loss?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). No specifie
steps have been taken by the Zanzi-
bar Government to oust Indian
traders as such although the Presi-
dential Decree of Mach, 1984 provides
for certain nationalization measures
The exact extent of these measures
are not clear.

Pak. Firing on Tripura Border

*167. Shrl Swell: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that Pakis-
tani forces have been firing on our
border in Tripura;

{b) if so, how long has the firing
continued; and

(¢) whether the firing has now
stopped?

The Minister of Defence Production
in the Ministry of Defence (Shrl A. M.
Thomas): (8) Yes, Sir, in the Karan-
gichera area of Tripura.

(by There was intermittent fring
from 6th August to 22nd August 1884.

(e) Yes, Sir, from 8B p.M. on 22nd
August,
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Territorial Army
*168. Shrl Nambiar: Will the
Minister of Defl be pl d to
atate:
(a) whether it is a fact that Ter=
ritorial Army Units are being dis-
banded;

(by whether alternative employ-
ment is being given to the personnel
s0 disbanded by way of enlisting
them in N.C.C. and regular units;

{c) whether it is also a fact that the
training and experience gained by
these personnel are being wasted by
not utilising their services in various
capacities in the Army; and

{d) whether the disbanded person-
nel are treated as ex-servicemen for
the purpose of employment and grant
of other amenities; if not, why not?

“The Minister of Defence Production
in the Minlstry of Defence (Shri
A M. Thomas): (a) A few Territorial
Army Units, which are no longer
required are being disbanded.

(b) and (e). The Territorial Army
does not provide a whole-time career
to individuals. The question of giving
alternative employment to them in
N.CC. or the Regular Army units
does not therefore arise. Neverthe~
less, the personnel of the disbanded
units (other than P&T units) have
been asked to volunteer for transfer
to other units of the Territorial Army.

(d) Personnel of disbanded units are
treated as Ex-servicemen for the
purpose of employment, provided thay
have 8 months' continuous embodied
service on full pay to their credit.
As for other amenities, Territorial
Army personnel are entitled to a ter-
minal gratuity @ 15 days' pay for
every completed year of embodied
service, provided they put in a mini-
mum of 4 years' aggregate embodied
service,

Calcatta Port
( Shri Vishram Prasad:

*189.{ Shri Onkar Lal Berwa:
| Shri Rameshwar Tantls:
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Shri B. P. Yadava:
Shri Dhaon:

Will the Minister of Labour and
Employment be pleased to state:

{a) whether it Is a fact that Gov-
ernment propose to introduce incen-
tive scheme for the registered dock
workers of the Calcutta Dock Labour
Board; and

{b) if so, whether the scheme envi-
saged would be on the same pattern
as that of the workers of Bombay
Dock Labour Board; and

{¢) if not, the points of difference
between the two?

The Deputy Minister in the Minke-
try of Labour and Employment (Shri
R. K. Malviya): (a) Yes.

l Shri Bishanchander Seth:

(b) The incentive schemes appl-
cable to shore workers in Calcutta and
Stevedore workers st other ports are
being kept in view in framing the
scheme for Stevedore workers by the
Dock Labour Board, Calcutta.

(e) Until the Dock Labour Board
has finalised the scheme in consulta-
tion with the interests concerned, it
is not possible to indicate how it would
compare with the other schemes.

Enquiry Commiitee on LA.F. Plane
Crashes

f 8hri Yashpal Singh:
*179. 3 Shei Hari Vishou Eamath:

Will the Minister of Defence be
pleased to state:

(a) whether the Committee sppoint-
ed under the Chairmanship of the
Cabinet Secretary to go into the causes
of recent crashes of Indian Air Force
planes has submitted its report; and

(b) if so, whether a copy thereof
will be laid on the Table?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) No, Sir,
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(b) The eatter will be considered
when the report has been received
from the Committee and examined by
Government.

Meeting between Field Commamders
of India and Pakistan

Bhri P, C. Borooah:
{ Shri P. R. Chakraverti:
o7 Shrf Onkar Lal Berwa: y
1 Shri Vishwa Nath Pandey: !
| Shri B. N. Kareel; ¢
| Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:;

(a) whether the Chiet Military
Observer of the United Nations in
Kashmir had writtén to India and
Pakistan suggesting a meeting between
their Field Commanders to settle the
problem of presence of armed civi-
lians in the cease-fire zone;

(b) if so, whether the proposed
meeting has since been held; and

(c) what solution of the problem
has since been evolved?

The Minister of Defence Production

in the Ministry of Defence (Shri A. M
Thomas): (a) Yes, Sir.

(b) No, Sir.

(¢} Does not arise,

Chapui Khas Colliery

*172. Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether over 200 miners were
trapped underground for 18 hours in
the Chapul Khas Colliery on the 18th
July, 1964;

(b) whether any inquiry has been
held into the accident; and

(¢} if so, the findings thereot?

The Deputy Minister in the Minis.
try of Labour and Employment (Shri
R. K. Malviya): (a) The electric sup-
ply to the winders working the cage
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at the Chapui Khas Colliery failed a1
9.40 AM. on 18th July, 1964. At that
time 216 miners, including § of the
night ghift, were underground. These
workers were not trapped in'.he sense
of their movement being restricted by
a roof-fall or otherwise; nor were they
exposed to any physical harm. The
period of detention at the bottom of
the shaft varied.

(b) Yes,

(c) The electric supply was sud-
denly cut off due to the bursting of
the cable leading to the Electric Sup-
ply Co.'s meter switch. Repairs were
started at once. Simultaneously,
arrangements for starting the steam
winder installed as an emergency
winding gear al No. 4 Pit were made
and by # Pw. 34 person: had been
brought up. All the workers were
withdrawn by 10 e.m, Meanwhile,
improvised communications had been
established between surface and
underground and arrangements were
made for sending food and drinking
waler down te the workers,

Situation In Cyprus

*173. Shri Hari Vishnu Kamath:
Will the Minister of External Affairs
be pleased to state:

(a) Government's assessment of the
present situation in Cyprus; and

(b) whether any action has been
taken by Government to help restore
normaley in that country?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
8ingh): (a) From the information
teceived by Government of India it
appears the situation in Cyprus con-
tinues to be tense.

(b) No, Sir.

The problem of Cyprus was brought
before the BSecurity Council by the
Cyprus Government on 26th Decem-
ber, 1863. In implementation of the
_Security Council Resolution, the
;.Secretary-General had sent an inter-
national Peace-kceping Force com-
prising contingents from Canada,
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Denmark, Britain, Finland, Sweden
and Ireland. Mr. Sakari Tuomaioja,
Finnish Ambassador, was appointed
Mediator, for finding a political asclu-
tion to the problem.

Firing by Pakistanis on U.N. Observers

Shri Vishram Prasad:
) Bhrl P. Venkatasubbaiah:
*174.
| Shri Kajrotkar:
| Shri Swell:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that @ UN.
Observer was fired at by the Pakis-
tani troops on the 1Tth July, 1864 at
Titbwal on the Indian side of the
cease-fire line; and

(b} if so, the steps taken to protect
the U.N. Observers?

The Minister of Defence Production
in the Ministry of Defence (Shri A, M.,
Thomas): (a) Pakistan-occupied
Kashmir troops fired at our post in
the Tithwal Sector on 1Tth July. A
U.N. Observer who proceeded to the
post to investigate the matter was also
fired at.

(b) The U.N. Observers' uniform,
with the blue beret, and the white flag
carried by them are distinctive enough
to identify them as UN. Observers.

No special protection is provided for
them.

Bank Employees’ Agitation

Shri P. C. Borooah:
Shri Naval Prabhakar:
| 8hri S. M. Banerjee:
*1375.{ Shri Vishram Prasad:
1 Shrl Mohan Swarup:
| Shri Prakash Vir Shastri:
|_ Shri Mohammad Elias:

Will the Minister of Labour an#
Employment be pleased to state:

{a) whether it iz a fact that the All-
India Bank Employees' Association
started a “work to rule” campaign
during July 1964 in support of their
demands for better pay-scales, more
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D.A. and revision of the Desai Award;

(b} if so, whether it had paralysed
the banking business throughout the
country and if so, for how long; and

(¢) whether the dispute has been
regolved?

The Deputy Minister in the Minis-
try of Labour and Employment (Shrl
R. K. Malviya): (a) Yes.

(b) The agitation was started by the
xll India Bank Employees’ Associa-
tion with effect from 20th July, 1864
in Delhi angd Uttar Pradesh agnd gra-
dually it spread to other places in the
country. Almost all the banks (other
than State Bank of India, Reserve
Bank of India and the Bank of India)
were affected, Consequen! on the
intervention of the Chief Labour
Commissioner the situation started

_ improving gradually by about the 30th

July, 1964. The position is now
reported to be normal.

(c¢) Setilement on some of the issues
was arrived at as a result of tripartite
meetings held on 13th—18th and 28th-
20th August, 1084, To arrive at a
long term settlement another meeting
is scheduled to be held on 30th Sep-
tember, 1064

Indian Ambassador in Indonesia

{ Shri Indrajit Gupta:
Shrj ¥Yashpal Singh:
Shri Bade:

*176.

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
post of Indian Ambassador at Dja-
karta, Indonesia, fell vacant in March,
1964 and still remains unfilled; and

(b) if #o, the reason for the long
delay In making an appointment to
the post?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes.

(b) Steps are being taken to fill the
post urgently. However, selection of
a candidate does take time.
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Enployment Exchanges in Rajasthan '

468. Shrl Earni Singhji: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of matriculates,
graduates and post-graduates on the
live registers of the Employment Ex-
«changes in Rajasthan upto the end of
December, 1863;

(b) the number of technical per-
monnel provided with employment
during the years 1862-83 and 1963-84;
and

(c) the number of technical per-
sonnel remaining on the live registers
upto the end of June, 18647

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
E. K. Malyviya): (a)—

No. on
Category Live
Register
Mptriculates (including Higher
Secondary and Intermediates) 23,760
Grraduates _including  post-
graduates) - : . 1,722
(b }—
e m o e ph o T T
Year placements
effected
during
the year
1952-63 1,131
1963-64 1,303
(5] 2,199.

Calnlk Srh

1, Bhub -

a0, J Shri Ram Chandra Mallick:
* 7 Shri D. C, Sharma:

Will the Minister of Defence be
pleased to state:

{a) the number of students at pre-
sent on the roll in the Bhubaneshwar
Sainik School;
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(b) the number of students belong-
ing to Scheduleg Castes and Scheduled
Tribes among them;

(c) whether seats are also reserved
for Scheduled Castes and Scheduled
Tribes in the said Sainik School; and

(d) if not, the reasons thereof?

‘The Minister of Defence Production
in the Ministry of Defence (Shri A. M.

Thomas): (a) 289,
(b) One.
{c) and (d). Qualifying in an En-

trance Examination is essential for
admission to Sainik Schools. Normally
admission is according to the merit list
of marks secureq in that examination
For candidates belonging to Schedul-
ed Castes|Scheduled Tribes, special
consideration has, however, been
given in that admission is givem on
securing qualifying marks, without
regard to the position in the merit
list.
Defence Production Industries

471, Shri Rama Chandra Mallick:
Will the Minister of Defence be pleas-
ed to state:

(a) the total] amount of money
spent so far on Defence Production
Industries during the years 1861, 1062
and 1963 in the country; and

(b) the amount likely to be spent
during the current finanical year?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M,
Thomas): (a) and (b). Information
is being collected and wil be placed
on the Table of the House as early
as possible,

Radio Sets for Raral Areas of Orissa
) Shrl Ramachandra Ulaka:
* 7 Shri Dhuleshwar Meena:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) the number of radio sets sup-
plied in rural areas of Orissa till the
end of July, 1864;

(b) the number of radio sets lying
idle in rural areag of Orissa a3 on the
31st July, 1864; and

(c) the steps taken by Government
for utilising the idle sets?

4
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The Minlster of Information and

Broadecasting (Shritati Indira
Gandhl): (a) 438.
(b) 779,

{c) The maintenance and operation
of community listening sets is ‘he res-
ponsibility of the State Government.
However, the question of any further
assistance by the Centre ifo enable
them to keep al] the sets working, is
under the active consideratinn of the
Government of India.

Employment for $.Cs. and 8.Tw.
in Orism
g J Shr Ramachandra Ulaka:

o L Shri Dhuleshwar Meema:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of candidates belong-
ing to Scheduled Castes and Schedul-
ed Tribes registered in wvarious Em-
ployment Exchanges in Orissa as on
the 30th June, 19684; and

{b) the number out of thr:n who
were provided with employme:.t assigt-
ance during January—June, 19647

The Deputy Minister in the Ministry
of Labour ang Employment (Shri
R. K. Malviya): (a) and (b)—

No.on No. of
Live  placements
Category of Register  effected
applicants a% on during
30-K=64 Januarv-
une,
1964
() (2) 13)
Scheduled Castes 5197 546
Scheduled Tribes 8.703 648

Public ang Privaie Bector Establish-
ments in Orissa

{ Shri Dhaleshwar Meena:
474 { Shri Ramachandra Ulaka:
Shri Rama Chandra Mallick:

Will the Minister of Labsnr and
Employment be pleased to state:

(a) the total number of wacancies
notifled in the Public and Private

1886 (SAKA) Written Answers
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sector establishmenty in Orissa from
Ist January, 1864 to 30ih June, "0684;
and

(b) the number of vacancies Alled
up in these establishments through
various Employment Exchanges during
the same period?

try of Labour and Employment (Bhrl
R. E. Malviya): (a) and (b)—

No. of No. of

Sector vacancies vacancies
notified filled

Public . 17,666 71649

Private | . . 3463 1,437

Unemployed Technical Personnel in
Rajasthan

Shri Dhaleshwar Meena:
Shr] Ramachandra Ulaka:

Will the Minister of Labour and
Employment be pleased to statc:

475

(a) the number of technical persons
registered in various Employment
Exchanges in Rajasthan as on the 301h
June, 1984; and

{b) the number out of then: pro-
vided with employment assistance
till"the end of June, 19647

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K Malviya) (a) 2,189

(b) =
No. of
Peripd placements
effected
Januars—Tune, 1964 71

Employment for Women in Rajasthan

P S Shrl Dhuleshwar Meena:
* 7 Shri Bamachandra Ulaka:
Will the Minister of Labour and
Employment be pleased to state:
(a) the number of women candi-
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dates (both graduates and uon-
graduates) who have been registered
in various Employment Exchanges .n
Rajasthan 8s on the 30th June, 18964,
ang

(b) the number out of them provid-
ed with employment assistance during
the period January—June, 10647

The Deputy Minister in the Minls-
try of Labour amd Employment (Shri
R. K Malviya): (a) and (b)—

]

No.on No.
Live placed
Catepory repister in employ-
as on ment
Io-6-64 during
January-
June,
1964
(N (2) (&)}
Graduates 264 g
Marriculates and
Higher Secondary
passed (including
Intcrmediates) L1667 120
Helow Matriculation
standard (including .
illterares! . T 3.157 o7
Tarat 5088 436

qAE T % 9" gheardl w sroar

477, st amear 3T wferee a=it
feaiw 16 frmat, 1963 §  wardfam
WEA ST 1706 § IOC & wAEE OF
ug qAT F FA w40 5 oA, Ag-
we ¥ gfqare &1 FTEET AT &
weaTy #1 4w awg &1 feafa g ?

wfarar swa | wfercs Semes
wet (&Y Wo Wo @iw®) : AW T

Cframgr w@rd 1 e feim
o T Frmran #
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Unempioyed S.C. and ST, In
Andhra Pradesh

478, Shri E. Madhusudan Rao: Will
the Minister of Labour and ‘Employ-
ment be pleased to state:

(a) the number of Scheduled Castes
and Scheduled Tribes candidates
registered in the wvarious Employment
Exchanges in Andhra Pradesh as on
the 30th June, 1864; and

(b} the number of Scheduled Casles
and Scheduled Tribes who were un-
employed as on the 30th June, 18647

The Deputy Minister in the Minis-
try of Labour and Employment (Shri

R. K. Malviya): (a) and (b)—

No. on

]‘i\"'

Category Repister

as on

30-6-64
Scheduled Castes 16855
Scheduled Tribes | . HoR

Speech of Imdian High Commissioner
in Cieylon

" Shri Surendra Pal Singh:
Shri B P. Yadava:

Shri Bishanchander Seth:
Shri Dhaon:

Shri Omkar Lal Berwa:
Shri P. Venkatasubbaiah:
Shri B. C. Sharma:

Shri §. M. Banerjee:

Shri P. C. Borooah:
Maharajkumar Vijaya
Amanda:

Shri Solankl:

Shri Yashpal Singh:
Sll.ri Narasimha Reddy:
Shri A 5. Salgal:

| Shy Indrajit Gupta:

L Shri Swell:

A

479.

Will  the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that the
Government of Ceylon huve taken
objection to the speech delivered by
;the -Indian High Commissioner in
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Ceylon at Jaffna towards the end of
June, 1964, in which he 13 reporied to
have expressedq the hope thal Tamil
"“will have its rightful plac: n
Ceylon"; and

{b) if so, the nature uf the objec-
tion raised by the Ceylonese Govern-
ment and the reactions of Government
of India to the same?

The Minisrty of External Affairs
(Shri Swaran Singh): (a) and (b}
Yes. The Government ¢f Ceylon
expressed their regret and concern at
the speech which they felt was an in=
terference in their internu’' policies.
It hag been conveyed to them that the
statement should be taken in the con-
text of the whole speerh and that it
should not be conatrued to mean that
the High Commissioner was taking
sides in the dispute. He had merely
suggested that this issue in Ceylon
should be seitled by the Ceylonese
people themselves. The position has
been fully understood by the Gov-
ernment of Ceylon.

AGTAT ITETN w7 IEEAT

mf-ﬁmmﬁwm:
1ﬁtmﬁ|!

w1 ufaran w¥) ag a9 A Fav
sar fs wr@ et fafirey,
T X oF s od ¥ g ¥
faiiy amQTew IUEIW KT IATEA FOT
& weavw F v wnfa gf 7

wfrewt awwa & afrvar samew
¥t (st wo Wo aivm) : WY gEwAT
wrlt wf g I awr weA Awfgw
TEF R |
Masail-Upshi Road

481, Dr. L. M. Singhvl: Will the

Minister of Defence be pleased 1o
state;

(a) whether the Beacon Border
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Roads Project has completed the re-
connaissance of Manali-Upshi Road
{Ladakh) and whether the work on
the road has been started;

(b) how long it would take to ~om
plete the road and at what total cost
and

(¢} for how many months in a year
this road would be usable?

The Minister of Defence Production
in the Ministry of Defence (Shri A, M.
Thomas): (a) Yes, Sir.

(b) It is expected that it would take
five years to complete this road. Ac-
cording to a very rough estimate, the
cost of construction will be about Rs. 20
crores.

{c) This can be indicateq only after
detailed study of snow and westher
conditions. It is expected that the en-
tire road would be usable for a period
of six to eight months in a year.

New Nava] Air Station in Goa

Bhri Rameshwar Tantia:
Shri Onkar Lal Berwa:
48z, Shri Bishanchander Seth:
<| Shir Dhsom:
! Bhri B. P. Yadava:

| Shri Himataingka:

Will the Minister of Deftnoe be
pleased to state:

(a) whether the Indian Navy has
established a new Naval Air station
in Goa; and

(b) if so, the details thereof?

‘The Minister of Defence Production
in the Ministry of Defenee (Shri A. M.
Thomas): (a) Yes, Sir.

(b) Naval Air Station at Dabolim
(Goa) is being developed to meet all
Naval requirements for an airfleld and
to provide the requisite facilities for
the operational training squadron.
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Malay Langusge Radio Service

4s4. J Shri Vishram Prasad:
" | Shri D. D. Mantri:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government have ppen_
ed a Malay language radio service
from a station near Calcutta; and

(b) if so, where the radio
station has been located?

service

The Minister of Iaformation and
Broadcasting (Shrimati Indira
Gandhi): (a) It has been decided to
gtart a service in Malay, as part of the
External Services of All India Radio.
The service will be started as soon as
the necessary arrangements have been
completed.

(b} The service will be transmitted
from Dwelhi.
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Ampliphone

s [ Shri Vishram Prasad:
" Shri D. D, Mantri;

Will the Minister of Communica-
tloms be pleased to state:

(a) whether it is a fact that the
Indian Posts and Telegraphs Depart-
ment has introduced Ampliphone for
subseribers who are hard of hearing
in the country; and

(b) if so, whether the new telephone
system (Ampliphone)} hag started ope-
rating?

The Deputy Minister in the Depari-
ment of Communications (Shri Bhaga-
watl): (a) Yes.

(b) The demands from some of the
subseribers for thiz type of instru-
ment have already been met.

Pirate Radiog in Bhutan

488, S Dr. L. M. SI.F]hﬂ;
1\ Shri D, C. Sharma:

Will the Minister of External Affairs
be pleased to refer o the reply given
to Starred Question No. 64 on the lst
June, 1964 and state:

(a) whether the Bhutan Govern-
ment have succeded in locating pirate
radios operating in the territories of
Bhutan;

(b) whether any assistance was
offered by India or assked for by
Bhutan for the purpose of locating
the pirate radios; and

() what further action is proposed
to be taken in this connection?

The Minister of External Affairs
{8hri Swaran Singh): ({a) The Gov-
ernment of India have received no in-
formation in this regard from the
Government of Bhutan.

(b) The Government of India have
agreed to assist the Government of
Bhutan to locate unauthorised trans-
mitters.

(e) Detecting equipment will be
sent to Bhutan at an appropriate time
in consultation with the Bhutanese
authorities.
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Dictionary of Folk Muosic Intruments

457, J Sbri Yashpal Singh:
" Shri Bade:

Will the Minister of Inforamtion
and Broadcasting be pleased to state:

(a) whether the work on the compi.
lation of a dictionary of folk music
instruments in India has gince been
completed; and

(b) if so0, whether a copy thereof
will be laid on the Table?

The Minisiter of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) No, Sir. The work is
atill in progress.

(b) Does not arise.

Incentive Bonus to Ordnance Factory
Workers

{ 8hri ¥Yashpal Singh:
P ! Bhri Indrajit Gupta:
{_ Shri Kapur Singh:
| Shri S. M. Banerjee:

Will the Minister of Defence ba
pleased to gtate!

(a) whether it is proposed to give
incentive bonus to the workers
ployed in the Ordnance Factories;

{b) if so, how many workers will
be beneflieq and by how much; and

(c) whether this will apply to all
categories of workers?

The Minister of Defence Production
in the Ministry of Defence (Shri
A. M, Thomas): (a) Yes, Sir. It has
been decided to give incentive bonus
to essential maintenance workers
engaged on the maintenance of plants
and services of the ordnance and
clothing factories.

(b) About 2,055 essential mainte-
nance workers of 8 factories where
this scheme has 3o far been imple-
mented for the time being, will be
beneflted. They will receive incentive
bonus wvarying from 1/2 per cent to
over 50 per cent of the piece work
proflts over and above their basic pay,
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acording to the nature of work, stage
of production and efforts made by
the workers. Piece work profits differ
from section to section and from
month to month according to tha
nature and skill of work and the
stage of production.

(c)} The incentive bonus will be
given to essential maintenance workers

ie, the skilled and semi-skilled
workers.
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Clockg and Bells in Government
Baulldings
481, J Shel R. G, Dubey:
\Shri Jashvant Mehta:
Will the Minister of Communica-
tiong be pleased to state:

(a) whether mction has been taken
to remove the clocks and bells from
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the various rooms in the Centra] Sec.
retariat and other Government build-
ings;

(b) if so, the reasons therefor; and

{c) whether it is a fact that nine
hundred clocks have become redun-
dant due tp the change-over?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
wvatl): (a) Electric bells and battery
aperated impulsing clocks provided by
the P. & T. Department in some of
the Central Government buildings in
New Delhi are being withdrawn.

(b) These services are being with-
drawn manily due to the following
TeAsOns—

(i) Provision of clocks & bells
does not form part of the nor.
mal activities of P. & T. De-
partment.

fii) The cable pairs utllized for
such serices could be releas-
ed and better utilized for pro-~
vision of telephone connec-
tions for the public; and

qiil) Most of this equipment had
outlived its life.

(c) No. Of the 324 such clocks
withdrawn sg far by the P, & T. De-
partment, 50 have been found unser-
viceable and the rest would be used
for P. & T. purposes.

‘Overtime Allowances In Ordnance
Factories

492, Shri 8. M. Banerjee: Will the
Minister of Def be pl 1 to
state:

(a) whether it js a fact that there
is no difference at present in the pay-
ment of overtime allowances between
industrial and non-industrial workers
in the ordnance factories;

(b) whether arrears of overtime
allowances have been paid from 1861
2o non-industrial employees; and

{c) if not, the reasons therefor?

1040 (ai) LSD—3.
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The Minister of Defence Produc.
tion in the Ministry of Defeace (Shri
A. M. Thomas): (a) Yesg Sir, sub-
ject to the following conditions:—

{i) the non-industrial staff have
the same hours of work and
holidays as industria] staff.

(ii) the nature of duties of the
non-industrial staff is such
that their presence through-
out is necessary for the efil-
cient working of the indus-
trial staff,

(b) No, as the orders ag isued do
not have retrospective effect.

(c) Does not arise.

imoentive Bonns Bohems for Mica
Miners

493 Shri 8. M. Banerjee: Wilt the
Minister of Labour and Employment
be pleased to state:

(a) whether it g a fact that an in-
centive bonug scheme has beepn intro-
duced for the workers of mica mines;

(b) if s0, the broad features there-
of; and

(c) the number of workers cover-
ed by this scheme?

The Deputy Minister in the Minls-
try of Labour amd (8hri
BR. E. Malviya): (a) to (e). No in-
centive bonus scheme has been intro-
duced for the workers of Mica Mines.
However, for the workers employed
in the Mica Mines in Bihar, bonus
based on monthly and quarterly
attendance is pavable under the
award of Industrial Tribunal, Dhan-
bad, 1954 which Is stil] in force. Broad
features of this Bonus scheme are:—

1. Daily-rated workers.

(i} Monthly Bonus

Bonus is payable at the rate of
12} per cent of the conso-
lidated wages provideq the
worker hag put in at least
20 days work in a month.
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(ii) Quarterly Bonus

Bonus is payable for each quar-
ter at the rate of 7 days' basic
wages provided the worker
has worked for 45 days un-
derground or 57 days on the
surface during the quarter.

2. Monthly-rated workers

A quarterly bonus equal to half
month's basic wages is payable pro-
vided the workman hag worked for
45 days underground or 57 days on
the surface in 8 quarter.

About 15,000 workmen employved in
the wvarious mica mines in the State
of Bihar are covered by the said
Award.

Supply of Arms to Nagas by Pakistan

Shri Surendra Pal Singh:
484. { Shrl D, C. Sharma:
| Sbrl Vishwa Nath Pandey:

Will the Minister of External
Aflairs be pleased to state:
(s) whether Government  have

lodged a formal complaint with “the
Gouvernment of Pakistan about the
latter's unfriendly action in supplying
fire-arms to the hostile Nagas; and

(b) if so, the nature of the reply
received from that country in this re-
gard?

The Ministey of External Affairs
(Shri Swaran Bingh): (a) The Gov-
ernment of India has lodged a pro-
test with the Government of Pakistan
for assisting the Nage hastiles with
shelter, training and arms,

(b) The Government of Pakistan
have denied the facts az in the Pro-
test Note, described them as baseless
fabrications apd have attempted to
distort them.

Alrcraft Carrler "Vikrant'

Shri Surendra Pal Singh:
493, Shrl Vishram Prasad:
Shri Jashvant Mehta:

Will the Minister of Defence be
pleased to state:

(a) whether hig Ministry hag & pro-
posal under consideration to replace

SEPTEMBER 14, 1964

Written Answerg 1418
the existing fighter planes of the Air-
craft-carrier ‘Vikrant' by some new
and better type of planes; and

(b} if so, whether any decision has
been taken regarding the choice of
planes, and the country from which:
they will be procured?

The Minister of Defence Prodoctiom
in the Ministry of Defemce (Shri A. -
M. Thomas): (a) Yes, Sir.

{b) Final decision hag not yet
been taken,

Avro-T48

[ Shri Surendra Pal Slngh:
) 7. Shri Yashpal Singh:

Will the Minister of Defence be
pleased to state:

(a) whether it ig gz fact that the
Indian Airlines Corpeoration has plac-
ed an order with the Defence Minis—
try for the supply of a fleet of the
secong serieg of Avro-T48 plapes:

(b) if so, the number of such
planes ordered by the Indian Airlines
Corporation; and

{c) the delivery date for the same?

The Minister of Defence Productiom
in the Ministry of Defence (Shri A. M.
Thomas): (a) Na Sir.

(b) The question does not arise.
(c) The question does not arise.

Indlans in Britaln

Shri P, C. Borooah:
Shri Yashpal Singh:
487. { Bhri Bolanki:
| Shri Narasimha Reddy:
| Shri Indrajit Gupta:

Will the Minister of External
Affairs be pleased to state:
(a) whethey  Government  have

taken note of the fact that g large
number of Indians who went to Bri-
tain with British Labour Ministry’s
empolyment vouchers have been un-
employed and are facing hardship;
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(b) the number of such Indians
who are out of employment;

{c) whether  Government  have
taken up the matter with the British
Government; and

(d) if so, the result thereof?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) The over-
gll picture of employment in the Unit-
ed Kingdom, available from statistics
furnished by the British Ministry of
Labour, indicates that it is not likely
that a large number of Indians would
have remained unemployed.

(b) In the United Kingdom em-
ployment statistics are not maintained
nationality-wise, it is not possible,
therefore, to say how many Indians
remain unemployed at any one time.

(c) and (d). The question does not
arise.

Artisans' School at Jabalpur

498. Shri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(8) whether an Artisans’ painting
school has been opened at Jabalpur
by the Central Government;

(b) if so, the nature of courses
being conducted therein;

(c) the capacity of the school; and

(d) whether any more schools are
to be opened by Government and if
g0, where?

The Deputy Minister in the Minis-
try of Labour and Employment (Shrl
R. K. Malviya): (a) Ministry of
‘Labour and Employment are not con-
cerned with the opening of Artisans'
Painting School.

(b) to (d). Do not arise.
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Ordnance Factories

501. Maharapkumar Vijaya Ananda:
Will the Minister of Defence be
state:

(a) whether Government have
received vehicles and communications
equipment from the US.A  for the
modernisation of the Ordnance Fac-
tory at Ambhajari near Nagpur; and

(b) if so, the details of the equip-
ment purchased and proposed to be
purchased?

The Minister of Defence Production

fn the of Defence (Shri
A, M. Thomas): (a) No, 8ir.
(b) Does not arise.
Domestic Servants
502. Bhri A. N. Vidyalankar: Will

the Minister of Labour and Employ-
ment be pleased to state:

{a) whether Government's attention
has been drawn to the pilot survey
of the econmomic conditions of the
domestic servants conducted by Prof.
J. C. Dholakia on behalf of the Gujrat
Research Society; and

(b} i! so, the steps Government
propose to take in order to improve
the conditions of & very large num-
ber of domestic servants?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R, K. Malviya): (a) No.

(b) Does not arise.
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Quarters for P. & T, Staff

503. Shri Hem Raj: Will the Minis-
ter of Communications be pleased to
state:

(a) whether it is a fact that no
quarters for Posts and Telegraph staft
have been constructed in the Kangra
Posta] Division for the last ten years;
and

(b) if so, the reasons for not sanc-
tioning any moncy for staff quarters
in this Division?

The Deputy Minister in the Depart-
ment of Communicationy (Shri
Bhagavatl): (a) No.

(b) 7 units of quarters have been
constructed, Proposal for construc-
tion of more quarters is under consi-
deration.

Colour Bar in 5. Rhodesis

504. Shrl Shree Narayan Das: Will
the Minister of External Affairs be
pleased to refer to the reply given to
Starred Question No. 797 on the 30th
March, 1964 and state:

(a) whether any legal action has
been taken against the proprietor
of Karoi Hotel in Karoi in Southern
Rhodesia who had refused service to
the Indian Press Attache and the
daughter of India's Acting Commis-
sioner in Salishury on grounds of
race?

The Minister of External Affairs
(Shrl Swarap Singh): The proprietor
of the Karoi Hotel was prosecuted
and was held guilty by the Special
Magistrate who fined him £ sterling
30.

Law Minister's visit Abroad
Shri !uduul Singh:

505, Shri Solanki
Shri Nunllllhu Reddy:
Will the Minister of External

Affairs be pleased to state the names
of countries which the Union Law
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Minister recently visited and the pur-
pose of his visit?

The Minister of External Affairs
(Shri Swaran Singh): Shri A K.
Sen, the Minister for Law and Social
Security, along with Shri Dinesh
Singh, Deputy Minister in the Minis-
try of External Affairs represented
India at the independence celebra-
tions of Malawi (Nysaland), which
became independent on  6th July,
1064. During his return journey the
Minister visited Kenya where he had
talks with the members of Govern-
ment and addressed wvarious associa-
tions. -

A.5.C. Centre, Alwar

506. Shri Eashi Ram Gupta: Will
the Minister of Defence be pleased to
state:

(a) whether it has been decided to
wind up the Army Supply Corps
Centre at Alwar;

(b) if so, the reasons therefor;

(e) whether some other units will
be posted at Alwar in case the Army

Supply Corps Centre is closed down;
and

(d) if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8, Rajo):

(a) Yes, Sir.

(b) This Centre was temporarily
created to cater for the increased In-
take of A.S.C. recruits due to the ex-
pansion of the Army. It is being
wound up &s it has served its pur-
pose.

(e} and (d) It has been proposed
that some other Army units or estab-
lishments may be located at Alwar,
The matter is still under considera-
tion,
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Radio Forumg

511, Shri D. D. Puri: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether there iz any propo-
sal to extend radio forums in other
States on the pattern introduced in
Delhi;

{b) if so, when this is likely to be
implemented; and

{c) if not, the reasons therefor?

The Minister of Information and
Broadoasting (Shrimati Indira Gan-
dhil): (a) A Radio Rural Forum
Scheme is already in  existence all
over India since 1858, There were
8555 Radio Rural Ferums on 30th
June, 1064,

(b) and (c). Do not arise.

Planning Body for Defence,

" Shri Mohan Swarup:
512. { Shri P. C. Borooah:
LShl'i Krishnapal Singh:
Will the Minister of Defence be
pleased to state:
(a) whether a separate planning
body is proposed to be sct up in the
Defence Ministry:
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(b) what will be its precise pattern
~and functions; and
(c) how its work will be co-
ordinated with that of the Planning
Commission?
The Minister of Defence Productiion
in the Ministry of Defence (Shri A.
M. Thomas): (a) No, Sir,

(b) and (c). Do not arise.
Film Festival in Szechoslovakia

513. Shri Sham Lal Saraf: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether a film festival was
held in Karlovy Vary in Czechoslo-
vakia, in July last, in which Indian
films were alsp exhibited; and

{b) whether some films out of these
were entered as ‘official' and the rest
not so, and if so, the criterion fol-
lowed in making this distinction?

The Minister of Information and
‘Broadcasting (Shrimati -Indira
Gandhi): (a) Yes, Sir.

(b) One feature film was entered
as the official entry and the other as
invited entry. According to the Re-
gulations of the Karlovy Vary Inter-
national Film Festival, each partici-
pming country could enter one full-
length feature film in the main Festi-
val Competition but the Festival
Chairman may, on the recommenda-
tion of the respective institutions, or-
Eanisations, producers or  experts
from individual countries, send out
invitations for other films to be en-
tered in the Competition. The films
entered in the former category are
generally referred to as official en-
tries and those entered under the
latter category as invited entries. But,
there is no distinction in their status

as far as the Competition is con-
cerned,
Himalyan Mountaineering Institute

P. K. Deo: Will the
pleased 1o

515, Shri
Minister of Defemce be
state:

(a) the manner in which students
are recruited to the Himayalan Moun-
taineering Institute;
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(b) the number of students at
present in the basic advance courses
of the Institute and their State-wise
break-up;

(c) whether foreign
also admitted to this
training; and

students are
institute for

(d) if so, their present number and
from which countries they have
come?

The Deputy Minister in the Minls-
try of Defence (Dr, D. S, Raju):
(a) Students between the ages of
18 top 40 yearg are admitied to the
Himalayan Mountaineering Institute
courses subject t{o the prescribed me-
dical standards, a copy of which is
laid on the table of the House.
[Placed in Library. See No. LT-3110/
64] on the basis of first come first
served, in respect of applicants from
among the genera] public, A number
of scats in each course is reserved
for the Armed Forces and the selec-
tion is made by the Service Head-
quarters concerned on the basis of
suitability from among the applicants.

(b) State-wise break-up of the
students undergoing training in the
Basic and Adwvance course g given
below:

Basic Advance

Jammu & Kashmir | 2

Assam . 2

Madhys Pradesh H

Orissa N : 2 »
Mysore, . - 2 H
Maharashtra . 2 .
Delhi . . - T 1
West Bengal . 4 5
Uttar Pradesh - L1 .
Punjab . . B ] 2z

There is also one student from Nepal
in the Basic Course.

(c) No. However, students from
ncighbouring countries i.e., Sikkim,
Nepal snd Burma are admitted.

(d} One. From Nepal
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Employees in Ordnance Factories Maharashtra 8 30500
Mysore i 3 28000

G16. BShri N. Bhreekantan Nalr:  Punjab 1 300
Will the Minister of Defence be  Jtar Pradesh 7 42100
pleased to state the number of Ord-  Weit Bengal 5 32800

nance Factories and other industrial ducated loyed

- establishments under his Ministry in e Unemploy

each State and the number of om- f Shri Vishwa Nath Pandey:
ployees working therein? | Shrl Rama Chandra Mallick:

The Minister of Defence Production ‘Will the Minister of Labour apd
in the Minmtry of Defence (Shri A. Employment be pleased to state:
M. Thnmn):"’l‘he number of Ord- (a) the number of educated un-
nance Factorieg and other production employed in the country, State-wise,
establishments under the Department . . the 30th June, 1864; and
of Defence Production and the pro- (b) the number of Scheduled Castes

duction employees are as follows:— ang Scheduled Tribes among them?
State No. of ord. Approx.

511,

Fys/Ind. No. of The Deputy Minister in the Minis-
dhra Pradesh Estts.  employees 4y of Labour and Employment (Shri-
gy 1 1400 R, K. Malviya): (a) and (b} Availa-
Madhya Pradesh 2 . B Y ) . "
M-dx:; P ; ;fm ble information is given below:
Total No. of educsted appli-
No. of cants on the Live
educated Repister of the Em-
State'Union Territory applicents  plovment Exchanges as
(Matricula- on 1-132-€1.%
tes and
above’ Scheduled  Scheduled
on the Caste Trite
Live
Register
ot the
Employment
Exchanges
as on
30-6-64
() (2) @
AndhrePradesh . . . ., . 46,800 2,598 96
Assam P L. . . 10,322 496 518
Bihar . . . . . . . #2027 1,986 1,912
Dclhi . ' i . . . . 53,362 2,382 21
Gujarat . . ., . . 25434 1,612 ELH
Himachal Pradesh ' ' . . . 2,223 133 12
;zmmu& Kashmir . . i ) : 1,103 I L
erale L T T 77,854 1,901 o1
Madhya Pradesh . . . . . . 44,838 1,376 fa3
Madras = . . . ... 55:672 2,154 .
Msharashtra . . . . . . 72,987 6,314
Manlpur | . . . . . . 1,509 10 132
Mysore .. ... 475436 2,770 12
Qciend . . . B . . . 12,130 1% 204
Pondicherry . . . . . . 451 . ..
Pupab . . . . . . . 40,801 2,687 7
Resthn . . . . . . . 31,321 967 330
oL T 2,849 54 67
Uttar Pradesh . . N . . . 1,15,102 12,352 1
‘West Bengal . . . X 1,17,083 5574 I
ALL INDIA TOTAL . 8,01,094 45,527 <,c18

+Statistics In respect of educated Scheduled Castes/Tribes are collected only once
u year. .
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Technical Personnel Unemployed In
U.P,

518. Shri Vishwa Nath Pandey:
Will the Minister of Labour and Em-
ployment be pleased to state:

{a) the pnumber of technical per-
sons registered in various Employ-
ment Exchanges in Uttar Pradesh as
on the 30th June, 1864; and

(b} the number of technical per-
sons provided with employment dur-
ing the period from January, 1864 to
June 18647

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) 38,207,

(b) 12,528.

Educated Unemployed in U.P.

519, shri Vishwa Nath Pandey: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of educated unem-
ployed in Uttar Pradesh as on the
30th June, 1964; and

(b) the number of the Scheduled
Castes and women among them?

The Depuly Minister in the Minls-
try of Labour and Employment (Shrl
R, K, Malvira): (a) and (b),

Cryegacs and

1. All educated lppllwlul
2. Scheduled Castes
3. Women

1,145,102
12,3%2%
3836
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Micro-wave Communication System

520. Shri Vishwa Nath Pandey: Wil!
the Minister of Communications be
pleased to state:

(a) whether Government propose to
set up a micro-wave communication
system linking Calcutta with Dibru-
garh via Katihar, Cooeh-Behar and
Shillong to provide a reliable com-
munication link belween Assam snd
the rest of the country; and

(b} if so, when and the tatal amount
to be spent?

The Deputy Minister in (he Depart-
ment of Communicatioms (Shri
Bhagavati): (a) Yes.

(b} The work is expected to be com-
pleted by March 1P65. The work is
estimated to cost Rs. 185 lakhs,

Manufacture of Tanks

[ Shri P. C. Borooah:
521. { Shri Brij Raj Singh Kofah:
| Shri Bagri:
Will the Minister
pleased to gtate:

(a) whether & French Delegation.
visited Delhi for talks on the guestion
of setting up a tank manufacturing
unit in India; and

of Defence be

(b) if so, the result of the negotia-
tions?

The Mimister of Defence Production
in the Minisiry of Defemce (Ehri A, M.
Thomas): (a) Yes, Sir.

(b) The proposals submitted by the
delegation are under consideration,
Manufacture of Nissan Jeeps

sz, J Shri Ramachandrs Ulaka:
1 Bhrli Dhuleshwar Meena:

Will the Minister of Defente be
pleased to refer to the reply glven to

*Relates to 31st December, 1963.
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Starred Question No. 805 on the 30th
March, 1964 and state:

{a} whethey the proposal for increas-
ing the manufacture of Nissan Jecps
and Nissan une-ton Trucks has since
been considired by Government; and

{b) if so, the broad features of the
scheme?

The Minister of Defence Production
in the Ministry of Defence (Bhrl A. M,

Thomas): (u) The proposal is still
under consideration of the Gowvern-
ment.

{b) The proposal envisages manufac-
ture of vehizles at an augmenied rate
Wwith progressively increasing indi-
genous content in a new factory to be
set up for the purpose

Artillery Cenire

523 J Shr! Ramachandra Ulaka:
" | Shri Dhuleshwar Meena:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 588 on the 16th
March, 1964 and state:

(a) whether the proposal from Army
Headquarters to open an Artillery
Centre and a Clerks Training School
‘has since been examined by Govern-
‘ment; and

(b) if so, the results thereof?

The Deputy Minister In the Minis-
try of Defence (Dr, D. 8. Raju): (a)
and (b). The proposal for opening of
an Artillery Centre has been held in
abeyance and that for the Clerks
Training School is still under conside-
ration.

Atom Bomb

524 Shri P. K. Deo:
) Shri Narasimtha Reddy:
Will the Prime Minister be pleased
to state:
(a) whether India has acquired the
know-how of the manufacture of
Atom Bomb;
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(b) whether plutonium is required
in the manufacture of these bombs;
and

(c) whether plutonium is produced
in this country?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) The general principles
are well known but we have not
acquired the detailed know-how as we
have not worked towards this end.
It would take about a year ‘o develop
the detailed know-how if a decision
to do so were taken.

(b) Either plutonium or uranium
235 is essential.

() Yes.

Scheduled Casies in Army

525. Shri Gulshan: Will the Minis-
ter of Defence be pleased to stale:

(a) the total number of Scheduled
Castes enrolled as J.C.Os. in the Army
during the period 1st January, 1963 to
31st March, 1964; and

(b) how many have been given

further promotions?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) Two, Sir. Normally, re-
cruitment in the Army is in the lowest
rank i.e., Sepoy and there iz no direct
enrolment of JCOs in the Army, Ex-
ceptions, however, exist in the case of
Jemadar Religious Teachers (Pandits,
Granthis, Maulvis and Padres) and
persons serving in the Army Postal
Service who are on deputation from
the Posts and Telegrahs Department.
During the Emergency, relaxations
were made for dffci recruitment as
Junior Commissioned Officers in cer-
tain categories in the Corps of Engine-
ers viz, Overseer B&R, Mechanist EM
and Draughtsman Grade 1.

(b) Nelther of the two persons refer-
red to in reply to part (a) of the ques-
tion has been promoted.
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ALR. Recordings on Gandhiji

527. Shri Daljit Singh: Will the
Minister of Information and Broad-
casting be pleased to state the latest
position with regard to the implemen-
tation of the scheme of the Xll India
‘Radio to record events connected with
Mahatma Gandhi’'s life?

The Minister of Information and
nm-dmun; (Shrimati Indira
Gandhi): For the last few years All
India Mo has been rngaged on
planning and preparing a series of
Pprogrammes on various aspects of the
hfe and work of Mahatma Gandhi.
The intertion is to compile a Tadio
Biography of the Father of the Nation,
to be broadeast during 1969, the vear
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of his birth centenary. The project
has been entrusted to a separate unit
in All Indiz Radio and the main as-
pects of its work are:

(i) Study and research of all
available material  (writings,
speeches, transcripis of recordings
etc.) and selection of themes and
aspects to be featured in the Radio
Biography;

(ii) Preparing a list of perzons
who came in close touch with the
Mahatma and recording their per-
sonal reminiscences for use in the
Biography;

(iii) Prepering the script of
each individual programme  that
will form part of the entire bio-
graphical series.

Taking into account the rich and
eventful life of the Mahatma and the
innumerable facets it reveals, the
work undertaken by All India Radio
is necessarily large as well as impor-
tant. Every effort is being made ‘o
carry it out speedily and methodi-
cally,

Indlan owners of Lighters In Ceylon

528. Shri Umanath: Will the Minis-
ter of External Affairs be pleased to

state:

(a) whether Government are aware
of the fact that a batch of Indian
owners of lighters (Water transport)
had to come out of Ceylon without
their lighting or receiving their dues
trem the contractor to whom they had
leased the lighters;

(b) whether it is a fact that they
were arrested by Ceylon police in
April, 1084 and thus prevented from
bringing back their Lighters from
Ceylon;

(c) whether Government received
any representation in this connection
from the Lighter owners in June.

1864; and
(d) it so, the action taken in the
matter?
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The Minister of Externa]
(Shri Swaran Singh): (a) Yes,

{b) They were arrested on charges
of staving on in Ceylon even after
their Ceylonese wisas had expired.
The Ceylon Government did not pre-
vent the owners from bringing back
their lighters. It was only that the
lighters needed extensive repairs with-
out which they could not be brought
back. -

Affairs

{(c) and (d). Yes. The lighter
owners represented in June, 1964 that
the Government of India may request
the Government of Ceylon to grant 2
months visas to them and to the
Contractor to go to Ceylon for getting
the lighters repaired. The Govern-
ment of Ceylon who were sccordingly
approached by the Indian High Com-
mission at Colombo  have agreed to
grant visas to the Contractor and 7
lighter owners. Our High Commission
is continuing its efforts to secure visas
for the other lighter owners nlso.

Recruitment to Defemce Units

520. Shri M. R. Krishna: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the Re-
cruiting Centrea have been instructed
to slow down théir recruitment pro-
gramme; and

(bj whether the personnel recruited
in all the Centres have been absorbed
by the Defence Units?

The Minister of Defence Production
in the Ministry of Defemce (Shri A. M.
Thomas): (a) Yes Sir. The recruit-
ing centres have been instructed to
slow down thelr recruitment program-
me because the targets for recruit-
ment have generally been achieved.

(b) Those recruits, who have com-
pleted their period of training and
achieved the required standards, have
been absorbed or are in the process
of being absorbed in the Army units.
Those who are still under training will
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be absorbed as and when they com-
plete theiy training and achieve the
required standards.

Conference of Commonwealth Chiefs
of Staff

530. Shrl Indrajit Gupta: Will the
Minister of Defence be pleased to
state:

(a) whether the Chiet of the Army
Staff and other Ligh ranking Officers
recently attended the Conference of
Commonwealth Chiefs of Staff held
recently at Camberley, UK;

(b) whether the Conference decided
to set up a Joint Commonwealth
Security Force; and

(e) if so, Government's reaction to
the proposal?

The Deputy Minister in the Ministry
of Defence (Dr. D. S. Raju): (a) The
COAS accompanied by the GOC-in-C
Western Command attended the Chief
of the Jmperial General Staff's Exer-
cise “Hercules” (not the Common-
wealth Chiefs of Staff Conference}
held at Camberley during August, 1964.

(b) No. This item was not on the
agenda nor was it discussed.

{e) Does not arise.

Labour Research Institute

53, Bhri K. N. Pande: Wil] the
Minister of Labour and Employmen!
be pleased to refer to the reply given
to Starred Question No. 578 on the 8th
September, 1963 and state:

ta) whether the proposed Labour
Research Institute has been establish-
ed; and

(b) it so, whether it has started its
work?

The Deputy Minister in the Ministry
of Labour and Employment (Shri R.
K. Malviya): (a) Yes, the Institute
was registered on 28662 ag an in-
dependent public body (Society) under
the Societies Registration Act XXI of
1880.

(b) Not yet



1439 Written Answers

Defence Production

532. Shri Daji: Will 1the Minister of
Defence be pleased to state:

{a) whether the American firm of
Consultants to advise on defence pro-
duction has submitted any proposals
regarding the defence production in
the country;

(b) if s0. the main features of the
proposals; and

(c) whether this firm has
collaboration in producing
tank in Avadi?

The Minister of Defence Production
in the Ministry of Defence (Shri A.
™. Thomas): (a) Yes, Sir.

(b) The report inter alia contains
findingg on defence requirements and
recommendations for meeting them in
the following flelds:-

offered
a light

(i) Ammunition,
weapons

(ii) Electronies
ﬁ.on,

(iii) Motor vehicles

(iv) Feasibility of magneisum pro-
duction in the country.

(¢) No, Sir,

explosivey and

and communica-

Indians Kidnappeg by Pak Nationals

513. Shri Tan Singh: Wil! the Minis-
ter of External Affairg be pleased to
refer to the reply given to Unstarred
Question No. 2071 on the 13th April,
1964 and state the progresg achieved
by Central Government to recover
the two Indian nationals kidnapped
from the border village, Diga, district
Jaisalmer, Rajasthan by Pak nationals?

The Minister of Externa] Affairs
(Shri Swaran Singh): The question of
the release of the kidnapped Indian
nationals was taken up by the officials
of the Rajasthan Armed Constabulary
Wwith their counterpart in Pakistan and
wag also discussed at a meeting held
on 20.3.1964 between the border offi-
<ials of Rajasthan and West Pakistan.
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The Pakistani officials maintamed
that the two Indian nationals were
arrested by the Pakistani police from
a place within Pakistan territory,
about twenty miles from the border;
ag such, the twp Indian nationals were
to be tried in a Pakistani court of
law. No official information has so
far beén received about these two
Indian nationals, but it iz understood
that they have been sentenced to one
year's imprisonment and a flne of
Rs. 500/- each.

Coastal Batteries

{ Shri Himatsingka:

| Shri Rameshwar Tantia:
Shri Bishanchamder Seth:
Shri Dhaon:
Shri B, P. Yadava:
Shri Onkar Lal Berwa:

Wil the Minister of Defence be
pleased to state:

(a) whether Government have de-
cided to transfer the manning and
operation of the coastal batteries in
port towns from the Army to the
Navy; and

{b) if so, the reasons therefor?

The Minister of Defence Production
in the Ministry of Defemce (Shri A.
M, Thomas): (a) and (b). Yes, Sir.
For operational and administrative
convenience, the Government have de-
cided in May 1984 on the permanent
transfer of the responsibilities for the
manning snd operation of the coastal
batteries from the Army to the Navy
under a phased programme.

afirs g
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Indian Embassy at Moscow

536, Shri Sczhivan: Will the Minis-
ter of External Affalrg be pleased to
state:

(a) whether it iz a fact that large
amounts had been misappropriated at
the Indian Embassy at Moscow from
1-10-1960 to 29-B-1881;

(b) if so, the details and the amount
involved; and

{c) action taken in the matter?

The Minister of External Affairs
(Shri Swaran Singh); (a) Yes; it was
found that Government funds amount-
ing to about Rs 150,000 had been
misappropriated in the Embassy of
India, Moscow, during 1960 end 1061

(b) The important details of the
case and the exact amounts involved
may be seen in para 42 of the B8th
Report of the Public Accounts Com-
mittee (3rd Lok Sabha),

{c) The Cashier of the Embassy
who, it was alleged, had 1nisappro-
priated Government funds was re-
called to India and prosecuted. Three
criminal casey werg instituted against
him. In one of the cases, the Cashier
has been convicted and sentenced to
rigorous imprisonment for four years
and to pay Rs. 40,000 as fine or, in
default, one year's further imprison-
ment. He has appealed and his appeal
is pending in the High Court. The
other two cases egainst him are still
under trial in the Court of the
Special Judge, Delhi,

The Cashier has been dismissed
from Government service,
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Vietnam

537. Shri Hari Vishny Kamath: Will
the Minister of External Affairs be
pleased to state:

{a) whether the Government of
South Vietnam, North Victnam and
U.S.A. have been in constant commu-
nication with our Government regar-
ding recent events in Vietnam;

(b) it so, a brief resume of those
communications; and

(c) the reaction of Government
thereto or the action taken thereun?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The Prime Minister has received &
personal message from the Pres:dent
of the UB.A. informing him that
North Vietnamese torpedo Loats had
made deliberate attacks on  United
States’ naval wvessels and the limited
actions the President haq ordereq in
pursuit of their right of seli-defence.
The Government of India have also
received letterg from the Government
of the Democratic Republic of Viet-
nam, denying the second attack on
the United States naval vessels. No
communication has been received
from the Government of the Republic
of Vietnam in connection with the
recent events in Vietnam

(c) The Government o! India's alti-
tude to the situation in Vietnam has
been made clear in iheir gtatement
issued on the 5th August, 1864,

Naga Hostlles

f Shri P. R. Chakravertl:
" 1 Shri P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether it is & fact that Naga
Hostiles killed two Security personnel
and injured two others in an ambush
on the Kohima-Wokha road on the
28th August, 1964,

(b) whether similar incidents of
firing on security forces and killing by
Naga Hostiles also occurred on the
preceding day in the same area;
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(c) if so, where and the details of
that incident; and

(d) Government's reaction to these
incidents?

The Minister of Defence Production
in the Ministry of Defence (Shrl A,
M. Thomas): (a) Yes, Sir. At 07-15
hourg on 2B8th August 1064, approxi-
mately 100 Naga hostiles ambushed a
police road protection party near
WAJONG ME School at MERHEMA
(approximately 10 miles NORTH
NORTH WEST of CHAKHABAMA),
on WOKHAKOHIMA read. Hostiles
fired with light machine guns, sten
guns and rifles, used grenades, und
had covered the approach to ambush
area with explosives and booby traps.
Two constables were killed.

(b) No, Sir.

tc) Doeg not arise,

(d) The Naga hostiles have been
perpetrating acts of violence of this
kind for a long time. Security forces
had been deployed to deal with them
However now it is hoped that with
the cessation of operations from the
midnight of September 5th/6th such
incidentg will not recur.

Film Institote of India

539, Shrimati Renpka Barkataki:
Will the Minister of Information and
Broadcasting be pleased to siate:

() whether it is a fact that Gov-
ernment have decided that the Film
Institute of India should seek affilia-
tion with the Internationa] Liaison
Centre of Cinema and Televisions
Schools at Paris; and

{b) if so, the reasons for this deci-
gsion and the advantages the Indian
Film Institute may get from this
affiliation?

The Minister of Informstion and
Broadcasting (Shrimatl Indira
Gandhi): (a) Yes, Sir.

(b) The affllation would give the
Film Institute wider recognition and
facilitate the exchange of ideas snd

BHADRA 23, 1886 (SAKA)

Written Answers 1444
information on matters of common in-
terest among the members, With
the affiliation it will be possible for
our Institute to conform to interna-
tionally accepted standards in its
various courses of training and to
avail of the facilities for exchange of
lecturers etc, with the film institutes
of other more advanced countries. It
woild also be possible to collect in-
formation about improved technigues,
research and developments in  this
fleld.

Sainik School, Pachmarhi

540. Shri Hari Vishnu Kamath:
Will the Minister of Defence be
pleased to state:

(ay whether a final decision ‘hns
been taken in the matter of establish-
ing & Sainik gchool in Panchmarhi,
Madhya Pradesh; and

(b} it ao, the progress made to-
wards the cxecution of the project?

The Deputy Minister in the Minls-
try of Defence (Dr. D. B, Raju): (a)
and (b). The State Government have
kept the proposal in abeyance.

Specia]l Stamps

541. Shri Hari Vishna Kamath; Will
the Minister of Commaunications be
pleased to state:

(a) whether Government have re-
versed their decision to issue special
stamps in honour of Deshbandhu
Chittaranjan Das and William Shak-
.espeare; and

(b). if so, the reasons therefor?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavatl): (a) Yes, Sir.

(b) The tota]l number of Stamps to
be brought out in 1964, had to be re-
duced owing to the limited capacity
of the Security Press.
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PAPERS LAID ON THE TABLE

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES, PROMISES
AND UNDERTAKINGS GIVEN

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): I beg to lay

on the Table the following statements
showing the action taken by the
Government on various @ssurances,
promiseg and undertakings given by
Ministers during the wvarious sessions
shown against each:—

(i) Statement No. I—Eighth
Session, 1864 (Third Lok
Sabha). ([Placed in Library.

See No. LT-3084|64],

(li) Supplementary Statcment Mo,
IIl—Seventh Session, 1864
(Third Lok Sabha). [Placed
in Library. See No. LT-3085|
04].

{(ili), Supplementary Statement
No VI—8ixth Session, 1063
{Third Lok Sabha). [Placed
in Library See No. LT-3098-
84].

(iv) Supplementary Statement No,
VIII—Fifth Session, 1963
(Third Lok Sabha). [Placed
in Library. See No. LT-3007|
04].

{v) Supplementary Statement No.
XI1—Fourth Session, 1883
(Third Lok Sabha), [Placed
in Library, See No, LT-3088|

64].

{vi) Suppl v Stat t No.
XV—Third Session, 1962-83
(Third Lok Sabha). [Placed

tn Library. See No. LT-3089|
84].

{vii) Supplementary Statement No,
XVIII—Second Session, 1982
(Third Lok Sabha). [Placed

64].

(viii) Supplementary Statement No.
XVIII—Twelfth Session, 1960
(Second Lok Sabha). [Pluced
in Library. See No. LT-3101|
84].

(ix) Supplementary Statemenit No,
XIX—Eleventh Session, 1960
{Second Lok Sabha), [Placed
in Library. See No. LT-3102|
64).

OnpERs UNDER EsSENTIAL COMMODITIES
Act, 1855

The Deputy Minister in the
istry of Labour and Employment
(Bhri R, K. Malviya): I beg on
behalf of Shri D. R, Chavan, I beg to
lay on the Table a copy each of the
following Orders under sub-section
(6) of section 3 of the Essential Com-
modities Act 1956:—

(i) The Madras Coarse Rice
({Maximum Prices) Amend-
ment Order, 1864, published
in Notifieation No. G.S.R.
1287 dated the Sth September,
1864,

(ii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Seventh Amendment
Order, 1864, published In
Notification No. G.S.R. 1273
dated the 7th September,
1964,

[Placed in Library See
3103|64].

Min-

No, LT-

Parers unver Dock Workess ‘Reou-
taTion OF EmrLovMENT) Act, 1848

Stri R. K. Malviyn: I beg to lay on
the Table & copy of the Dock Workers
(Regulation of Employment) Amend-
ment Rules, 1964, published in Notifi-
cation No, S.0. 2069 dated the 22nd
August, 1084, under sub-section (3)
of section B of the Dock Workers
(Regulation of Employment) Act,
1948. [Placed in Library, See No.
LT-3104].
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OPINIONS ON BILL

Shrimati Lakshmikanthamma
(Khammam): I beg to lay on the
Table Paper No. IV to the Bill further
to amend the Indian Penal Code and
the Code of Criminal Procedure,
1898, which was circulated for the
purpose of eliciting opinion thereon
by {he direction of the House on the
13th September, 1963.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secrctary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, T am
directed to enclose a copy of the
Industrial Disputes {Amendment)
Bill, 1964, which has been passed
by the Rajya Sabha at its sitting
held on the Bth September, 1984."

INDUSTRIAL DISPUTES
(AMENDMENT) BILL

Secretary: Sir, I lay on the Table
of the House the Industrial Disputes
(Amendment) Bill, 1964, ag passed by
Rajya Sabha.

RELEASE OF MEMBER

Mr, Speaker; | have to inform the
House that 1 have received the
following letter, dated the 8th Sep-
tember, 1964, from the Superintendent,
Central Prison, Trivandrum:.--

“I have the honour to inform
you that Shri E. K Imbichibava,
Member, Lok Sabha, who had
been admitted in this pail on Ist
Stpteriber, 1964, for detention
under the Defence of India Rules,

1040 (Ai) LSD—4
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1962 has been released today. the
Bth September, 1064, as per grders
of the Government of Kerala.”

I_143

12.04 hrs.
RE. BUSINESS OF THE HOUSE

Shri Nath Pa] (Rajapur): Sir, wyou
have been pleased to direct that the
debate on my subject which I had
wanted to raise—the unauthorised
landing of Waleott at Murud—should
take place tomorrow at 12 O'clock. [
shall be pleased if you now grant me
a concession—if the House agrees—
that the debate may take place on
Wednesday ar 12 O'clock, as I have a
very pressing appointment in Bombay
tomorrow, if this will not upset the
schedule of the House.

Mr. Speaker: If the House agrees
and the Government alsp agree—if
the Minister hag no objec!ion—I have
none, Has the Minister any objection?

The Prime Minister and Minister of

Atomic Energy Shri Lal Bahadur
Shastrl): No.
Shri 5. M. Banerjee (Kanpur): I

had tabled g Calling Attention Notice
which has been disallowed becausa
of your ruling. I would request that
the hon, Minister, when he replies,
should throw some light about the
flighs of that lady who was called in
a case, because she must be connected
with Murud gffair,

Mr. Speaker: The Murud affair
would be taken up on Wednesday.

ELECTION TO COMMITTEE
EstrvMATES COMMITTEE

Bhri A, C. Guha (Barasat):
to move:

I beg

“That the members of this House
do proceed to elect in the manner
required by sub-section (3) of
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(Rulers of Indian States)
Bill

{Shri A. C. Guha]

Rule 254 read with sub-rule (1)
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
in Lok &abha, one member from
among themselves to serve a; a
Member of the Committee on
Estimates for the unexpired
portion of the term ending on the
30th April, 10864, vice Shri Lalit
Sen cedsed to be a member of the
Committee on his appointment as
a Parlismentary Secretary."

Mr. Speaker: The Question is:

“That the members of this
House do proceed to elect in the
manner required by sub-section
(3) of Rule 254 read with sub-
rule (1) of Rule 311 of the Rules
of Procedure and Conduct of
Business in Lok Sabha, one mem-
ber from among themselves to
serve as a member of the Commi-
ttee on Estimates for the unex-
pired portion of the term ending
on the 30th April, 1985, vice Shri
Lalit Sen ceased to be a mem-
ber of the Committee on his ap-
pointment as a Parliamentary Sec-
retary.”

The motion was adopted,

COURT OF WARDS (RULERS OF
INDIAN STATES) BILL*

The Minister of State in the Minis-
try of Home Affairs (Shrl Hathi):
Sir, I beg to move for leave to intro-
duce a Bil] to provide for the supe-
rintendence of the estates of the
Rulers of Indian Stateg by the Courl
of Wards in certain States.

Mr. Speaker: The question is:

“That leave be granted fo in-
troduce a Bill to provide for the
superintendence of the estates of
the Rulers of Indian States by
the Court of Wards in certain
cases."”

The motion was adopted

‘Publmhcrl in the Gazette ar India Extrn-nrdma‘ry Pari II,

dated 14-9-64.
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in Council of
Ministers
Shri Hathl: Sir, I introduce the
Bill.
12,07 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri N, C.
Chatterjee on the 1ith  September
1964, namely:—

“That this House expresses ite
want of confidence in the Council
of Ministers,”

Shri Hanumanthaiya may continue

his speech.
Shri Hanumanthaiya (Bangalore
City): Mr. Speaker, Sir, on Friday,

1 was speaking on the
bundh, The oposition parties of
Maharashtra felt greatly elated
with the success of their Maharashtra
bundh, Mahamahim manchar Lohia
and others are now threatening us
with Bharat band. This reminds me
of Dhasa Bund and ity breach. So
long as Dhasa Bund and other drains
contained the flood waters everything
wag normal. But when it over-flew
and was breached, part of Delhi was
inunduied and even the very water
for our daily drinking became con-
taminated. This Bharat bundh, if
successiul, will result in similar dis-
asters to our mother land, The flow
of popular emotion must be properly
controlled ang channelled. If you
make it over-flow the bunds of legal
and constitutional propriety and make
a breach in it for partisan purposes,
the pure waters of popular govern-
ment will become contaminated. The
nation will suffer from this contami-
nation of lawlessness, disorder and
deflance. Let not the opposition
parties bandy about the word bundh.
If they try to do Bharat bumth the

subject of



1451 No-Confidence
people of Bharat will think that you
placed the party before the country,
that you tried to exploit and instigate
the wage-carning ang salaried classes
against society ag a whole.  Shr
Chaotterjee was arguing at length that
there is no necessity for the national
emergency to continue. But the pro-
tagonists of Bharat bundh will be
furnishing an additional argument for
continuing the emergency.

The new ang learned Member of the
Swatanira Party felt aggrieved with
the amendments we have effected to
the Constitution. He said that these
amendments eroded the fundamental
rights of the citizens and that we
were bending the Constitution to our
will. His righteoug indignation rose
to the pitch of charging us with con-
tempt of Supreme Court.

Is the Congress Party guilty of
these charges? Let me examine the
charges in the legal and constitutional
way. Among al] the fundamental
rights the most fundamental ones
embedded in the preamble to the Con-
stitution are (a) justice, social, econo-
mic ang political, (b) equality of
status and of opportunity. Then the
Constitution directy that the owner-
ship ang control of matcerial resources
of the community are so distributed
ag best to subserve the common good;
and that the opcration of the econo-
mic system should not result in the
concentration of wealth and means of

production to the common detriment.*

The Constitution has conferred res-
ponsibility on Parliament to recon-
struct society on the foundation of
these concepts. These concepts are
the wvery soul of the Constitution. It
i!1 the discharge of these responsibi-
litieg there are any impediments, legal
or otherwise, Parliament is in duty-
bound te remove them. The Supreme
Court ang the High Courts are not
entrusted by the Constitution with the
!ask of reconstructing society or mak-
ing laws for the people. They are
simply charged with the high task of
interpreting the Constitution. Very
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Ministers
ulten our professional zeal propels us
to think that the court is superior to
ang master of Parliament. The
authority to interpret the law is mnot
higher than the power to make law.
The responsibility to interpret the
Constitution does not overshadow the
responsibility to amend the Consti-

tution for the purpose of giving
society the content of justice and
equality, [ grant that the courts

should be independent from all illegal
and underhang interferences, But
when the judgment of the High Court
is over-ruled by the Supreme Court,
you do not call it interference, nor
contempt of court, because the law
authorises it. Constitutional amend-
ments made by Parliament, likewise,
cannot be called contempt of Supreme
Court because it is in accordance with
the provisiong of the Constitution that
amendments are made; those amend-
ments are made gfter they have been
approved by the majorities in Parlia-
ment ag provided in the Constitution
itself,

Hiri Vishou Kamath
(Hoshangabad): What about the
appointment of some persong  as
Ministers when they have been indict.
ed by the Supreme Court earlier?

Shri

Shri Hanumanthaiya: In this case
the opinion of the Supreme Court is
obiter dicta. I am trying to explain
it from the legal point of view. Ac-
cording to the constitutional practice,
whether the obiter dicta should be
taken into consideration or not ig lefl
to the discretion of the Prime Minister.
If yvou feel that the Prime Ministor
has dong a wrong thing in taking or
retaining a person as Minister, it is
up to you to take whatever sieps you
ean according to the provisions of the
Constitution.

Shrl Harl Vishnu Kamath: Sir, on a
point of order. When the hon. Mem-
vr sava that the judgment of the
Supreme Court is obiter dicta, do
vou agree with that position? You
have been a Judge yourself,
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i
Mr. Speaker: Apart from the actual
findings on the issue before the court,
somelimes there are certain obser-
vationg which are merely obiter dicta.
But 1 cannot say anything about the
parlicular case he has in mind.

Shri Hanumanthaiya: I appeal to
you that the issue before the Supreme
Court wag not whether he should. ...

Mr. Speaker: He need not labour
much on this point.
Shri Ram Sewak Yadav (Bara

Banki): What is the opinion of the
hon., Member about it?

Shri Hanumanthaiya: I will tell you
when I become the Primg Minister.

Mr. Speaker: Is it gouing to be soon?

Shri N. C. Chatterjee (Burdwan):
He is hoping.

Shri Hanumanthaiya: Legal experts
say that sovereignty vests in the Con-
stiti..on. True, sovereignly wvests in
the Constitution in law, but in fact as
well as in law sovereignty vests in
the people of India and the Parlia-
ment is composed of the elected re-
presentatives of the sovereign people
af India. Therefore Parliament is
the representativve and repository of
the sovereignty of the people of
India. If Parliament amends the
Conslitution to promote justice and
equality, the wise and sober new
Swatantra Member who is not here,
Shri Dandeker, cannot afford to call
it contempt of Supreme Court. In
fact, those who talk in this way conld
be accused of contempt of Parliament,
even though in its magnanimity
Parliament may not take notice of
contempt committed by Shri Dande-
kar and its detractors.

If Shri Dandeker and memberg of
his Party think soberly for a moment,
they will see the incorreciness of
1heir argument. If they come to
power, they will surely effect several
amendments to the Constitution to
abrogate all gmendments made by
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the Congress. Would they like to be
tieg down by their present arguments?
Will they allow all socialistic amend-
ments made to the Constitution stand
when they are in power?

Shri Chatterjee, when he was
speaking about his land of Bande
Mataram and refugees, was subject-
ing his otherwise all-India heart to
great parochia] pressure of region and
language.
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Shri N. C. Chatterjee} Nothing of
the kind. It is an all-India respons:-
bility. The refugees arc a national
rosponsibility.

Shri Hanumanthaiya: 1 never, for
once, felt that Bande Mataram was
not the song of India until Shri
Chatterjee spoke of it the way he did.

The Government of India has so
far spent Rs. 401 crores for the
rehabilitation of refugee; ang 1s now
spending afresh Rs. 7} crores for the
rehabilitation of the new refugees.
This tota) of Rs. 4084 crores, if divid-
ed per capita, will work out to almost
Rs. 10 per head in India. If accusa-
tions are made against Government
and the rest of India, in spite of all
help given, expenditure incurred and
sympathy shown we can only con-
strug thiz as a slap on the face of a
friend. In Shri Mahavir Tyagi you
will ind an understanding friend who
will serve the refugees providing
them with all possible facilities,
pocketing all the insults and accusa-
tions made against the Government.

Shri Dandekar madg another point.
He dissociated himself and his party
with the no-ronfidence motion. It
was rather helpful, though it was very
embarrassing, particularly when he
said that this Government has inherit.
ed the situation not entirely of its
own. He found fault with the over-
powering personalty of our late
Prime Minister. May I say, Sir, that
we of the Congress organization hold
Nehru in such high esteem as to say
that #f Gandhiji is the Father of the
Nation, Nehru js the founding father
of our economic progress.
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Shri J. B. Kripalanl (Amroha): 1t
is not a question of an individual but
it iz a ques.ion of policies followed.

Shri Hanumanthalya: 1 agree with
you: that s why 1 am making this
stntement. We own Nehru's leader-
sh'p nol only now but we stand com-
miiteg 10 wha! he has done for the
laa 17 vears. 1 am subscribing to
your argument.

Shri J. B. Kripalani: Talk of the

p..ov,. not of a8 person.

Shri Hinumanthaiya: I am answer-
ing to Mr. Dandekar who said it.

Shri J. B. Kripalanl: He did not
81y that,

Shri Hanumanthalya He did.

For the period hp was in  office,
Nohro alone. among the leaders of

new!s  ndependenl nations,  laid
enduring  louniation  of  stability,
demecraey ang socialism  in India.
Our tasik now iy merely to build the

super-structure  on that well-laid

foundation,

Cry against corrupiion is timely and
justified. T ym one with Shri Chatter-
jee nangd his {friends on this subject.
Collection of funds seems to be, in
varying degrees, the common way of
all parties. Those collectiong some-
timeg lead to corruption. The elec-
tion system has to be so radically
reformed as to make it cheap and
easy. This is an all-party question.
All the parties in India have to think
together, formulate rules of conduct
and implement them with sincerity.

Corruption in official hierarchy has
come to be felt by the peopie. Gov-
ernment is taking s series of steps for
ity eradication. All the political
parties are carnest in making Gov-
ernment take effective steps. It s
thi; all-party app:.:ch that has taken
some shape in th,. form of Sadachar

. Bamiti.  Our Hom, Minister is mak-
ing sincere and determined efforts to
eradicate corruption from public and
official life.
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Shri Hari Vishnn Xamath: The
Cabinet ig divided on that issue, His
own colleagueg are divided on that
issue. They do not support him.

Shrl J. B. Kripalani Now they will
all support him.

Shr; Hanumanthaiya Let us all rise
above par.y labels to belabour the
corrupt, whercver they are, in places
high or low.

The learned Member, Shri Chatter-
jee, cailed the Congress Party a
steam-roller, I construe it as a kind
of compliment. It is true that the
Congress Parly has much steam,

Shri Harl Vishnu Kamath: You let
«ff that steam!

Shrl Hanumanthalya: The fuel for
the steam has been the suffering and
sacrifice of honest Congressmen whose
existence Shri Chatlerjee in his ownh
wiy vonceded The steam has kept
the Congress Party . (Interrup-
tivn). May I request the hon. Mem-
ber not to take the trouble of making
thy running commentary? If he is ton
much qualified for it, he will fing him-
self in the All Indin Radio station.

This steam has kept the Congress
Parly in high motion for the last
17 years; and it is likely to do so
for gnother decade or two.

It s also true that Congress has
been a roller in a way. This roller
has relentlessly levelled down the
heapg of highnesses, Exalted and
otherwise, the mounds of jagirdars.
inamdars and talukders. This roller
crusheq caste hierarchy to smithere-
ens. ' It has also very chivalrously
crusheg the age-old eminence of men
over women. Wpe have brought about
equality of sex in the Constitution
as well gs in law in regard to appoint-
mentg and remuneration. That is
what I mean. And now this roller is
making an earnest attcmpt on heaps
of wealth, hoarded nnd otherwisc, on
wealth hidden with stars—] mesn
cinema stars—and in cells, lockers in
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the banks and on the flours, Today's
papers have made it known that the
police raided flour mills and was able
1o catch all the black money available
there,

At the steering-wheel of the steam-
roller sits the new Prime Minister.
We find in him humility and gincerity,
determination and detachment, He
deserves the confidence of Parliament
und the country. Shri N. C.
Chatterjee and the Members of the
Opposition want that we should tackle
cal‘ruptitm, that we should repel the
aggression committed by China, In
order to achieve these successfully,
let us raise this new Prime Minister
from the status of the leader of a
party to that of the leader of the
nation. That ig my humble request.

Mr. Speaker Now, Shri Khadilkar.

Shrl Khadilkar (Khed): You are
calling me, Sir?...
Dr. M. 8. Aney (Nagpur) rose—

Mr, Speaker: Shri H. N. Mukerjee
might begin now,

Shri H. N. Mukerjee (Calcutta
Central): Mr. Speaker, Sir, only a
couple of days agu, Government used
its majority in the House to secure
a vote of approval of ils food poiicy
where particularly its egregioua
failure stinks in the nostrils of our
people. It ig our duty angd our obli-
gation as Members of Parliament to
reflect the indignation of our people
who will not be fobbed off by such
manoeuvres in this House. Indeed, it
is when thege things take place that
we understand what wused to be meant
at one time by the expression which
was common in the phrasealogy of our
national movement, namely ‘brute
majority’. such majority, a Gov-
ernment can hold on to power but it
loses the confidence and the affection
of the country. And 1 aver, though
T know that there is a majority in
this House behind Shri Lal Bahadur
Shastri, it has no majority today in
the country.
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The Congress Government in Kerala
has just paid the wages of its mount-
ing sin. It had to go. Its misdeeds
had piled up so much that it just had
to go. The chain of Congress supre-
macy in India has broken at its
weakest link. The Union Govern=
ment today may imagine [tself to be
immune from such things. But if the
people’s hunger and despair continue
to mount, the day is perhaps not too
far when it will have to go also.
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I say this ag much in sorrow as in
anger. After Jawsharlal Nehru was
no more, the people were ready to
stand by Shri Lal Bahadur Shastri in
the hope that his administration would
work genuinely for their interests.
They knew and we knew, and we said
it, that there were problemg which
Jawaharlal Nehru himself had left
unsolved, problems that Shr Lal
Bahadur Shastri and his friends could
not solve pvernight. But our prople
expected, and they had a right to
expect that the agony of the people
would not become so dreadful and so
intolerable so soon after the calamity
which was the death of Jawaharlal
Nehru. And all this happenrd, 1n
spite of whatever Shri C. Subra-
manian might have tried to =ay, on

account of the Government’s utter
failure.
The problem of food and high

prices has become so acute and all-
pervading a crisis, @ man-made crisis
caused by the greed of a few whom
the Government does not check be-
cause it does not wish to do so. Om
the immediate and effective solution
of this crisis depends not only what
is going to happen tomorrow and the
day after, but on the immediate and
effective solution of the present crisis
depends the continuing progress of
Indian planning, the stability and
advance of Indian democracy, the
integrity and strength of our foreign
policy and indeed the entire legacy
of Jawaharla]l Nehru—all this and
nothing less. 1 wish Mr., Shastri and
his friends ponder that all this and
nothing less is at stake. Shri Shastri
who swears by Jawsharlal Nehru
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does not appear to realise this. He
does not seem to understand the full
meaning of the Swatantra Party's
new-found softness towards him
when they dissociated themselves in
a particular way from the no-confi-
dence motion. This was very clear
when my friend, Mr, Masani, who is
oot here, spoke on the food debate
or when Mr, Dandekar, in hig maiden
speech, which it is parliamentary eti-
quette not to criticise, even spoke of
the good results he expects from the
passing away of the over-powering
personality whose mantle has fallen
on Shri Lal Bahadur Shastri.

Meanwhile it will not be easy to
forget that for demand.ing‘ implemen-
tation of well-known spolicies, the
striking workers of Ahmedabad were
shot dead, satyagrahis sent in their
thousands to jail and leaders of
workers arrested under the Defence
of India Rules, while the very anti-
social elements  who  have  their
cleverly hoodded spokesman inside
the Government as well as in this
House, who have manipulated this
crisis which was by no means un-
avoidable, who are exploiting this
crisis  through profiteering and
price racketeering, they are all
being sought to be appeased. The
food thieves control stocks and mani-
pulate markets in spite of whatever

Mr, Subramaniam might choose to
say. They are powenful inside the
Congress. They paralyse Guvern-

ment action and they go on  with
impunity hoarding, rigging prices
and grabbing super-profits. Mr, Sub-
ramaniam knows very well—some-
times he lets it out—that the real
boarder is the wholesaler, backed by
bank advances, who also operates as
the agent for the masters of un-
accounted money, who find that spe-
culation and cornering food stocks is
the most paying proposition at the
moment, But Government cannot be
tough with the hoarders, in spite of
the hoarders being not only tough,
but cruel with our Government.
Government could do the de-hoard-
ing with the help of the people. Gov-
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ernment could mobilise the assistance
of the gram panchayats, As far as
we are concerned, 200,000 members
of the Communist Party of India
and members of other parties would
volunteer for this kind of work.
But, of course, Government does not
want it.

Even after State-trading gtarts,
Government does not scem to realise
—and this is an urgent moment in
the life of our people—that anti-
hoarding legislation and active mea-
sures in that regard will be neces-
sary and it should start at once and
make purchases direct from pedsant
producers; for, even with [tate-
trading and statutory prices when
they come, if they come, the private
sector must be compelled to behave
or else, it will control the projected
Foodgrains Corporation, operate its
own price ling and gamble with the
lives of the people. To all these
things, unfortunately, Government is
indifferent and no better proof for
thiz callousness can be found than
the speech which was made the other
day in this House by the Food Min-
ister, The Minister of Food thought
he was making a debating point, but
what is just not true cannot pass
muster. He said, it wag the opposition
that had joined hands with the trade
to create a crisis of confidence.

The Minister of Food and Agri-
culture (Shri C. Subramaniam): [ did
no{ say “joined hands”. T said, whe-
ther they wanted it or not, they
created a situation in  which the
hoarder found a fertile ground for
speculation.

Shri H. N. Mukerjee: I have al-
ways believed in the maxim that
since we have no sincerometer, we
cannot find out what is in the mind of
a man. The devil himself cannot find
what is in the mind of man.

Bhri C., Subramaniam: The hon.
Member knows his mind.
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Bhri H. N. Mukerjee: 1 know my
own mind, because I play with a
straight bat, even if the pitch 18
queered by certain people. I it
straight, I never hit below the belt.
I drive to the boundary and Yyou
cannot stop it.

The Minister chose to say that the
opposition’s action resulted in the
creation of a crisis of confidence.
Where, I ask, does the Minister have
his habitation? 1Is it possible for
the opposition to create conditions in
this country where this sort of crisis
which has taken place is manufac-
tured? On the contrary, the Minister
himself has said that the availability
of unaccounted money on a big scale
to big producers, middlemen and
wholesale traders had  accentuated
this crisis. These offenders get away
with impunity, with no fear of
punishment, This Government which
connives with all these real enemies
of the people, even in big cities like
Delhi, Calcutta or Bombay, does not
take recourse for instance, to the
Defence of India Rules, for, dehoard-
ing purposes. Traders in this city of
New Delhi, under the benign eye of
the Chief Commissioner of  Delhi,
made a show of displaying prices, but
then they discarded the plan, so that
they cap increase the price before the
new crop comes in, before Mr. Sub-
ramaniam comes into the picture at
all. Right under the nose of the
Central Government, traders misbe-
have and they do not care a tinker's
curse for the nock heroics which the
Food Minister indulges in this House.

It is a wvery serious matter. It
is no good for the Government mere-
ly to say that the opposition has crea-
ted a crisis of confidence. If the
Government cannot deal with a situa-
tion like this in the country, it has
no business to be where it is. It has
lost the confldence of the people.
Govgrnment does not even help the
retailer, the smatl man, who is getting
fed up and frustrated with the whole-
saler's tactics. In Calcutta, I know
the fish retailers, sick of playing hide
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and seek with the public, are willing
to sel]l at the controlled rates, but
the wholesalers have their own tac-
ties and Government does not help

the retailers.
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The Minister thinks that agitation
cannot help in the golution of the
food and price crisis. Trying to
second him in his own peculiar way,
my friend who preceded me, Shri
Hanumanthaiya, said that the opposi-
tion contaminates the pure waters 'of
political life in which he seems to.
wallow, Agitation does not drop
from the skies. s it open to a few
mischief-makers to get the masses of
our people to be on the move against
Government] Is there anybody in
this country y who wants agita-
tion for agitation’s sake? Does a
man like Mr. Chhatterjee, who is an
eminent lawyer and who has been a
High Court Judge, think of agitation

for agitation’s sake? (The fact of
the matter is—this is where this
leadership of the country in the

Government has dragged the country
—that the public are convinced that
the Government would not move
without agitation, without struggle,
which alone can put the fear of God
in the minds of Government and in
the minds of those with whom it con-
nives.

Let the Food Minister call us what-
ever civilised names he can think
of, but that does not exonerate his
failure. It just Joes not make sense
in a parliamentary way that the
Minister comes forward to say "I am
very sorry. There is a crisis of con-
fidence, but the opposition is respon-
sible for it. I am earry I canmot do
anything about it." it is a pity that
parliamentary conventions in this
country ‘have reached such a 'pass
that a Minister tries to foist the
blame for a erisis on the head of the
opposition and tries to exonerate
himself of all blame in this matter.
Nothing can exonerate the kind of
failure which the food administration
has perpetrated. When food stocks
weTe adequate, our people have suf-
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fered. There is mo answer to it,
morally speaking. I can understalud
the Government putling in its resig-
nation and coming back again perhaps
after re-forming its brigade. It would
have had some sense in a parlia-
mentary way, but the kind of beha-
viour which the Government is show-
ing reduces us to only one alterna-
tive gnd that is, we try to express,
with whatever strength or lack
of strength we have in this House, the
lack of confidence of the people in the
administration.

The rise in food prices is only part
of the problem which the Govern-
ment has bungled and mismanaged.
There is a generaj all-round increase
in prices, a sort of runaway infla-
tion which ‘Government has ‘been
able 1o do nothing to tackle. Indian
planning,  just compicting 13 not
very lucky years, has lacked a
national price policy which has been
sometimes talked of, bul never im-
plemented. Our planning provides
neo institutiona] guarantees to enforce
such a price policy, Uncontrolled
and uncontrellable prices disrupt all
plan targets ang wipe out whatever
welfare gains have been achieved by
our people. QOur people's patience
hag been sorely tried and the cup is
now full. The Feod Minister will
base his policy o nhigher production.
He told us the other day of remune-
rative and inventive prices for the

farmer. Well and good. A very good
idea which everybody supports, But
the pattern which will follow this

kind of declaration by Government
is very well known and we can
Euess what is going to happen from
brevious experience. The real farmer
will not get remunerative prices, but
the moneyed intermediary, _already
busy advancing money to the culti-
vator to grab whatever he can get of
the new crop, wiil pocket the gains
and the interest of the consumer
everywhere will be disregarded.
P_riees rige, stabilise at & high level;
Tise mgain are further stabilised. This
is an unending spiral which can be

BHADRA 23, 1886 (SAKA)

in Council of
Ministers

14964,
i

only countered as far as food prices
are concerned by an effective system
of rationing and controls and that
sort of thing, but they are methods
which Government cannot operate :n
a manner different from what ‘r
Government's proven speciality, name-
ly, incompetence and corruption.

Perhaps this should be no surprise,
this incompetence and corruption.
Far from Punjab to Orissa, from UP*
to Kurala, the Congress seems today
to consist of demoralised, selfish
groupings who bring no heal:ng touch
to the people when they are afflicted
whether by floods or by high prices
or by any other kind of disaster,
a conglomeration of factions with no
loyalty to the people, no Joyalty to
causes but only some sort of under-
standing that they are behind one boss
'or the other. At the highest orga-
nisational level, the Congress today
seems to rely on consensus, on medjo-
crity and escape from prineiple. It
gives me no pleasure to say this, So
many of us have been in the Cuon-
gress. I can claim to have been in
the Congress at a time when some of
these colleagues of Shri Shastri ha:d
never thought of being even within
miles of the Congress organisation.
‘Men are we and must grieve when
even the shade 'of that which once
was great is passcd away’.

That is what has happened to the
Congress. Incompetence is only a
natural upshot of the degeneration
which has taken place in the life of
the Congress. That is why we hear
so much talk about corruption. Once
upon a time perhaps, the former Chiet
Minister of the Punjsb, Shri Kairon,
was called the ‘one and only Kairon',
but he has founnd many competitors
In notoriety. And there is a Chiet
Minister of Kerala who has just had
to get but of the place, He had cor-
ruption piled up so high that the
former President of the State Con-
gress Committee, the late Shri C. K.
Govindan Nair, asked for an investi-
gation. It js a thousand pities that
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even Jawaharlal Nehru persuaded
himself through a mistaken sense ‘of
party loyalty to give a personnal ve--
dict and exonerate a map whose re-
.cord of corruption stinks te high
heaven so that he has had to quit.

In regard tc Kerala, the Congress
has a most unpleasant record of
manoeuvring over the so-called libe-
ration struggle against the only honest
and popular administration that
Kerala ever had . . .

Mr. Speaker: He will confine him-
self to the Central Government here
and not refer to what happencd in

Kerala,

Shri Hanumanthalya: On a peint
of order. This is a wvery sericus
point of order. He is making an
election speech for the Communist

Party of Kerala here. To criticise any
State Government or itg Chief Min-
isler for corruption when they can-
not answer on the floor of the House
—1I can only characterise it as hitting
below the belt.

Shri §. M. Banerjee: He is only
an ‘ex’ like Shri Hanumanthaiya.

Shri Hanumanthaiya: The hon.
member will also soon be an ‘ex’
i1 there is a general election—with
Thervfore, let him not
(Interruptions’.

his antics.
worry about it.

Mr. Speaker: Order, order.

Shri Hanumanthaiyd: | am not
yielding,
Mr. Speaker: Not yielding to me?

Shri Hanumanthaiya: He must con-
fine himself to decent discussion. I
cannot tolerate this .

Mr. Speaker: He is not yielding (o
me. I have already told him that
he should confine himself to  the
Central Government and not go any-
where else to any State.

Shri Hanumanthalya: Thank you.
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Mr. Speaker;: But the hon., Mem-
ber did not listen.

Shrimati Reno Chakravartty (Bar-
rackpore): The matter was referred
to the Central Government but the
latter took no steps,

Shri Dajl (Indore): There is
sident’s rule there now.

Mr. Speaker: We are not discussing
Kerala now.

Shri Daji: This Parliament is res-
ponsible for Kerala now.

Pre-

Shri Shee Narain (Bansi): On &
point of order .

Shri H. N. Mukerjee: [
shall look after myself.

1 am scrupulously trying to confine
myself to what is within the ambit
of the Central Government. In re-
garg to a State which 1 have men-
tioned, namely Kerala, it was essen-
tially the Central Government which
had adwvised the imposition of Presi-
dent's rule on account of what 1t
considered to be the exigencies of 8
‘liberation struggle'. It was on the
advice of the Central Government
again that certain changes were made
and the ‘affair’ of Thanu Pillai took
plauce in that State. I only want to
say that double or even triple slan-
dards of political morality have been
observed by the Central] Government
in relation to a particular State of
the Indian Union. I mention this
only as a background to the present-
day activity of the Central Govern-
ment, which is an amplification of its
earlier role of politically immoral
activity. That has happened; I may
be wrong as far as you are con-
cerned and your judgment js con-
cerned, but as far as parliamentary
responsibility i concerned, 1 am not
going bevond that.

hope I

I woulg therefore wish to say that
the Congress has shown what | have
just told you, not just double, but
triple standards of political morality.
And then the corruption, the in-
competence and worse, the defaults
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accumulated so much in Kerala that
they had to go, the Ministry had to go
and then the Government had tu
intervene and had to come to Parlia-
ment and announce again the impo-
gition of President’s rule. It is &
matter of shame; it is a by-word.
The activity of Government in re
Kerala is g matter of shame For
instance, such & thing has happened
very probably with the Central Gov-
ernment’s consent because DIR ar-
rests are made and when DIR arresis
are made, the Central Government is
kept informed about it. Seven mem-
bers, seven Communist memberg of
the Kerala Assembly, were arrested
at the time when the Congress
ministry expected the Muslim League
to wvote un their side, &and in the
absence of those seven members, de-
tiined without reason, 'th:'y were ex-
pecting 1o get a majority. It was
only when they discovered that the
Muslim League would not support
tlwem against the no-confidence motion
that they released slowly those seven
Communist membrrg whom they had
taken away. This i« a matter which
relates to the Central  Government,
The application of the Defence of
India Rules to Kerala is not a matter
which affects the judgment of insig-
nificant people who gperate in  the
administration of that part of our
country. I am sorry to have to say
today that the record of the admi-
nistration ip that part of our country
which has justified the introduction
of President’s rule is something of
which one should be ashamed . .. ..

Mr. Speaker: Whatever be his own

impressions and opinions, the DIR
is also administered by the States
though it is a Central Act. There-

fore, we cannot hold the Centre res-
ponsible for putting any particular in-
dividuals in detention when it is
done by the State,

Shri H. N, Muokerjee: 1 have only
said that the Central Government is
always informed.
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Mr. Speaker: That is a different

thing altogether. But it is the res-

ponsibility of the State Government
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Shri H. N, Mukerjee: I think the
Centre cannot escape its responsibi-
lity. It is a joint responsibility.

An Hon. Member: The report is
there.

Mr. Speaker: I cannot proceed on
that basis.

Shri H. N. Mukerjee: It will be
for the Home Minister to repudiate
what 1 have just tried to say, namely
that the Centre was in the know in
regard to these arrests which have a
motivation, a political motivation of
the narrowest and most immoral kind,
and that is what make; people think
in that part of the country, of this
Government, the latest leadersirip, the
Government which sils here, ;50 not
only incompetent but corrupt at the
same time. That is why we find—I
am not going to discuss what is hap-
pening—that things ecome up  even
here, calling atiention notice; which
relate to what happened in UP.-—the
former United Provinces, which the
late Maulana Mohammad Alli  called
the Disunited Provinces, where you
get such things as the Gonda affair.

1 cannot pgo into details, 1 would
not, there arc so many other things,
but this is a fact of which we cannot
but take cognizance that g many as
six Chief Ministers are under a
cloud today, and one of the Chief
Ministers, namely the one in Orissa.,,

Shrl Vidya Charan Shokla (Maha-
samund): Ig it desirable, again, that
he should refer to people who are
not here to defend themselves?

Shri H. N. Muokerjee: Does he
know what I was going to say about
him? There was a statement that he
was selling his assets and  liabilities
for one rupee, and then money ordert
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went to him from all parts of India
to buy his assetg as well as liabilities,
and then he said that he was now

virtually an undischarged, undeclared
insolvent.

Mr. Speaker: What was the res-
ponsibility of the Central Government
in that connection? The Chief Minis-
fer advertised that he was prepared
to part with his assets for one rupee,

and money oprders went there, then
he saig he was an insolvent. Was
that the responsibility of this Gov-

ernment? (Interruptions). No. We
should remain within the ambit that
is allowed for this no-confidence mo-
tion. He hayg said sp many things, he
might have many more things to say,
but that should be about the failures
of this Government. We should not
go beyond that.

Shri 8. M. Banerjee (Kanpur): 1
rise on a point of order. You say that
in this particular motion of no-confi-
dence we should not mention against
the conduct of some Ministers, For
instance in Orissa—the hon. Member
mentioned Orissa and he mentioned
the ex-Chief Minister—our informa-
tion iz that because of the mounting
corruption charges, the Centre has
deputed the Director of the Central
Intelligence Bureau for investigation,
should we not mention it?

Mr. Speaker:
mention it.

No. He would not

Shri 8. M. Banerjee: No corruption
cases can be mentioned?

Mr. Speaker: How can I make a
general statement? So far as  the
Central Government iz concerned,
every one has the right to mention.

Shri H. N. Mukerjee: Every
morning you, along with otherg who
have the mortification of looking at
the newspapers, have to read about
the Prime Minister's taving parlevs
with all kind= of pesple in order to
bring about solution: of what are
apparently insoluble problems in
gome parts of the country. And the
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Mr. Speaker: Mr.' Mukerjee wouid
realise that Mr, Shastri might be do-
ing certain things as a Member of
the Congress High Command. There
might be many complaints coming to
him which he hag to deal with. Now
for the present, I am concerned with
what has been done or permitled to
be done by this Government, and not
with other things.

Shri P. K. Deo (Kalahandi}: On a
point of order. The Prime Minister
cannot abdicate his responsibility of
looking into the memorial presented
to the Government of India through
the President, making certiin serious
allegations against the Orissa Minis-
ters. He is not a Congress leader
alone, he is the Prime Minister of
thig country. He is looking into the
matter, and this is the proper forum
to highlight a charge like this.

Me. Speaker: No. It will depend
upon the particular matter.

Shri Hari Vishnu Kamath: On a
point of order. The memorial sub-
mitted to the Prime Minister and the
President against the Chief Minister
of Orissa contains among othier things
this charge also. Therefore, it is rele-
wvant,

Mr. Speaker: Was any memorial
mentioned by Mr. Mukerjee? Gene-
mally, we cannot take all these things
that have been happening in the
States. I this was the charge thet
this Government ha; failed to take
action on any petition made or
memorial submitted, that would have
been a different thing.

Shri Harl Vishan Kamath: That is
what he meant.

Mr. Spetker: How can I say?

Shrl H. N. Mukerjee: You were
pleased to stop me at my  first sen-
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tence relating to Orissa, and you,
surely, could mot quite anticipate
what I was going to say, hut 1 will
not labour this point. Enough has
come oul.

Here 15 a Government
relation to Kerala, in relation to
Orissa, in relation to U. P, almost
everywhere, has behaved in a man-
ner which shows that it cannot check
corruption in its own ranks. People
high up in the Congress Purly and in
the administration so behave that the
President ha; to be pestered with
petitions, copies  of which [ am sure,

which, in

arg received by the Prime Minister
in his official capacity. These are
matters which are of common

knowledge. I shall not go into de-
tails, but leave it to some of the other
people who know more about  the
rather stinking performance which is
going on in the States.

Inside the Cabinet there are some
Ministerg on whom Nandaji's Sada-
char movement is going to have some
effect. 1 wish to help him to succeed
in thjs mowvement, which is a very
eminently noble one. There are in
the Cabinet some Ministers who I
say, with all respect, should clear
themselves before they can be where
they are.

There is one Minister who was the
Chief Minister of a State, and
because of some prejudicial judicial
observations made against him—that
is what we saw in the papers—he
resigned hilg Chief Ministership. He
arrogated to himself all credit for
having given up an office of great
power and perguisite and control.
And he comeg to this House as a Cen-
tral Minister. I want him to clarify
the position, what exactly has hap-
pened, Tf he had to give up his Chlef
Ministership on  account of certain
ohservations about him by a High
Court or Supreme Court Judge, then
we do not know where we stand, but,
of course, he has not thought It fit to
clarity his position.

BHADRA 23, 1888 (SAKA)

in Council of i472

Ministers

There is another member of the
Cabinet. [ have got papers which [
sent to Jawaharlalji when he was
alive, and | also informed Mr. Santha-
nam about.it. He publicly admitied
in a statement to the press that he
had acquired substantial landed pro-
perties—no doubt, with hj; wn
money, I am not casting any asper-
sions, but he had acquired during his
pendency as Mini suostantial
landed properties in one of our big
gities through certain benamdars who
did Government contracts. The
charges appear in the press, and to
our embarrassment, some of these
charges are also anonymously rent to
us about the former Finance Minister
and so on and so forth.

A former Deputy Finance Minisier
is not in thig new Governmen*, but
we heard about charges against Irer.
We heard about questions being ask-
ed in the other House in tha: regard.
We were rather polite  here, we
never raised this guestion. Against
this particular individual, T have per=
sonally nothing but regard, but it is
not fair to the person concerned, it is
not fair to this House that this sort of
thing should remsain unclarified,

I do not want to beat a horse which
is rather too ugly to look at, but
these are matters which arc before us.
1 am not interested in the charges,
The charges may be faked, may not
be faked, I do not know, but I say
that thig Government has not the
strength of character and the courage
to come forward and say that {heir
records are clean when they are bes-
mirched by reports which are having
free currency all over  the country
and alsc abroad. 1 have noticed
American papers, in particular, wtill-
sing this kind of thing to slander the
name of our country, That iz whv I
sav that this Government should ex-
plain their position in regard to these
matters.

I refer to corruption not because T
am interested in these pettifogging
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littie operations of X Y or Z, but
because big money, operaling in &
hundred ugly ways, is behind all this
unsavoury business, and it jg good
that occasionally some effort is made
to see that this canker of corruption
is eliminated. Shri Nanda may feel
embarrassed if [ offer him my sup-
port, but in my State of West Ben-
gal, the Chief Minister wag going to
appoint 2 Sadachar Commuttee with a
retired Chief  Justice as Chairman,
but he has drawn his homs in  after
an attack ceme on the Sadachar
Samiti from certain gquarte:s. The
Santhanam Commiftee repor:  must
not be pigeon-holed; it must be im-
plemented;  its ambit has got to be
expanded. The Das Commission re-
port has to be  followed up. And
similar reports have got to come in
regard tp so many other things which
are reportedly happening in different
paris of our country. And 1 say this
becazuse the  Prime Minister must
satisfy the people. There must be no
shielding of wrong-doers. 1 am &
trific tired with the good Intentions
whirh serm to shine in the faces of
Shri Shastri or Shri Nanda when I
look at them. If they do not have the
requisite strength and determinstion,,
their good intentions will pave the
way to a not very desirable destina-
tion

13.00 hrs.

Meanwhile Shri Shastri has brought
topether A chaotic team, pulling in
different direetions, which he ealls
hig Cabinet. They cannot deliver the
gonds. There iz a moral collapse;
there ig starnation. The Cabinet  is
full of go-slowers, the cauticus and
the unenterprising who are dominat-
ing the thinking of the Government.
And even the stomach for a real con-
test of principles seems  to be non-
existent in the Cabinet. Years of
absolute power, money  making,
licence peddling, and what is called
fixing have spread the cult of the
stafus quo, That is why targets of the
Fourth Plan, approved by Jawaharlal
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himself are in danger of being low-

ered. On the plea of so-called con-
solidation the direction of the coun-
try’s economic development is being
sought to be altered. When we
should find the instrumentg for speed-
jer and more effective implementa-
tion of bigger and bigger develop-
ment programmes ang when a new
and purposeful content has t{p be in-
jected into an expanding effort, Gov-
ernment thinks of curtailing of the
present efforts, The idea that smaller
and more compact economic  effort
will yield more substantial resulls is
wrong. Such hag never been the
answer to poverty in a period of
development.

The Government indicates the incli-
nation towards a smaller indigenous
effort but a widening of activity on
the part of foreign ecapital. The
timorous thinking of Government
seeks to cushion ity crisis through
foreign aid and foreign capital. The
Finance Minister and the Minister of
Commerce speak very knowingly,
when they go abroad, of a new cli-
mate in India. Fertiliser production
has been opened up on special terms
for a United States Consortium. The
Minister of Steel and Mines makes a
bid for the headlines with thinking
aloud on the idea that steel produc-
tion might be made available for pri-
vate foreign enterprise. And there is
nearly lunatic talk of suspending
projects, concentrating on  unutilised
capacity, de-emphasising heavy in-
dustvy, etc. etc.

The other day Shri Dandekar spoke
about our country needing only an
agricultural kind of progress. He for-
gets that for many yearg imperialism
kept us as an agrarian hinterland of
their own metropolitan economy. And
he is perpetuating the samp sort of
thing. And Shri Lal Bahadur Shastri
is gotting plaudits from  his new
friends: he is very admirable nowa-
days. Shri Masani said that he s
toning down industrial projects relat-
Ing to heavy industries.
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I charge him with having &  split
personality, He professes to be loyal
to the ideals of Jawaharlal Nehru, but
he is somewhat incoherent. He
seemy willing 1o wound the basic con-
cepts of the Plan but yet afraid to
strike.  But hig hands will be forced
at this rate by the neo-pragmatists in
his Cabinet. Jawalarlal Neiwu him-
self in his Autobiography had quot-
ed what was said once, “You cannot
jump over an abyss in two leaps, you
have tp make a special effort and go
arross in pne jump over the abyss.
Shri l.a] Bahadur Shustri seems to be
forgetting it. That is why there is
complacence about PL 480, I do not
see my friend Shri Patil here. But
that is his contribution to the pro-
jected decline and fall of the Indian
economy, But we are complacent
about it

It was Jawahurlal Nebru who left
behind the perspective  division
papers on the Fourth Plan based on a
7.6 per cent growth-rate which was
the minimum necessary to move for-
ward to o self-generating economy.
And we discover not only Shri Shastri
talking in a  doubtful way but
Mr. Wood of the World Bank saying
that we should concentrate on  agri-
cultural work, like Mr. Dandekar says,
ang that we should not aim at any-
thing more than a five per cent  in-
crease, Shri Jawaharlal Nehru was
almost alwavs a pragmatist, no doubt
about it. But his progmatism had &
positive, dynamic role. He kept basic
purposes unchanged; he  adjusted
from time in time onlv the meansg of
achicving them. The pragmatism in
that sense is only a method not a
policy in itself. But it iz as a policy
that pragmatism is being =old, and
the way to reaction is paved with
these pragmatic bricks which are now
being rupplied to the eountry by Shri
Lal Bahadur Shastri.

That is why in regard to  foreign
policy we find a sharp twist given to
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the right by the performance of Shri
Krishnamachari in the Common-
wealth Prime Ministers’ Conference.
He tried a sort of bargaining, a sort
of horse-trading, by being as eloqu-
ent as he could be over Malaysia,
hoping that by that means he could
get the British to agree  to Pakistan
not including the Indo-Pakistan re-
ference in the communiqus. But of
course it did not work; he gnt a re-
buff over the Indo-Pekistan relations
and his hymng of praise of Malaysia,
about which he should be careful. He
goes to Kaula Lumpur and unnecessa-
rily butts intc g region which at
least does not belong to him, which
belongs to Shri Swaran Singh. Now
that he is here he should look after
this sort of thing. And where o¢ven
America iz afraid of “confrontation'™
problems, he goesg into & china shop
like & particular animal rushes in and
makes all kinds of statements. Then
again, what hurt this country most of
all is that when the Finance Minister
accompanied by another Minister, went
to the Commonwealth Prime Minis-
ters' Conference he took a tepid stand
in regard to the rights of the African
people. That is why a man like
General Ayub could posc as a cham-
pion of the Afro-Asian people in the
Commonwealth Prime Ministers’ Con-
ference and in the London press con-
ferences which were held. He did not
take the kind of forthright stand
which would have come naturallv to &
man like Shri Shastri or Shri Nanda
if they had happened to go to the Lon-
don conference. He did not do that.
After all he has come to the Congress
only the other day. After all, ha has
never shared the exhilaratinn which
some of ug on this side have had in
our davs in the Conpress. How ran
we expect a man llke that to repre-
sent this country?

1476

When Jawaharlal used to be in the
Commeonwealth Prime Ministers’ Con-
ferences he would rtaise the dignity
of our countrv in the eves of the
world. But Shri Krishnamachari has
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brought back indignity, he has
brought back a picture which js by
no means pretty to behold. And that
ig why we feel that the Finauce Min-
ister and his like should nM. be
trusted with the governance of the
‘people or the honour of our India.

That is why—I wish to conclude now
—I1 have recalled from time o  time
the Prime Minister who has passed
-away, and every time we use the ex-
pression Prime Minister we think of
the man who is gone. In the last
moenths of his life he was stricken in
health. He was burdened by work
which would have broken the back of
anybody half his age. He was sur-
rounded by people who had  either
never known or had forgotten  the
passion of that tryst with destiny
about which he spoke so beautifully
at midnight on the 15th August, 1047.

But to the end that man was & non-
conformist, he was an experimenter
searching for clarity and perspec-

tives, determined to find the answer
to the problems of India. T see there
mv friend Shri S. K. Dey, Minister of
Community Devslopment, and he 1old
us at & meeting of the National
Council of Community Development
how he had seen Jawaharlal a short
while before he died, talking on some
aspect or other of community develop-
ment. And he had told him “Look
here, we have to hurry, thete i very
little time". That was the sense of
ureency which he had about it. And
that iz why he wrote on a pad those
wo-ds of an American poet, Robert
Frost:

“The woods davk
and deep,

But T have promises to keep

And miles to po before I sleep.

And miles to go before T sleep.”

are lovely,

We too, Sir, have our promises to
keep; we too have miles to go before
we sleep, If Shri Lal Bahadur Shas-
4ri and his friends do not remember

SEPTEMBER 14, 1964

in Council of
Ministers

1478

their responsibility, if they are takenm
in by the words of praise which are
thrown to him by the Swatantra stal-
warts in this House and in the coun-
try, God help India.

That is all that 1 have to say, Sir.

Shri Khadilkar: Mr. Speaker, Sir on
this occasion certain grave issues are
raised and I do not want to counter
the opposition arguments in the man-
ner ¢f a country lawyer. Last year,
Acharya Kripalani moved a no-con-
fidenee motion in this House and it was
of the same omnibus nature, one line
motion and it was supported by groups
or helerogeneous elements from the
Opposition. This time the same type ol
motion has been put forward by an
independent Member. There is a diffe-
rence and that js that on the last
occasion the Communisy Party disso-
ciated itself, declaring its faith in
Nehru's leadership; they wanted the
reorganisation of the Cabinet then. On
this occasion, the Swatantra Party has
kept out and lent some support to
the Government hoping perhaps that
Government might be persuaded to
toe their lines in future. Thi; ig the
situation in which we are discussing
the no-confiden-e motion.

The issues raised are of fundamental
nature, some of them. Some are fri-
volous. Therefore, 1 shall take what
has been said by the Swatantra
spokesman and what has bren said by
the communigt right leader, Mr, Hiren
Mukerjee. Let me dispose of Mr,
Mukerjee first ....(Interruptions) 1
was surprized when I heard the spcech
of the right wing communist party
leader because on 15th August the
party organ the ‘New Age pleaded for
a united front with this Government.
Not only that. I know and I am pre-
pared to produce documentary evi-
dence even now to show that the right
wing communists are prepared to form
a coalition with the Congress Govern-
ment. .. (Interruptions.)

Shri Dajl: Proiuce that document
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Shri Khadilkar: When that is the
assessment of the situation by the
Communists, it does not lie in the
mouth of the communist leader, when
certain fundamental issucs are dis-
cussed, to just highlight certain fail-
ings of the Government . . (Interrup-
tions.) 1 have studied the documents
of the right wing and the left wing
and with a full sense of responsibility
I am making thi; statement.

Shrimati Renu Chakravarity: Mr.
Speaker, Sir, it has been ruled in this
House when we refer to a particular
document, we can ask that that parti-
cular document be placed on the Table
of the House and the Chair has gene-
rally upheld such z request. There-
fore, we appeal io you to ask Mr.
Khadilkar to place before the House
the decument which he says he hag in
hig possession, to prove that the Com-
munist Party of India has asked for
a coalition with the Congress Go-
vernment?

Mr. Speaker: Mere reference or men-
tion of the doeument does not compel
a Member to put in that document
here. If some part of it is quoted or
mention is made about that, then 1
can certainly compel: him to do so.
Otherwise, he has to substantiate it

Shri Daji: The ruling is that you
should substantiate what you have
sald. ... (Interruptions.) It is abso-
lutely a false statement; we will have
no coalition with this Congress Go-
wvernment,

Shri Khadilkar: They say, Sir, that
there is g good progressive section on
this side and they are prepared to
form a united front with them; they
go even further and say: if this pro-
Eressive section prevails, to strengthen
them we are prepared to form even
a united front....

Shri Daji: That is quite different
from a coalition Government,

Shri Khadilkar: Please listen. Their
cont ‘usion is logical. I am not in‘e-
rested in intra-party controversies.
Sir, they have taken a lot of time.

1040 (Ai ) LSD—5.
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[MR. DrPuTY-S¢rAKER tu the Chair]

Ay the present juncture, the Swa-
tantra Party finds it convenient to
offer some sort of a support to the
Government, How far will it be help-

ful to the Government? Accepling that

support how far shall we be adherirg
to our policy lasid down by the late
Pandit Jawaharlal Nehru? QOn these
questions, we will have to disabuse
the mind of thi; House and the pub-
lic at large that we do not want v
give up those policies. The high priest
of that party has made it clear s:nre
Panditji's death that his party Shri
Rajagopalacharl should sofi-pedal. He
is a great strateglst. The gther day
Mr Masani spoke gn the food dcbate.
Shri Dandekar spoke on thi; motion.
They have projected their philosophy.
On the last oceasion, Shri Masani con-
demned the leadership of Nehru while
speaking on that motion. On that
occasion, I said that My, Masani was
driving a wedge and that he wanted
to jsolate Nehru gnd advised the Con-
gress Party to disown him and disown
his policies. Therefore, we must be
very cautious aboul this support that
is coming now.

What is it that is being discussed
in this House? Is it the seventeen
years of Panditji's rule? I it the
legacy that he left us that is to be
debated? Or, is i{ certain failures of
the Government in specific flelds like
food or prices or corruplion? My
humble submission is that the isaues
are being mixed up. If the Oppo-
sition takes advantage of thig situ-
ation and tries posthumously to bring
before this House a vote of censure
on & leader no less in stature than
that of Pandit Nehru and his policy
which wg have endorsed from {ime
fo time. I feel that this is the time
when the party and the Government
must rebur everything that has been
=aid from the Opposition on this as-
pect of basie policy. Fortunately for
me, only yesterday in Moscow our
President has put in a nutshell what
our poliey is: anti-capitalism or



1481 No-Confidence

[Shri Khadilkar]

socialism at home and anti-imperia-
lism abroad. This policy has emerged
from the national struggle that we
waged against our foreign masters
What is the legacy of Pandit Nehvu?
He evolved 8 concensus; many people
make fun of it. 1 have heard it. But
what is the national concensus or
ideological -oncensus that was evolv-
ed by Pandit Nehru during the “ast
17 years of his rule in this country?
What {5 the assessment of ap indepen-
dent political observer? Here 1 shull
quote what Morris-Jones has  said
ab- 1t the huse on which this country
stands,

He gays:

“Perhaps (11 i5 a possibility to
be  admitted) India  without
Nehru's leadership might not so
firmly have acquired this polti-
cal system, might not have been
able so quickly to let it take clear
shape. But now the network of
canal courscs along which power
has to run is cut deep into the
political soil and limits are set
No one will quite walk in Nehru's
exact footsteps, but Nehru's great
achicvement may be to have made
this unnecessary. There |5 a good
path. Nehru laid the path.”

This is the assessment of a great
scholar who hag studied our parlia-
mentary system and writlen 5 very
v assical monograph about it You
must have seen it. If this g the
position, the demoeratic superstructure
that is standing, the structure on
which India i; standing today, look
at the wide world, Everywhere it
hag erumbled: nowhere have the par-
liamentary, representative institutions
=urvived 17 or 18 years after freedom.
Why? Because the common people's
urges are not contasined within the
democratiy, framework and that is
Nehru's legacy. He has laid down a
durable democratic foundation for
our institutions and if the present
Government is taken unawares, par-
haps unwittingly, if the extended
support of Rajali on the basis of cor-
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tain policy projection js accepted, I
think the basis of this democratic
superstructure will be shattered and
undermincd, I would like to wam
thi; Government and the people and
the Parliament, because today, after
Panditii's death, what is happening?
With his vision, he has seen the wide-
ning horizons of history. He has
seen the emerging world in  which
issues of peace, co-exislence and so-
cialism were the primary issue: of
peace before the independent nations
all over the world. In such g context,
we are - Ipposed  to  debate  these
1ssues.

I am pot prepared to take in what
Shri Dandekar said the other day very
lightly. He thought that this was a
Board Meeting. He referred to this
as if we were share-holders gnd we
were interested in speculation and
equity market and how our economy
affects it. T am puzzled Hpy docs
not realise the things; he made fun
because there js decentralisation. But
he has not yet gone to the processes
of democracy, The kind of dynamics
of politicg that this country has adop-
ted made it clear it is not a formal
democracy. There we stood. It s
an active participation of the people
at various levels which has been cne
couraged. It might have resulted in
some gsort of abuse; there might be a
few pediars of influence in the
vountryside, as he mentioned the other
day, who might be making use of the
power and prestige for their g2ifish
cnds, but that does not mean that
this political process, the active parti-
cipation of the people should be dis-
couraged or condemned in thi; House,
because this House not only has given
a Constitution; it ig there; it is the
charter. It is the basis of the sove-
reignty of the people. But it has en-
couraged the arctive participation at
different levels and in different ins-
titutions, co-operativezs and other
things. That is the important aspert.

Shrimatl Lakshmikanthamma (Khain-
mam): We had 80 per cent of the
elections which were unanimous.
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Shri Khadilkar: What did he advo-
cate? Let us try to analyse it. He
said that let this country restrict it-
self and concentrate on agricultursl
production, first, and import steel.
‘What does this mean? It means that
this country ghould remain the hin-
terland of backwatdness in the ad-
vancing world. I would like to appeal
to the Government to realise that the
compulsions of the situation demand
tha; we must advance faster on a
bigger =-ale and whatever the diffi-
cu'ti®s. wou cannot have develapment
without tears. There are bound 10
be diffirultics; there is bound tn be
storm: there ig bound to be siress and
inflationary pressure. You have go!
to counteract them, but one basic
thing is, we in this country arr not
Eoing to remain the raw ma‘erial
producing hinterland of the advancing
countries of the west,

Dr. M. 8. Aney: No agriculture?

Shr| Khadilkar: He has made an
argument—and 1 entirely agree with
him—that we must curtail the import
of food, Certainly! About the im-
portation of food, sometimes the
people feel how long this subsisience
economy has to be maintained. be-
cause, for the last 10 years, 25 per
cent of the wheat we consume is
coming from PL 480. How long is it
to continue? I will come to the foed
guestion a little later. But when T
said this consensus aspect, T want to
point out to this House one thing: the
idea of consensus was not some inner
voice of some Congress leadery which
elected our new leader, Shri Shastri,
on whom the mantic of leadership of
this country has fallen after Pandit
Nehru.
within the demoeratic superstructure.
At the present juncture he said that
if you want to avoid the model of
class conflict and keep the ideolnrical
temper low, you must iry to 1each
some sort of agreement on the basis
of which we cap make advance, and
that consensus, according to me, is
reflected and very properly reflected
in the resolution on socialism and
demoeracy that the party has adopted
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The consensus was evolved,”
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recently. Therefore, I humbly submit
to my friend Shri H N. Mukerjee,
that the consensus is not an idea. It
is part and parcel of that heritage.
Are we going to debunk it because
Panditji is no more? Are the Swatan-
tra party trying to debunk the idea
of planning and debunk the idea of
non-alignment? The other day in
Delhi the Swatantra spokesman sald
that we should have g military paet
with the west. So, for military pro-
tection, he is ready to take the wes-
tern umbrella: for other things, the
western imports: and you go after
the ploughs a; you used to go and be
proud of vour frecdom. What did
Panditji do during his lifetime? He
ronsnlidated the freedom and made
india y proud nation ip the eveq of
the world, and he forged new links
with the world outside.

Our Foreign Minister is
abouy meeting our neighbours. The
declaration made in Moscow only
vesterday—our President is now in
Moscow—and the declaration made
from Ceylon reflect the legacy of Pan-
dit Nehru. The Opposition or those
friends who attack our foreign policy
as well as planning, the spokesmen
of the Swatanira Party, ought to
realise that.

The main question today before this
House is this. It is not proper for
me to maintain that the Government
has not commitied mistakes; no Go-
vernment can claim that Shri Lohia
has passed a no-confidence vote on
the whole Opposition yesterday pub-
licly and he has said that the Oppo-
sition has failed the people more than
the Government. I do not know whe-
ther the report is correct. Already
he has passed a vote of no-confidence
in  the Oppositian vig-a-ig the peo-
ple. Wlen 1 say that, we must look
at these problems from this angle:
there is the question of food and food
policy; there is the question of cor-
ruption. Can we say that in what has
been done we have not committed
mistakes? I do not think we can
carry conviction with the people. The
basic policy is there: but certain mis-
takes are committed; they must be

in Council of
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aveidi-l and it 15 the duty of Parlia-
ment—all put toguther and it is mot
a party issue—to aveoid mistekes in
the future.

When the ex-Finance Minister, Shri
C. D. Deshmukh, delivered the Dada-
bhai Naoroji Lectures at Bombay, ne
gave a warning to the Government.
He said because the party has an in-
herent tradition of a certain allergy
to controls it will come to grief. To-
day, so far as the food question is
concerned, it is mot a gquestion of
arguing or fghting. It is not merely
a question of carrying conviction with
the people. The task we have lo per-
form is this: we have to live a life
linked with the life of the people, and
then alone democracy will have some
meanng ang life in it. Therefore, in
that context, 1 would say that a long-
range policy for the last 15 years is
lacking. It was a hand-to-muouth policy
that has been prevailing so far. It is
for the first time the other day that the
new Food Minister said, "1 want to
lay down an all-India food policy:
and an all-India price policy.” This
is a good thing, and I wish him suc-
cess. 1 wish all the opposition parties
also will lend full support to his
effort at coming to a conclusion and
laying down & long-term policy so
tar as food is concerned.

But one thing must be made clear.
We have inherited, because of the
old colonial rule, a certain tradition
of business and trade in this country.
In colonial rule the traderg and busi-
nessmen had acquired a tradition of
gpeculation and hoarding. Is this
Government, when it says that it
standg for socialism, going to tolerate
any longer this old tradition of being
tied down by the threats of whole-
salers and deviate from itg course?

Sccondly, regarding inflation and
prices, in the west, when the Labour
Party wag in power, Sir Stafford
Cripps was in charge and he laid down
a policy. He said: “This is an era of
austerity and it is the duty of the
Government to protect the lives of
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the common people and insulate them
against the price rises because n
this period of ghortages certain rizes
are inevitable” Unfortunately, be-
cause of eertain lacunae jn our plan-
ning this self<insulating mechanism
within the planning frafework is
completely lacking and, therefore, we
have come to this pass. 1 am not
sure whether we shall be ablg cven
to stabilise the prices at the present
level if we follow the advice of Shri
Dandekar. He has a distinguished
career. He was a head executive. He
iz a grest economist. I know he ar-
gued his case in a board-meeting-
manner and we are likely to be taken
in. What is the purpose? Obwviously,
to keep & grip on the consumer in-
dustry? In this country, I know, there
iy consumer goods shortage. There
is free market in the consumer goods
industry and people are making for-
tunes. He posegq the question of
monepoly. | may point out that in

_the cement industry the majority of

production is controlled by only three
houses. Is it not 2 monopoly tenden-
cy, I would like to ask him. What is
monopoly needs to ba defined, and
Government is right when it appein-
ted a commission o go into this as-
pect, 1 have no time, otherwise 1 cun
give figures regarding the dispersal of
industries; but one point is clear, that
unless the Finance Minister ig pre-
pared to make a co-ordinaled ap-
proach, determine the priorities and
take a firm stand regarding insula-
ting the lives of the common people
against the vagarieg of traders and
fluctuations in production by evolving
a very long-term policy regarding
food, we wil not be able to save the
gsituation. We should not give any
false sense of relief. We will have
to suffer thig crisis for a long time.
We will have to live through the eri-
sis, and a developing country like
ours cannot escape this responsibility.
We cannot make anv promise, because
it would be a fi'« premise. Because
one year's harvoest is good, we cannot
immediately dispense with all con-
The
next year's harvest may be bad and
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then we will have to say that we

have no machinery, This type of
Land-to-mouth living of a Govern-
ment, of a great country presided

over go long by a great man like
Pandit Jawaharlal Nehru is not be-
coming of anyone. It is difficult to
carry conviction to the people, There-
fore. on certain policy matters a little
self-critical and self-analytical ap-
proach is more convincing than saying
that we are doing this and we are
doing that.

Then, ong word about corruption.
There is a lot of talk aboul it, The
Santhanam Committee was appainted.
When it was having its deliberations,
I remember an occasion when the
question came as to whether the poli-
tical plane should be included in it,
the then Home Minister—he is now
our Prime Minister—Shrj Lal Baha-
dur Shastri had a discussion with us
and he said: “The immediate necessity
is to improve the social climate and if
wyou think it is necessary certainly
you can make recommendations.” I
would like (o piead with the Opposi-
tion that when the atmosphere was
slightly poisoned, slightly demoralised
for the first time without waiting fur-
ther the then Home Minister took the
initiative and appointed the Commit-
tee. Now it is for us, this House and
the Government, to take whatever
measures are feasible within  their
competence. Then, there is the Das
Commission. This Das Commission is
a historical landmark, We in this
eountry are prepared to expose A
Chief Minister who was a good ad-
ministrator for several yesrs (Inter-
ruption). The Government did not
deter from its duty. The Government
published the report and the findings
are before this House.

Therefore, I would plead with this
House one thing. In a developing
economy, what is the nature of cor-
ruption has been clearly brought out
in the first chapter of JSanthanam
Committee’s report. You eannot wish
away corruption. It is & social pro-
blem. It is not simply a moral pro-
blem. Sadachar and other things help
to create an atmosphere for that. To
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that extent they are good. But they
sre not the final solutian, I would,
therefore, plead with the new Prime
Minister that in ihis country and at
this juncture—because in western
couniries there are studies made
about corruption—we need not be ash-
amed. I have studied those reports.
No doubt, this corruption is earroding
the very foundation of our society and
our moral integrity, 1 enlim]y agree
there. But we must take a perspec-
tive view, a proper view of it. The
Opposition clamouring here day in
and day out saying that we are cor-
rupt is not going to help the process
of eradicating corruption. Abaut the
Government at the Centre and in the
States, whoever might have taken the
reins, the people must not feel doubt-
ful about its character or jts integrity.
It is a question of conviction. Nobody
should sit on the Government Benches
who has no conviction regarding so-
cialism or democracy. Character, con-
viction and competence or merit are
the three things that are called for,
whoever may sit there, On this basis
only they will be respected by the
people and they will be able to carry
conviction to the people regarding
their policles,
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Shastriji has taken over the respon-
sibility of this country at a eritical
time, We are in & period of new
transition because a towering person=
ality has disappeared, We feel his
absence every moment of our life.
Though he is no more he is with us
ideologically. He iz with the masses
because he has generated an awaken-
ing in the mind of our masses. That
is our strength. At this juncture this
House should have full confldence in
him and in his capacity to face the
people not only in this country but
in the wider world. We are not alone.
Our relations with our neighbours, our
relations with the Soviet Union or the
people in the communist camp, the
Socialist camp and in the west, are
being watched,

At this juncture, the task before the
new leadership is this. It is impera-
five at this stage to maintain order in
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the midst of change to hold the tem-
per of political struggle low ang to
maintain a balance between o9-
operative and competitive elements in
the operation of demoeratic institu-
tions, The work of consolidation and
integration is not yet over, The task
is 9 meet the impending critical pro-
blems with equanimity, to keep the
ideological temper low and to put
down with a strong hand the [orces
of disruption whoenever they raise
their ugly head. As Shri Mukerjee
reminded, not nnly the Prime Minis-
ter, we are proud of the heritage of
Nchru and what he taught us. It is
not simply non-alignment, peace, s50-
cialism and democracy but the legacy
of consensus of ideological and other
nature. If we are loyal to him, we
must keep the promises made with
our people.

8hrl Ansar Harvanl (Bisauli): Mr.
Deputy-Speaker, Sir, the other day
in this House when more than fifty
Members got up in support of the no-
confidence motion 1 wag more amaz-
ed than shocked. But I wag surpris-
ed that Shri J. B. Kripalani and the
members of the Swatantra Party, who
were the most vecal in bringing the
no~confldence motion resolution last
year, were silent. But the cat was out
of the bag when I heard the speech
of my hon, friend, Shri Dandekar, a
former member of the Indian Civil
Service, which has been deseribed in
this country as neither °‘Indian' nor
‘Civil' or "Service’. T do not want to
quote extensively from his speech, but
a sentence 1 would like to reag be-
fore you. He said, that he does not
believe that the people ought to be
hanged for the sins of their fathers.
Again he hag gtated that there is cone
overwhelming personality who owver
the past seventeen years has been
the de facto government in this coun-
try. The cat is out of the bag. We
realised for the first time that the
party to which Shri Dandekar belongs
has neither a policy nor a programme,
nothing except opposing the Congress.
The only thing noticeable in them is
that they have been allergic to our
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late great Prime Minister, that they
have been allergic to the liberator of
this country, that they were mad with
thg person who had brought freedum
5 this country, who had placed big
business in its place and ended the
princely order in this country, this
is what the country should realise.
Here 1 want to tell Shri Dandekar
that today Shri Lal Bahadur Shastri
may be the Prime Minister—he is the
Prime Minister~-but it is the reflac-
tion of that man which guides this
couniry, il 15 the reflection of that
great personality which will lead
this country and, as far as this coun-
try is concerncd, it will stand like
a huge rock on the great heritage that
we have got from Jawaharlal Nehru.
1 can go still further and say that if
any government comes—] do not vis-
ualize any such government—which
deviates from the policies and pro-
drammes enunciated by that great
personality, that government will not
continue even for a day. Therefore,
to think that this government at any
time will deviate either from the
foreign policy or domestic policy or
fiscal policy enunciated by one of the
greatest men that this country has
seen, by one »f the greatest men that
this world has scen, is to live in a
fool's paradise, Let it be clearly un-
derstood.

1 find that the members of the Jan
Sangh, members of the SSP, members
of the Right Wing and Left Wing of
the Communist Party are in support
of this resolution. T would like to ask
my hon, friends on that side of the
House, what is common between them.
My hon. friend, Shri H. V., Kamath
of the SSP is not here at preseni and
perhaps he would be annoyed with
me. He would like, his party would
like, Congressmen to ride on horze
backs, unsheathe their swards and
march on to Assam and unte
Peking. Shri  Anandan WNambiar
is angry with us that when we receive
rude leters from Mr. Chou-En-lai we
do not reply them by love letters, Shri
Hiren Mukerjee is too urbane to have
any rotives but probably he is afraid
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of being described as Rightist in his
own ranks; 50 he wants to swing to-
wards the Left by attacking the Con-
gress. Therefore, can such a resolu-
tion, can such a motley crowd, bring
about a change in governmunt?

Shri §. M. Banerjee: All are unit-
ed that this Government shoulg go.

Shri Ansar Harvanl: I quite agree
with Shri Banerjee that all of them
are united that this government should
g2, But in spite of their unity, this
government will not go. Ewen if this
governmeni were to go, whar will
happen?  Will they be able to form
a government? This motely crowd
will not be able to form a govern-
ment. We have seen when once
the Communist Party formed a
government in Kerala what was the
fate of it. In other States also we
have seen what they have done.

The greatest misfortune of my
friends like Shri S, M. Banerjee Is
that they have joined camp with Shri
U. M. Trivedi and other reactionaries
who are sitting on that side of the
House. There should be unity of pur-
pose, unity of objective, unity of pro-
gramme, unity of policy, something
positive; unity of negativity is absurd
and even infantile,

Therefore, as far as this government
is concerned, it hag been in Power
only for the last three months, As
far as the foreign policy is concerned,
not gne Ssiugly chang. has been made
in that policy during this period. Last
time when we discussed the no-vonfl-
dence resolution, the gallant knights
of the Swatantra Party accused us of
following the non-aligmment poliey.
They demanded that here and now we
should give up the non-alignment
policy and join the Western camp, be-
cause .they expected that huge arms
aid will be received by this country
only when we give up our policy of
nen-alignment. But, as a result of our
policy of non-slignment, only vester-
day, our Defence Minister has return-
ed from the Soviet Union after sign-
ing an agreement for massive military
aid. If we had given up the non-
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alignment policy, would it have been
possible Yo get massive military aid,
massive economic aid that we are get-
ting from the East_European coun-
tries? If non-alignment had been
given up, would il have beun possible
to have a Bokaro in this country? Of
course, Shri Dandekar would nui like
to have a Bokaro in this country, Be-
cause, if he has his way, the people
of this country will be reduced to
hewers of wood and drawers of watcr,
depending on agriculture with the
same old plough and no industrics
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Then we have been attacked for our
domestic policies. As we all know,
a few months back as a result of the
provocation in Eastern Pakistan, cor-
tain parts of our country were in the
grip of riots, 1 tuke this opportunity
to pay my tribute to our great Home
Minister, who fought this tendency
with iron hands. He brought peace
in Calcutta, Jamshedpur and other
parts of the country where communal
riots were threatened. The wonder-
ful work that the Home Minister has
done In this matter will go down in
the history as a great work for natio-
nal integration, for keeping and main-
taining the unity of this country.

Then, much has been talked ubout
corruption, We have been talking
about corruption for years. Corrup-
tion is not a new thing. But to say
that this government has faileq to
fight corruption is a statement which
I cannot wunderstand, There were
charges of corruption against a power-
ful Congressman, a former member of
the Working Committee, a powerful
Chief Minister. The Das Commission
wag appointed and within three davs
of the receipt of its report, the recom-
mendations of thr Das Commijssirn
were implemented. I ask, has any
government, has any democratic gov-
ernment in the whole world, imple-
mented the recommendation of an
independent ion within three
days? It was not delayed for more
than 48 hours and that is g tribute to
our government,

In the fleld of economy, I quite ad-
mit that the food situation is bad. T
-
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quite admit that the people living in
some parts ol the country are suffer-
ing due to shortage of food, I
Yuite agrec that much can be done to
relieve the food situation, But we
cannot salve the food situation by just
attacking the government by Maha-
rashtra bandh, by Bharat bandh, by
Delhi bandh and that sort of demon-
strations. I would like my hon.
friends on that side of the House, in-
stead of enginecring these agitalions
of Maharashtra bandh, Bharat bandh
and so many bandhs, to go 1o the vil-
lages and to teach our half-educated
or semi-educated peasaniry n  the
modern ways of agricullure. If they
do some such constructive work, that
will be more useful to the country.

Then, this no-confidence resolution
has become an annual feature, Last
year it was brought up and it created
a lot of sensation. Then Shri J. B.
Kripalani was the sponsor nnd the
greatest supporter of that resolution
was the Swatantra Party. This time
thev are sitting silent, hoping against
hope that there may be some division
within our ranks.

An Hon., Member: You are already
divided.

Shri Ansar Harvani: Let me tell
them, we are not divided; w2 are
standing like a rock with the heritage
of a great man and we will continue
to march with the traditions of Jawa-
harlal Nehru. As long es this coun-
try is leg by the Indian National Con-
gress, which is the inheritor of the
traditions of the glorious and progres-
sive outlook of Jawaharlal Nchru,
India will march towards peace, frer-
dom and progress

Mr. Deputy-Speaker: Dr. Aney.

Dr. M. S, Aney: Sir, may I sit down
and speak?

Mr. Depuiy-Speaker: Yes.

Dr. M. 8. Amey: Sir, I thank you
for giving me an opportunity to in-
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tervine 1n this momentoug debate at
this early stage,

Shri N, C. Chatterjee, one uf the
must eminent members of the Sup-
reme Court Bar and & jurist of great
reputation, introduced the molion in
a speech that was heard with wrapt
attention by the whole House. In
explaining why he was pressing the
present no-confideneg motion, he cate-
gorically referred to the following
eight grounds, namely, the failure to
protect our economic independence;
utter dependence on foreign imports
of food; increasing submission to pri=
vate monopolists; failure to hold the
price-line; failure to provide sccurity
of life and property; failure to main-
tain purity of elections; failure to pro-
tect the interests of our nationals
abroad and failure to maintain terri-
torial integrity of the country. These
are some of the grounds on which, he
was compelled to take this steo. 1
adopt them all as my own grounds
also,

Some hon, Members of this House
feel that though the charge-sheet is
a formidable one and well-grounded
in facts, events and incidents far which
the present Ministry, which is only a
baby of not more than three months
old, cannot be held responsible. There
i5 some show of plausibility about this
contention, It is, however, the same
political party, which was in power
for 17 years, which is in power now
and the members of this Ministry and
of the political party had been among
the supporters of the policies which
the first Congress ministry followed
since the declaration of Indla's inde-
pendence, The ples of alibi is not
available to them. To remove all
doubt, the Prime Minister in his
speech on assumption of office had un-
equivocally declared that the change
of ministry does not mean any change
of policy. Their occupation of the
high office, at least by some of them,
may be three months old, but their
association with the policies and their
authors has been as old as the life of
the Indlan Republic jtself.
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To the long list of formidabic
charges I want to add a few
more. They mostly arise oul of the
failure of the Government Lo CRITY
out some of the most imporiant obli-
gations imposed upon the Union Gov-
ernmeat by the Constitution itself

The founders of the Constluton
gave the people of India in their capa-
cily as their representatives in the
Constituent Assembly a Constitution,
& common name to their motheriand,
its gengraphical limits and boundaries,
fundamental rights, a President, a
Supreme Court, two Houses of Par-
liament, common nationa! flag and a
common officlal language with Dev-
nagari script. These are the essential
elements of which the Indian demo-
cracy is made by the founders of the
Constitution,

1 will first take up the qurstion af
official language. Under articie 343,
the official language of the Union shall
be Hindi in Devanagari script and the
English language was permitted to be
used for a period of 15 years for all
official purposes for which it was be-
ing used before the commencement of
the Constitution. In article 344 de-
tailed imstructions were given for the
appointment of a committee and a
commission for the sake of making
preparations to instal Hindi duly in
the place of official language of the
Union. At the end of 15 years a spe-
ial officer for linguistle minorities’
interests was to be applinted and
under article 351 directions were given
for the development of the Hindi lan-
guage, particularly to enrich Hindi by
assimilation of the phrases and usages
of the regional languages which were
to be recognised as the official langu-
ages of the States.

This whole programme of building
up the officlal language of the Union
and the official languages of the States
drawn up with partlcular care by the
Constituent Assembly has been rul-
pably neglected by the present Gov-
ernment. Not only that; by recently
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passing the English Language Bill the

fate of Hindi o5 the official language

has been kept hanging in suspense in-
definitely.
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A great duly was neglected deli-
berately and a new policy was adopt-
ed by which the nation will Le using
the English language as the official
language to the dismay and disgrace
of independent India for an indefinile
period, I recently found that some of
the statues of the Viceroys and Guv-
ernors-General are being removed and
kept in some obscure corner of the
museum in Delhi. It is a good move
so far as it goes, but it cannot serve
the purpose of kindling up the spirit
of national unity and national solida-
rity in the hearts of young India so
long as you keep alive the English
language as the official language of
the Indian Republic, Silent stetues of
marble and bronze, an eye-sore to the
liber\y-loving citizens of free India
were only relics of our foreign domi-
nation that had now no power to in-
fluence the Indian people, bui the re-
tention of the English language &3 a
subject of serious study for 10 or 12
years more and as a8 medium of in-
struction in colleges and universities
and giving it a dignified status as the
official language of India does pro-
long the day of the birth and growth
of the Indian rculture on account of
its dampening influence on the minds
of the young men and women of
India, It iz a standing hurdle in the
way of India's full growth to its own
stature according to its own genius
By the declaration of independence we
have only thrown out the coat of
external slavery and foreign domina-
tion, while we are strenuously trying
to retain the inner garment what the
Vedantists call as Karandeha, which
influences the thought and the ideals
and which maulds the character of the
country. The Congress Ministry, in
my opinion, has been guilty of cul-
pable negligence of its first and fore-
most duty on account of its policy of
indecision, hesltancy and tendency to
compromise at the sacrifice of the
principle of nationallsm ftselif
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Now [ turn to the second charge
that I wish to add to the lis: of charges
which my learned friend, Shri N. C.
Chatterjee, hag read oul, It i. the
charge of faithivssness of the Congraess
Partly lo the spirit of the very Con-
stitutizn under which the elections
were held placing them n power.
During the last 17 yvars the Congress
Party had approacheqd the Pariiament
17 times to amend the Constitution.
Some students of constitulional law
had brought it to the nouce of the
members of this House thal the Ame-
rican Constitution which is mure than
one hundred years old has been am-
ended not more than 15 times during
this long period, That may be taken
as a measure of the sanctity in which
the Americans hold their Constitution.
The Gowernment »f India generally
comes to the House for an gmendment
of the Constitution whenever a High
Court or the Supreme Court holds that
any Act of the State is ultra vires of
any article of the Constitution or of
the fundamental rights. They submit
to the judgment of the Supreme Court
only for the sake of approaching the
Parliament for amendment of the very
constitutional provision itself.  And
very often they intraduce in their am-
ending Bills a clause to give a retros-
pective effect. Insertion of a retros-
pective clause is the euphemistic way
of telling the Supreme Court that the
executive Government wiil not allow
the march of the administrative ma-
chinery to be hindered by the deci-
sions of the Supreme Court, That is
the way in which it is done. You
change the Jaw.

14,00 hrs.

Now, 1 must bring to the attention
of the House only two cases. First is
the article relating to rights to {ree-
dom as enumerated in article 19 of the
Canstitution dealing with the Funda-
mental Rights, This was amended in
1851 by what is known as Constitution
(First) Amendment 1851, Section 3.
Tt is a substitution for original clause
(2) with retrospective effect. The

SEPTEMBER 14, 1964

in Council of
Ministery

1498

effect of this amendment s lo ieave
the arbitrary powers exercised by the
exccutive authorities by operating ox-
isling laws completely nunaffected al-
though they may be oppused 1o the
liberty conferred under article 19,
Now, the result is that the fundamen-
tal right to liberty conferred under
article 19 does not exist and never
existed in respect of matters mention-
ed 1n sub-clduses 2 to 6 9f the cluuse
as amended. This 1s an e¢xamnle of
the scant courlesy shown hy the Min-
istry to the Constitulion

In spite of the Constitution, all the
arbitrary and discretionary powers
which are more or less of a dictatorial
nature exercised by the executive
under the old pre-Constitution laws
are in operation. The Constitution is
to that extent a dead letter.

Now, the Members of this House
know that ong of the cardinal prin-
ciples enunciated under the chapteron
Fundamental Rights iz under article
13 that laws inconsistent with or in
derogation of the Fundamental Rights
shall be void. This was not meant to
apply to laws to be made thereafter
but to all lawg in force in the territory
of India immediately before the Con-
stitution.

The ariginal Constitution specifical-
ly provided that no person shall be
deprived of his property by the autho-
rities without payment of adeguat.
compensation even for a public pur-
pose, Evidently, the question of com-
pensatisn was a justiciable one, The
provision was intended 1o safe-
guard the rights of private property
against inroads on them by the State
or the Union Government bringing
about a change in the conception of
property such as the socialistic pat-
tern invariably implies. There were
enthusiasts among the Congress Min-
istries in certain States and they were
anxious to introduce land reforms on
socialistic lines. They soon discover=
ed that the Constitution by providing
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for adequate compensation us a nuces-
sary condition for acquisition of land
has thrown a great obswacle in the
march to the desired goal of sovialism,
a social revolution, 1 have had long
talks with Sardar Patel and Dr, Rajen-
dra Prasad on this question of ade-
quete compensation when [ had  to
concern mysclf more intimately fo
understand the nature of the far-
reaching reforms which s Minister o
Bihar was anxious to introdure i tae
State of Bihar, The matter went be-
fore the Suprcme Court and the right
of the State to aequire property with-
out adequate compensation was nol
held fenable under the Constilution.
That is the genesis of the Constitution
{Fourth) Amendment Act of 1955

The vriginal clause 31 of the Con-
stitution was substituted by the am-
ended clause 31 and tw2 new articles
31A and 31B. The articles 31, 31A and
1B arc sweeping in their effect and
brought the lend-holder who regarded
himself as safely entrenched under the
articles of the Constitution as they
originally stood, face to face with a
socialist revolution which wvirtually
negatived the institution of private
property to a very great extent at
least when they want acauisition for
what they regard as a public purpose.

1 make bold to say that this whole
change of the conception of private
property, the vesting of extra-ordi-
nary rights in the State for acquisl-
tion and keeping the decisisne of the
executive officers outside the jurisdic-
tion of the judiciary was unfurling
the standard of a social revolution
and was wholly in wviolation of the
principles in which Mahatma Gandhi
and his thousand and one followers
in the Constituent Assembly and in
the country implicitly believed, So-
cialist revolution is in the ultimate
analysis based on the principle of
clags-war, a  principle Mahatma
Gandhi and the Congress had always
regarded as dangerous and wholly un-
acceptable, The theory of trust which
Mahatmajl propounded and wanted to
be the basis for the economic policy
of India is openly relected by those

in Councll of [fi500
Ministers

who have manceuvred to bring about
thig cataclismic change jn the cconomy
of India, the consequences of which
are now showing themselves in the
growth of unrest among the general
public, want of respect for the rule
of law among the citizeng and absence
of discipline among th: sludents,
These arg serious symptoms ang I
pray Almighty that He may guide the
people and their leaders who are in
office or out of office rightly and help
thrm to steer the ship of the State
safely between Charyidis of the
socialismn and Scyila of the com-
munism. Services are getting scepii-
ecal and the pious purposes somenmes
moet with obstruction,

1 conclude with a quotation from
Manu, the first law giver of mankind:

Lcere R ereiRacid
FTMA A,
ST YEETA |

The king that punishes those who
should not be punished and doeg not
punish those who ought to be punish-
ed is censured by the pecple at large.
T shall not repeat the last line in the
hope that through the grave of God a
new light will flash and 2 new way
may be opened so that the crisis that
threatens our nation may be avoided.

o % §n@ TvEg (TAT) I
5 HEYET, WiAvEATE FT TR 8 641
¥ ot o anq ¥ cfirgw  gerdt xw
ey & cfwm § ogaro
@ WT | Ay SEEETEE  guTet
#T =qagrT W 99 ¥1 SqAC9T TF AT
wtfee fr g 9 o wwm & i afave
weATE ¥ uTeAw ¥ g9 AW ¥ IwEew
wY & v Ewy ¥ W AT ¥
qoTEE T9 KT gEAATHI KT JrE KT
* g9 ux 09T wewTre &9T wT A
¥ fr qu soR W e § ot "oee
¥ s q¢ far et 79 & & W
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| = Tm wEm g

fFdy oY r@Eg STl &1 wTET
7z ar =rfae & faind a7 & =
ot 21, fa=dl &7 #wrmar #@1 ww
T FT THGA &1 | T TE FTHT
wF ag Wid A1 0% ag &9 @ fEoew
HLHTL F) 759 %7 ¢ 1 Foeet are 3w
# FONTT W FEAET 7 0% wlEvarm
T ST TRET 97 | 39 F gEeq ®
73 AW @E gW | AT A$ WO FU
FEHRTT A TE AEEAT gE | I &
1% 1 geT A WEATE gaumt gl
T | WA w9 e 9 §fey
7 oY AT AW &7 wHdA AL gy
TET, FAH T TN ACEH @I | oW
wvor g fr sweme dwe fear
YA | WIS FT AGRS 50-50 AT 49—
51 & O g1 W g v ¥ gx
o faan @@ | 7g wiawaw 1 g
¢ | g v &, ag w0 § Wi s
w1 qwd oy 1 oy fom @ $8 g
£ g1 ¥ 939 FT IQ OCF &3 7@ gL
quTe HT Ut 9 35 & | oF 9=
4T E1 FFGT &, TF &EE9 e S7 ar
2wt & 1 3w a<faee 7 Afaw
o7 W A% W17 K FAT FE A 5
6T T A7 F¢ &f57 | wEFEA a7 Femt
g1 & FrT wadd F oy A1 @ %
gezraTe, 2w & fafewa, o, dfad=
Y g, @A 1 FH AT I6TT &
WAl F @7 F FTO0 K T FL WT
ag =T {7 9TFH1T B gW a7 & §1 W
99 # avr T §Y 'R ¥ | 3T Froon
1 sg A1 awy & AfER aoer W
FeAA A HRar W9 7 Ag g, 8«
wIT # A & | T AW G i
famoerars Tw waq & woferw fem
77, feame wv & f Wi &y,
% gwwer g fs o7 womw A w@ew
wuret % faeg ¢ Wit W & £ aw
A

SEPTEMBER 14, 1964

in Council of 1502
Ministers

#1947 06 A & fF faoet qw
iR AT MR AT T !
ara feafs 1 & ifsw 1 =t & 78,
sfraq, % &7 |tz 9T wiw gw ¥ W
TG AT A | EW A dAEH US G,
uF = afmm, wfefess @ g
g frema 3. 5 & Svzevm #1 =0
geadir At § Feear Y O Gfer
ag WE 4T | g9 FWEY & fF qEm
gaadfy gt F v & 100 fafeaw
1 v g e A e o oaw w
AR A = s A Fel | T W A
2ar &% gurd oy 2w ® g £ =l
@ gw 7 fee wmdsr & o ode
480 ¥ avage Frfinge frar | 98 a0
wg 21 aga wT § R aw o @
W W W AT ¥ A A o GEr
HCAT gATE T @ favg & 1 97
arg adt §éiew g 1 T F 9IS el
¢ dfwr wre g ¥ fo wHe 480
& Wiagd wATH A HAT4T gy ot 9g
fadrdt &= & T AR T IO FT
TN | A AP A%, [AOT 4T,
faet 4% ¥ w=mw W geIE T
W 4% 9G9I @4 9% 9T "Ae
ATX Bw & gwer w7 famtemw s@
o 39 ¥ oF freemg &7 @few
# w2y ¥ & foo oo Am
# g Gm o ¥ fAu e owy
W1 7g g3 a9 g1 W4 5 gw wudw
¥ qlo UHe 480 & WEEd TATH HAT
@ & | T FR OF wiEH W, gy
OF ATGE W WAt £ FHF FEo
HT AT A I FTOATY AHY TH a9
F gy goTd Wi gEwE w6
T g w1 g w1 0 B
¥ gowen § i & R sfoew W@ @
§ wifs s & wrw & o ¥ qgd
Fre ¥ ot dmer & gEwi § Al
wrelt Wi & S SE% T, qEi 1)
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T | IA HET GRTT M 99 TH AEL
F FFAT T T @7 | FH A I AT
fartre fmn | &fFT 1947 ¥ AT a9
gUTU &M @dE g, 774 ¥ a9 gy
Fgfe ardf ar T @Y fadndt aor 1
TR EF g wikg wIF
FrwR F Frw oF oW afomw
et Aw A AT R

ot gt ;- w5 oA & AfeT w
wif e REIfFeaE g @
Lrc -

&t T wEm  qAw : Ig FEA
med ¢ 2w o ww AE @ .

ot Tt w2 & EET g
W I THE A A oA g 7 AW
& ore W GuT AEY & | WA A g
EIAT A1fEd | AT AT &7 vl W
T LT ETw A A E I F A
TR A E R & G B & AT

=t 9 ®gm qiwg : § @ oF0
fee grTan g W 213 & avq T A
®Y %z g f6 oF W amtor sEw A
FHT & FTLO0 QT IA 1 AT 7 &1 qHT
g, 78 w7 &1 uw wfen gw s
FETHAT AR & WEl §E F | 97
w8 &t wfen fa 2w &1 Wt 7 T
9§, guTT 7 T wA g 5 oo
ot mfEw wATH #7 wW OF owr A
Y T 1 O AT AT AT A
AT BT § W 97 gATT o
tafsgmadr

AT I FrAT F71 F 2, faind
T A ot B FgT, qET A9 4 7H,
THE I ¥ WY AEHA A AER £
CBW T oA # Agwa # fF s s
o & o v fewr gm g Y
%1 g%z 9@ A W & faETE A
AT #1 amw (| faIndt @ afy 3w
# fraft & swraw st feafr & o

-

BHADRA 23, 1886 (5°'HA)

in Council of 1504
Ministers
WiAF, T A1 I aATd # gwiT A
HEEN AT # AT gW 9 F1 @and
war ) faot W A Ww SmmETa
T et & faears s aw
w7y ¥ A 5w oW qy a7 A8 ¢ fwoaw
ww oy w5 var gwwy § fw
AT T HATEETE 1§ gd 950
A g A 3 1 @t §owee
efy fammr g o = fr e
& 8 S § o fF g w3
¥, w21 § % fivy g 0¥ § W wwfeg
¥ gu  fr 3w & wfaw amw wwrd
@ 39 ® oFE FT I & faATE Tw
wTdaTaT A anfeE

afz s g o 2 i esifa
& 1w I 4 T § A 0w wfawe
turdz #tfwgy ag ¥ & fau fr oy
T, wAY Ry &7y W1 AT &Y oo
# AT ¥ arg @ W oRE REmenifa &
FTTO7 A1 & wrA a7 79 § | AT g9
& ot Wt wreer g 39 %1 Fratfer ey
o 3 & @ 7 AEwH ) owifww
woir Aifgy | mETedfa & s 9
T & 77 W w1 gAY & Tf 77 9
fir fre® ¢ wE @ qEmdtfa & s
& WTE qT 17 &, W A K =@ gET
wifar | war fe B wgr 0w sfaee
fazmr s/ ot fv ag @ % AT o
amd fw qeredftfa o wreor e W
FEE AT IW o oW &I Y

dur fe ot AT A 7 7@ owEe
femr fr mauwrddz W owm o,
F wE@WTIE oA g, FAwEA ¥ Ag
q¥Er dm | e sWifedw &
WE AW F W T AV G AR
# a1 37 FY W T oA £ wifeny
# v | & s F fr ooy S T
# FEAT &, U ¥EPM S4BT ARAT
# | WT WATETICE WA ¥ ORTIW
mfge wAfede & oA At om
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[4 Ta =g amg]

WA TGN g IHF
qET FXW FIAT AfET | AW g A
®t &1 fgmry adt | warwEi w4
w1 gt fasred & fo g @ & o
tawe forar & & 9 ®) ameETE wE
FI

FEEA T oAt 8 oF "5a & g8t
T 9 2 % g 34 queat #1 oF @17
fefrm w5z & w0 o FE@T & 0
gt frmma widl § wy § wwm fa
srgfirs Frwrer ot 7t g @ ) g
ot Wt fa=et, g% mfy § sgqoen
wfa 78 & ) v ginnmi e W aw
q9T W § | IR a9TA W & Ay
Fuadier T & fay Graar ozw g
aifgm ag g% uefl gaw A8 W W
w1 g% "W W % & | wE el
amifefer wiea & awr & @Y, 97
THE oAt g, T URE g g AR
& =13 5 ag sfew ¥ wfirs ww dar
LWL el A
worm At 4t f& 3.5 fafemw =
AT FT JATEA EO | AT ATEA FHIC
T g, I e gEI 99 § I %Y
|HA @ w1 g0 A wwa fear o g
quadis Fer & gw too fafeew
T WATS AT FT 4 | T T gL
smardt 77 € § forw 8 19 F oA
& wir surEr @ vk § W W owrow
¥ Wt s o 7§ W el o
ST F TR § w1 vk o oEw
w0 A FH FT FT ATHAT FIAT O
W gET AR A AAET F AR
HYAT FE-ATET, WA T T g
it 3% foa ot agt o agw gf @
o 3w owEm & dow # A o e
fear mam &, o7 ot dwew 2y o g
St At W% fa mr ¥, g oaAwa § 99
# T w7 I F amAd wF aaAr e

SEPTEMBER 14, 1964
1

in Council of 1
Ministers 508

wofeqa faar o & form & Framwr 89
¥ FH A AT AL W & A
&1 WT ®H § A 3@ T AT W QW@
T | IEEA A5 ¥ owger Ry
I | FeET AEE A oA @ fy gdos,
awer &, dwew, Wit At sgaer
&Y e faars § faq s efofaa
T SQFGT KT ACA[ | T AT AT FIA
F, za6 zrg et @r sraey
as mF dfaw fTEY A AT &
AT OF §F F1 g £ I Fifow
#1 o, wigs & wias Ia@ET & @
#1 wifoor ®y wmeR | faAeT Wi A
% @afg = % orod A s
g F a9 TF T%T TEl o gFAT § AT
a% & g0 oo &, " S oA
frama #1 feafy w3 T2 s A &
IW W WIS GEE I AW, TH T WY
I mreETes frar & s A
fr g7 oF oar &g frowr w38
T OR AT HET W AT FA
# ag us fogaifea s feem &
for a7 foowr w0 | & gweran £ 4w
THTT § H=ET T 0 T § F7 §77
&1 @t 37 2 39§ A w1 qrvaET
forram & fF wore =g sw w0, AT
THrAT Ag qzE R oo ¥ omy R
afis o §27 F4W d7 IH K I
far wrm | Wt ® afz w1 e
* faky goere 7 oo w7w Ton & K
awear g fr fadndt =1 &1 39 &
AT FIAT ATET |

A& & A7 o faady o 1 amAy
AT AgIET WIEAT A F aE s
F ¢ W w ¥ fE IR Smwan
A & IAT WO AIgEE AT § W
I WA 3 T afEEE S
§ | SR AgTe ¥ W EEie
aifemm war & & xz FwiT ®
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qiffeam & ga # fredt @ %, ar
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T 421 8 F%ar 2 gAare WA
e dtq A 9gA @ T a7 § urg
a70 ot dfqery Y 2, ®r e 3
F art & agq gf @ Wi ag Qo
F7H #1 FaT @ 97 f5 FTRTC gRTIT
Ffaareq o § ) IEET gW AW X
e fRar a1 FTedT F Teew A
OF AT AL WAFI T, ger oo
¥, geTOErg TAATfTE #4919, @i
T T AgE A F wasA § A
AT Y, FAEA qW FEl A A
AT el S A oA §oaw
FJET o FE I wPT F F FveET F
wrae # garT A Frotn & ag wfaw
tigmamer A AWM A Y R
gar ot furg @ a7 ofew @ s aw
FY FIAT AL AT FFAT & | AT FTAFIHCS
TN H, Fo9AT FT F FOHIT F qTC A
TR g &) A1 FEAT IA GHT &
araraee art 3w & day aeAn @ v fr
AT & et ® fawar 9mar & s s
97 Tgr &, Fear A1 7 X qAEw
#* ¥ ¥ fAdew wear W g fF
Fwte & grg § garo A1 A @
ag wfaw &, gard wowT &1 9 from

BHADRA 23, 1886 (SAKA)

in Council of 1508

Ministers .
2 =g Wi ¢, smwew @ w1 e
aHrT & W wew A g | Tg W
at arfreq ar wwy § 1 we faEdr
o off JrAT AR £ At ag o oam Ew
g 37 9T w1 OF TR

=t saw Agw www (awi) AN
&t ard afwa o AE 9EE, 9T 9
I T AT |

ot T owg qwEg : wg A%
FIHIT #T WA &, AT Atfagl &
T gAT fagra &1 avy , 79 W
# oty wEw W 1w ¥ FEEeT #
g7 e wfem & ot oadt %
= vl o ofFmm o W &
St |

st gww @Y wwRm (FE)
< a% ag qq g !

= UR SEW Awyy ;W S
w, g & amEr |

o gew W™ FONE : FAE q
TR gy Wwgw g

«oft TR wET TVEY R 5T &
o ot widwc ¥ wyr fawg foer guTd

& TRTTCAR (O ) @ TR
¥ gww & woRy qrEt w1 o Foiw d,
IAGT TATT FT, TR w AR
T & a1 wwE AT R

st T TETE gvra R Ty
rar, w9 5= T w40

st gFa T WV . HTE AT
H AY FET W GO T FAT 7|
farrAT &7 vy WS F T omay £
A7 figdi Tt 26 1
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£ 219 2 AT 59 W1 F qr0 @9 EArY
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T F AT A1 AT Az AT A w9
A T e s, e qan gefer
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=t #fFw g€ a% iwaRT ¥ O
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% ([vcier e & Py 3, e e
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3% @Rr A7 wif u, dive A ot 7 )
TR AT AN AT ¥ W ? Aw
'E%ﬁmﬁavﬁr@tm
aw areg fefaxw 2+ wYam &9 4&f
R aET AT A E AW ST A &

SEPTEMBER 14, 1964

in Council of 15,
Ministers

fau faw sa §t sem et 2 ga
HST TEY AP W AV o007 7 7177
oF a1 ¥ g aw q@ g £ et
& wrea ), O S &9 QT F Ay
¥ gt w faw w4 a¥ T
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BHADRA 23, 1886 (SAKA)

in Council of
Ministers
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ST § FAT 3 AT 97 & ey &
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Y TTEATEY AT T, I ¥ 421 veqEedy
@Y nt, 9 ¢ q@ s wE g o
agi ®7 frafs &1 0% T & o &
|THA TEAT WLAT § | WA ¥ OF o
e Hlo HTT FAT | WAL TH FFIY
Tt AT Tl WA AT A GIF ITF AT
& qft aET F A Ay @
T =Tzl fie o woET W ¥ ave Amw
& 36T & T I T FETET A0 1 Faey
FUT T WM F T E FYOTE
o\ uT F21 ML & fF 39 51 3= frar
T TN L AT AT AT HETA a4+ § el
gE TR TR ST | W AE
# ¥ & A9 58 w7 § faeary fam
ST, WY T W gIET AT F 3T
I sgaET # o wwg @ L A gEe
v &1 = 3o g 1 afz w1 rarfas
wr= 7@ & i fagard andt &t 97 arw
qnt fF a7 fee shre @ s &1
LRI CIC IR CU E AR G
¥ fam ®C o §iw a # oF T
% faadt &t 3% agr &9 Tt 9 F=T
war, fe g7 & 73 78 ShaTd w1 q3f
H¥Frae & % | afew 8 F 9 aewa
ERTY AT HATAA GLATE TG Aot §
wife ag gefoa § | 58 fa @z #50
fravgedm i rag dm adi g
U7 AT H @ gAT @ L, w
oY § A% el a7 oF 7w ¥ avE ur
Y |

oY g enw welta (S ad
FVA) : IW 9T 9T TTE T

Y et T Ogd FEEIT
1 PueT A T A o ™ T

€a% i 91 A w @ g & I
art ¥ frdzq AT STgAT § | W9 Y
are T A% qW e wr g | s
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Y g X vF FET ) fadw ow ww
Tl &, FA UTEGIT FHIT G HIT
7 HF T § F THIT FTHRT TG
GOHTL ® AT G B, wA AT T
HTST o §, FHT AT wTE A
Ff o T WA T AETET R T 8 |
ury 7 wEW % qer a4 ftedr
gaaT At T & f ag w1 WA w7
% zry ar foed gk ugt aw oWv
T | aeET F FfgEt A F A
w7 W ¥ & SR T oEw oI
SAM | AT AT AW oW @ E W
1Y gyl & sfa vy g fafaec
sff ®o owts T ¥ W Aw amy &
a=a & f& arfoe ey g, wmr o
greft v A1 fEe w7 IEer 9vw
§ 9| & AT wT AT Ay f
oY g SE ®Y At § 7 o1 wH
# FFT GTFTT K A KA STEAT
g 1 Aral wEt A oagr @Ay §
qg M, FOF T THE g, T
XTETE F MY G TE TR AR A
oz @ § 1 ow # oTmEr v A A
w1 F g1 awd @ Feafa ggt
<t §, S ag & od § o v A e
fours 43 & 1

THH T 7% % ¥ 0w 9 gaem
Wt aF wEW W § | 9w 7 fam
eren, frmd wafrn Wt EwE
Tgt g 1 &9 o= gu agr o7 9t afaer
B AT g1 & IE AL ¥ A e e
 wre & ouk fawfa® § g wE
w1 o Tt Sermr go e ot gt Tt
2 & gwat dfirew ad war s oar
e FRE oW G iR
¥ g o T <R, wrdy aven A8,
pftafagt ov w1 wAT e Emy o
wrf argw Y, S se wonT
g 7Y s fe genr adten o R
g fom e W sk & e
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wry frafy & waw & Wi fe@ 2,
FE ATy d W >y W oag WEET
feafs o1 Strivh 3 IT% W g 0
gea o &1 @ & f 51 & agd e
HYAT & AT | HY § 9@ AT AW
= § guwT WA 4E 8w ¢ f o
THTT ¥ yAewdew fRrddE AT AT ¥y
frzdq wrt w1 1 § IWQ TEAE AR
et ¢ fom smwowifer ST
F 40 41 50 FATT To FT ¥ fyay &
o foe®t rAww 5 gwTT g wY
ot 78 &, SEiwm wmam fw oo
FIATY Fo HTF & fg@rs & q® 6 AT WY
#x 1 AWY 60,000 %0 W Fg HIAT
frarar fawr ®T 97 ST ¢ IEE
T I¥ AEH T WIfE A T
O I & A8 TFT RORT] T e
o7 T {iE A« I gAEE gEg
a1 HIEW I AT 41T HE A oaren
I w7 SR | TeE T R
f gun 5 wifs I 91 Tww 8,
at wme B, W Ry o @
o 99 9T W AT ¥ 0 W e
e a1 45 § WO & §r9, IAEt
W ATy wAET

A geTe A% amed fen o 3
at # f " T g o A
T AT | EW AW T SRHT AT
B wwar @ o 6T goee & oA
wrar & fif 70 ag 9 %7 7@ K, wAy
Forar i ®Y A WY o A e
E
frcd e Yo AgEw, AT F37 ATETC
& fordr a7 qrT o o e §, ol A
a3 #g 1@ § | g st
t @ e fRar o wnfgg o

wir wrefrevs gy - wwaer: wrtfaer
ar  nfwarich @y v o #
frwwfi £
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o ag wear @ fF wa 0w AR
S wAft B e ot wa & R ogw
WOITATL &7 HATS F47 "L ToA11%
WETATT &1 AT ®41, g7 7 IOF!
FAETE R F 1 T Ay & § g wge
T § & oww fadt zw e
FiA AT A1 TAFT 9T WE FIA

F owgw R om0 war
W s "W sareandt oEy

gRF A Fg marE @ S
Hoogirgare 2 T e @
& "W W 7 & g #gr o7 gear @
fF F19| & aqrvare & 1 AT o
o fage # #g fom T wE
ot & At ¥ fF Few F 6 S
AT A W gETIATSY a9 0 | JY S
qgt WeerA § UFA ¥ g o+ &
A7 AgT WEITETT F oagrEy ¥ O o
wrc #7 T ®Y  fewe fray omar &,
foa &7 For weTTT & Arow o §
T & FOL T F 9T & WA AT |
& AT ) wrer ey § fewe fag
TR E ¥ am g i owwam d wRe
AT g ¢ we T @ e @
o ¥ Ay gk 3 e & aor
wweqrd & oft 7 g1 at A g Fw F
g i iR AW AD A W
fravar ¥

T ¥ UF qm FE T IR
FT IR E, WY oAy uy fe gw o
farendy o= & S § g ot oF Farent
o7 s1fge | 7 ug fF a1 A gy wod
BT BIe Al o faew T Y ST F
H1T W3 qg §wT TE § @Y gH ke
o arfee Fe g o orw mTw aw
A W, e Ao @
¥ £t | gR oA 9ET W@ ¢ o
TH T | 9T wHWAY @Y [
I A T O @t o s
1 qar w7 e F e were fowet &
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fog o & ae¥ § | A g f 5
farnft 2o ofg @ & fAo aw %3 )
AT g9 TASH W GF SO AW T
SHTaE £ GH 74 11 Faraardr ¥99
FTGR FY 7 FIF7 78 T FT EY AT |

Shri Bakar All Mirza (Warrangal):
For the last two days we have been
hearing criticism of the Congress
Government by some Members of the
Opposition.  Shri Chatterjee is an
eminent lawyer, and he has got the
capacity lo turn a weak case into a
sirong one. He hag used his talents
to great effect. He said that there
was crisis everywhere, poverty and
misery all round, that people who
come from Pakistan have to be re-
habilitated, even they are suffering.
He talkeq sbout corruption and the
mission of Shri Jaya Prakash Narayan
to Pakistan, Shri Trivedi also joined
and sang the same tune.

Take the question of the rehabilita-
tion of the refugees, one of the
charges of Shri Chatterjee. There
have been other countries who were
faced with similar problems. What
did they do? The Jews from Hitler's
Germany poured gll over the Conti-
nent, and though Palestine was
declared to be their homeland, Great
Britain blocked them in Malta island
because  they were afraid of their
being spies. After the Great War,
there were & number of refugees
because of the war in many countries
in Europe, and with the help of the
rich countries ang also with the help
of the United Nations, it took then
ten years to settle those refugees.

Here, there have been refugees
pouring in the millions. T ask Mr.
Chatterjes and 2l] those who criticise
the policy of the Government of India
to give the instance of even one coun-
try, right from the days of Maoses and
the great exodus to the present day,
where such & large number of
refugees came into a country and
were rehabilitated without getting
one paisa of foreign aid or any charity
from any private organisation. s the
private sector to come in only where
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there ig profit? What were they do-
ing? Did they offer any helping hand,
1 usk my hon. friend Mr. Masani.
This is a great achievement of India
which deserveg to be written in letters
of golg in the history of the world.

After that, they come round and
say that the refugees have not been
rchabilitated, 1 ask you: are there
refugecs anywhere else in the world
who can actually diclate terms us to
where they should be settled, on
what sorl of land? They see one
place, they are not satisfied, they want
to go somewhere glse. We bear with
it beeause there i sympathy in this
land for the poor sufferers who have
cuine from Pakistan, but that does not
mean that it should be made a basis
for political exploitation by other
parties. The refugee problem  has
become a question of political exploi-
tation. .y |

Apout Kashmur, there has been a
great deal of criticism of the mission
of Jaya Prakash Narayan to Paklstan.
1 also do not agree with the stand he
has taken, because 1 believe that
you must be steadfast and firm on
some basic issues, that there should
be no compromise, no change in that
stand. I believe more in the strength
of ideas than in the strength of arms.
Therefore, T do not agree with the
stand which Shri MNarayen has taken.
At the same time you cannot spurn
this question, in what way goodwill
can be created. It is zll right to talk
about marching to regain land from
China, marching against Pakistan.
Shri Trivedi seems to delight in it
But whatever the sword touches, it
divides, it can mever be the basis of
unity. So, if we are eager to seek
some way besideg this cult of the
sword, is that anything to be con-
demned? .

Take the question of Nagaland, for
instance. When there was a talk or
some correspondence between the
Prime Minister and Rev, Michael
Scott, there was & hue and cry from
the Opposition saying that we were
surrendering Nagaland, that we were
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talking with a person who had given
refuge to Phizo and all that. The
Prime Minister at that time said that
the basis on which any talks could
be held on the issue of Nagaland was
settled, and only miner adjustments
could be sllowed. What was the
result? The same Rev. Michael Scott,
instead of being 2 messenger of evil,
has been the cause of a satisfactory
settlement of the problem.

Similarly, Shri Jaya Prakash Nara.
yan is sent, for whatever reason, to
create goodwill, and at the same time
Pakistan understands that India's
stand iz based on the declaration of
our late Prime Minister. What ia the
harm? They are not children. If
Jaya Prakash Narayan sayas that he
is for a plebiscite, President Ayub
will not simply jump. He knows the
things that are happening here.
Today, in both Pakistan and India,
feelings have been roused. This has
to ba controlled ang brought to nor-
mality, but that does not mean that
you are going to change your funda-
mental stand.

1520

Mr. Chatterjee wanted the Prime
Minister to. guarantee that there will
be no question of giving any part of
Kashmir to Pakistan. What guaran-
tee does he want? Doeg he not know
the Conslitution of India? QOurs is
not a confederation, it is a federal
Constitution. In our  Constifution
accession of territory is possible, but
there is no provision for ceding even
one inch of land from this country.
You know what happened about
Berubari: we had to change and
amend the Constitution to make that
thing possible. How ecan Mr. Shastri
or anybody else from the Gowvern-
ment of India simply negotiate and
give away Kashmir, without bringing
the matier to the House and thrashing
it out? If a thing like that happened,
it is not a question of the opposition.
there will be a split right Irom the tor
to the bottom even in the Congress
Party. So what is the idea of mak-
ing capital out of these things? There-
fore, let us be quite clear in our
minds that whatever Mr. Chagla has
said or Mr. Shastri has gaid only
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means that what Prime Minister
Nehru said  stands, but  even afler
having said that we are still keen to
have friendly relations with Pakis-
tan and even with China.

Sir, we talk about the atom bomb,
we condemn aggression and all that
But what ig the sad gtory? Only those
countries who poasess the atom bomb
are at peace, whereas among those
countries who talk about peace and
unity there ig split, fight and so on.
Look at the map of Asia. There is
conflict everywhere. A poor country,
a poor continent, cannot afford all the
squabbling ang killing of each pther
for some territories here or there,
and forget the major issues. We
have to care for the prosperity of the
whole of Agia snd the African Con-
tinent. That is the question before
us.

The major part of the speeches
was of course about corruption, And
somebody said that Congressmen are
corrupt because they want to have
money from the big business and that
big business gives some funds to the
Congress because they have to sup-
port it. Suppose we stop this. [ am
also supposing that all the Members
of the Opposition simply fight the
elections without spending any money.
All that let us suppose. And suppose
we stop this. It is an established fact
which nobody can deny that to fight
elections in this country means
money. How many of us can afford
twenty-flve thousand rupees? I for
my part, if T had not got help from
the Congress Party, would not have
decided to fight it at all. Similarly
in the case of many people. So, if
you gtop the normal course of giving
contributiong and putting them in
the books of the company, what will
happen iz that you will get the money,
but you will get black meney, which
is much worse,

Therefore, if you want to remove
corruption, the first thing you have
to do is to see that the expenses of
election are reduced. We all have to
Aight elections and spend money some
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more some less. Therefore, go to the
basic root of the question and see what
can be done. T am glad the Election
Commission  is meeting parties to
devise methods. I hope all friends
of the opposition will try to meet
this question of corruption and settle
it.

Then 1 would like to say a few
words about our new young, friend
Mr. Dandekar who has come from
Gonda. He also talked about corruption
It there was no corruption in  that
constituency, he would not have been
elected! And we are not condoning
corruption. We are the first to say
that corruption should be rooted oul
And in this huge country where
thousands of clectiong are held, if
there is corruption here and there,
we have got the Election Tribunals
and we can see that it is rectified.
Nobody wants unfair elections. So n
their heart of hearts they know that
the elections all over the country have
been by and large quite fair. It is
recognised not only here but abroad.

Mr, Dandekar's theory ig that all
this public sector is really a moenopoly
and & waste of money, and we should
not import a grain of wheat and so
on, and he is not ashmed of import-
ing steel and so on. I ask him tms
question. He talks about freedom of
enterprise and that there js no con-
centration of wealth. Take the
question of agriculture. 42 per cem
of the agriculturists of this land hold
only 1.8 per cent of cultivated land,
and 0.2 per cent of holders in this
country hold ag much as 6 per cent of
cultivable land in this countiy. Is
it not a concentration of weallh?
Take industry. Omne single house—
I wilj not name it—has got interests
not only of textiles, sugsr, paper,
rayon, jute cotton, silver and goid but
also newgpapers. They talk about
monopoly of the public sector. Is this
chain of papers not a monopoly of
the private sector today—a few per-
gonz holding the whole press? They
are not omly holding money in their
banks but are also irying to control
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the minds of the people of this coun-
try. That is the monopoly. And if
the Government sometimes restricts—
T hope it does—this newsprint so
that some poor private person who
wants  to Tun a paper may get 3
<hance, what harm is there? That is
the position. And if this thing goes
on it is not that the public sector
will have a monopoly, even hotelwal-
ahs and panwalas will become em-
ployees of a chain of stores from cne
end to another. That is the puosition
today.

I will conclude only by saying this,
because no other party has been in
power and it is difficult to compare
what they will de. They could not
uniteg even on a single thing as to
what the subject of the motion sho'ld
be. Threfore let us see and compare
with other countries. India today,
thanks to the work of the late Primc
Minister and of the Congresz Party
in the last geventeen ycars, is the
only country in the whole of Asia
which hag maintained democracy in
the whole continent. 15 it not an
achievement? India, in spite of the
massacre of thousands of Muslims and
Hindus, in spite of that running, sore
has ndopted sccularism as itg  ideal
ang is maiptaining it. Ig it not an
achievement? Not only that. On the
question of non-alignment we stuck
to it in spile of attacks from Pakistan
and China. We did not lose courage
or go to thiz country ond that and
say “we will allgn with you, come
and help us”. We gteadfastedly held
io that banner and in spite of the
danger to our borders we did not
flinch, we kept steadfast. We won the
respect of the whole world, and
wherever freedom wag in danger it
was India that came and put up a
fight. Is it not an achievement?
What more do you want? Surely
there will be mistakes, there will be
some corruption. sometimes even
Himalayan blunders. If you take it
all in all, the achlevement of the Con-
gress Party in  the last seventeen
Years is a glorious chapter in the his-
tory not only of Asia hut of the whoie
world. Therefore, when my friends
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Icel that we have not gone further
shead as they want let them pause
for a moment and turn back and lotk
and see how many milestones we have
already passed. Our hearts are good.
Our  intentions are simple and
straight. Our goal is clear and we
want to reach it. The country knows
distinctly well that the goal will he
reached.

15.00 hrs.

Shri Alvares (Panjim): Sir, while
supporting the motion of no-confid-
ence it ig possible to catalogue a list
of failures of the Government that
has contributed to thiz crisis in con-
fidence. The Food Minister hag this
morning given ample evidence of the
administrative failure that caused the
food crisis. That is one part »f the
picture only. He has very cleverly
omitled to state that the buildup of
the food crisis was during the last
year or two and what we witness
today in the past two monthg was the
result of Government's faulty policy.
1 need not go into the details of this
failure b it is 1 y when
discussing this motion of no-confid-
ence to stop ang examine the main
causes of failures that face us today.

In my opinion the greatest charge
that can be laid at the door of the
Guouvernment is that it ha; not puid
attention to the gathering erisis in
character in our ecouniry. No nation
can survive, let alone move ahead, if
a sense of national purpose does not
enthuse it in gail the sections. This
Government has neither tried to
import nor communicate a national
purpoze to our people. Otherwise,
how is it that in every walk of ‘ife,
whether it be the fleld of politics or
industry or in the fleld of trade union
movement or in the gchools and cul-
leges there appears to be the same
singular lack of purpose. Tt s no
simple matter that the nation faces
today, If it has to survive, not
merely survive but to progress, people
must be enthused and they must
understand the purpose for which
they live. for which the nation exists.

1t is not difficult to examine the
eauses of this lack of purpose. Ag I
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said earlier, this crisis of confidence
has come in the time of the present
Government. It is rather unfortunute
that Shri Lga) Bahadur Shastri, soon
alter assuming office should have Leen
faced with this motion of no-condide-
nce. But when we consider the
continuity of Government and the
responsibility of the Congress Party
for the last many years, we cannot
help arriving at the conclusion that
this crisis has been building up steedi.
ly since Independence. Every sectlon
is pulling its own way, and we hardly
find or notice any consciousnesg that
we have to pull together. If it be
the rich who want to make them-
selves richer even at the cost of the
poor people, or if it be the Goveru-
ment that wants to be entrenched in
power without any consideration, or
if it be the poor people whom nobody
takes cognisance of and who have no
status in thig country and who are
irrelevant as far as we gre concerned,
everyone is pulling his own different
way and naturally there are tensions
created in gociety. It is not very
difficult to list how this erisis intensifi.
ed. During the time of the Chinese
invasion, we were painfully aware
of our deficiencies and also, if I may
say so, we did not rise to the occasion
that the challenge of China posed to
us. Who does not know of the failure
of our Army, the failure of the Gov-
ernment to prosecute the war and the
failure of the delence committees
to generale & will among the people
to resistance. 1 remember that
during that period persons vied with
one another to get on the defence
committees ps if it was for aome
elective office. Tt will be surprising
if I tell you that in the majority of
the States after the formation of the
civil defence committees, the State
Governmenty have not convened even
& single meeting till now and thst is
. an indictment that this country, even
at the time of such & crisis, tfaced
with forelgn invasion and danger of
losing its sovereignty, could not rlse
up to the occasion and meet the
challenge that was there.
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The problem of corruption is
another such crisis. We do not look
at corruplion from the proper angle.
Corruption is a sympiom ‘of a decp
malaise. Did we examine that
malaise? Did we find out why it tukes
place or if it is there at all? More
than two important spokesmen of
Government have said that the
exiswence of corruption is not such as
is made out or that it is not as severe
as it is in some European countries.
It ig obvious that the Government is
not serious about eradicating corrup-
tion because it prevents people even
from realising its intensity. If we
have to wipe out corruption, we have
to have such inviolable standards in
politics, in industry, in administration
and among the students. The standards
must be scrupulously proteted and
maintained. Butdo we not know how
the Congress practises the principles
that it preaches? Do we not know that
that inspite of code of conduct evolv-
ed by Mr. Sanjivayya when he was
the Congress President that anybody
who leaves his political party to join
another must first resign his seat from
the political party to which he
originally belonged before he could
seek admission to another political
party, things are not happening that
way? I say this without referring to
any of the ltmmsfers that are taking
place in thig House, The Congress is
the most guilty party in this respect
among all the rest

What ig the state of administratiom
today? How many Chief Ministers
have had to quit their office because
of the charge of corruption? The
standard of public conduct must be
very high. It they are set very high,
the Chief Ministers must also rise to
the occasion and be worthy of the
office that they occupy. In State after
State and in the Centre also, the, had
to leave their office because of charges
of allegations of serious corruption.
1t is no satistaction to tell us that it
is the Congress that has asked its
Ministers to quit for we remember
that it is only ofter persistent demand
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by Opposition and the people in this
country that the Congress was forced
to take this decision against its own
better judgment and its own interests,
And what of the future? Is there a
single State in thig couniry where a
Chie! Minister of the Congress can
say that he is free from any charges
of corruption? Today it is Uttar
Pradesh; tomorrow it may be Bihar;
the day after tomorrow, certainly, it
is Mysore Stale. One State after
another, not one Chief DMinister is
continued for long because always
in the cupboard there arp skeletons
again:t potential Chief Ministers and
other Ministers and corruption is go
rampant that it has become the order
of the day.

1511 hrs.

[Surt THiRUMALA R0 in the Chair]

The second issue that I would like
to point out for the cause of this no-
confidence motion is the character of
the Government. What is the cha-
racter of the Government? What
does it stand-by and what is its ideo-
logy? Right from Jaipur to Bhuban-
eswar, we were told that this Gov-
ernment stands by democralic social-
ism and that it does its best to imple-
ment & socialist policy. I myself have
never believed that this Government
was socialist; I do not believe that it
was socialist even under the leader-
ship of the late Prime Minister, Shri
Jawaharlal Nehru, and I do not
believe that it is soclalist even today.

Shri Hanumanthalya: Ask Shri
Mukerjee.

Shri Alvares: During the election
of the present Prime Minister, if you
remember, the igssue of socialism came
to the fore; 1 do not remember ever
that there was any organisation, any
effort, to inform the leadership, to
elect somebody who at least had paid
lip-service to the ideal of socimlism.
There are the lefty and the rights in
the Congress—the physical left and
the physica] right—because, as I said
earlier, there iy no ldeological stand
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in the Congress, both the left and the
light, and the Congressmen closed
their ranks and set themselves against
any  ideological orientation, and
demanded that a right, conservative
in the Congress party should be elect-
ed. That is the meaning of the elec-
tion of the present Prime Minister,
Shri La] Bahadur Shastri, and that is
the meaning of his phrase, “middle
course”. It is not only Shri Lal
Bahadur Shastri who has described
the policy of this Government as
middle course; much earlier, while
in America, the new Minister of Infor-
mation and Broadcasting, Shrimati
Indira Gandhi, described that the Gov-
ernment is a centrist Government; in
terms of socialism, what does it mean?
How can any Government that is
socialist be centrist or middle course?
These are things which are a contra-
diction in terms. The ‘middle course’
oF ‘centrism’ is a position or a posture
between two ideologies, between two:
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opposites. If the position is one of
conservatisrn meaning loisser faire
and the other one is socislism, then

1 can understand centrism. There-
fore, this jdes of middle course is a
very serious delineation, and coming
from no less a person than the Prime
Minister of this Government, the
nature of the Congress ideology
becomes immediately evident With
thig ideclogy of middle course, this
Government has once and for all
turned its back upon socialism and
the sociaslist pattern of society. Here-
after, we can well understand its
policies, because the subterfugeg have
been shed and in the open a new
conservative statement of policy, the
which is
neither socialism nor socialist pattern
of society, has been made.

While discussing socialism, one
must understand what is the kingpin
or the rentral idea of socialism. The
central idea of socialism is quality,
and thiz Gover t never p a
an egalitarian conscience which is the
central theme of a socialist ldeology.
MNever have we heard this Congress
Government speaking of egalitarian-
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ism; never have we known if this
Government propounded the theory
.of equality, which s the central
theme of socialism. Therefore, any
Government without an egalitarian
£onscicnce is certainly not sccialist,
and my own appeal to this Govern-
ment would be to shed the subter-
fuges. The absence of an egalitarian
conscience, the theory of & middle
course, ang the posture of centrism
.are the characteristics of this Gov-
ernment. It is not, surprising, there-
fore, that the Swatantra spokesman
who spoke on this no-confidence
maotion welcomed this statement of
policy of the Government. He would
not take part in this motion of no-
-confidence; he realised that the Gov-
ernment is shifting ity position from
socialism to centrism; from socialism
to conservatism. Therefore, not only
in Bihar where the Swatantra party
has realised that there is z major
shift in Congres:s policy, but in this
House also, the Swatantra party, as its
political analyst, realised the position
and is coming closer and closer to the
Congress position in this respect.

Mr. Chalrman: What about the
‘Socialist party members joining the

‘Congress in Jarge numbers? (Inter-
ruption).
Shri Ram Sewak Yadav: Political

corruption of the ruling party?

Shri Harl Vishnu Kamath: He said
earlier that the Congress party should
demand that those members should
resign

Shri Alvares: Some members of the
Prajn-Socialist party did join the
Congress party, and 1 just now ex-
plained the position of the Swatanira
party. But there is a difference in
the characterisation. Some of the
‘PSP members who went to the Con-
gres; went in the hope that there was
socialism before the policy of cen-
trism and middle course was expoun=-
ded by the Congress. The Swatantra
sparly memberg feel or felt that . the
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entire Congress policy is shifting;
they have no faith in the socialist

policy of the Congress, their expec-~
tation is that the Congress policy is
shifting and is coming closer and
closer to the Swatantra party.

Shrimatl Yashoda Reddy (Kurnool)
The middle course is between cen-
trism and communism. (Interrup-
tion).

Shri Alvares; That is the issue so
far as the position of the Congress in
our country js concerned. May I
now suy a few words on the economic
policy of the Government? We have
debated for three or four days the
issue of food. [ said that this issue is
nothing new. It began at the time of
the last Government; it has been
developing for the last three or four
years, and this crisis will remain in
this country for the next four or five
years at least, unless the Government
underiake; some very drastic reforms.
What is the situation in the food
front? The statistics of food imports
into this country from America alone
shows that the amount which has
come in this year totals up to 54
million tops of wheat as ageinst the
production 'of 8.7 million tons. The
Amerjcan gsupply for our own consump-
tion is more than half the amount of
wheat that we grow in this country.
They have supplied up to now
Rs. 1,183 crores worth of foodgrains.
The total loans including PL 480 is
of the order of Rs. 4,008 crores. I am
giving these statistics to prove that
but for the American food and the
loan of Rs. 4,000 crores ns foreign
aid, the people would not have tole-
rated this Governmemnt for as long as
they have tolerated upto now.

The picture on the food front of the
country is both humuliating and des-
perate. Therefore, it is not surpris-
ing that the Finance Minister, when
he spoke in Tokyo two days ago. put
forward the begging bowl and asked
that debt payments shuld be resche-
duled. In other words, he asked for
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a moratorium for debt payments. We
come to this position, when [foreign
loan comes to us and are not utilised
to their full capacity, to the fuller
authorisation, and al the same time,
when we have to pay our dcbts, we
wan! to go unashamed to those coun-
trie; and a'k that there should be a
moratorium on debt repayment and
therefore humiliate ourselves and this
country once again. This country has
been humiliated for the policies that
the Government have been following.
“The entire people have to bear this
humiliation, because the Government's
economic policies are all faulty and
there is no hope of any improvement.

Let us zee the effect of our fiscal
policy. It is important, when we dis-
cuss this No-confidence Motion, not
merely to assail the Government on
the issugs of basic characteristics but
to analyse the Government's policies
on all fronts. What are the effects
of our fiscal policies. I have, Sir, in
this House, repeatedly &sked the
Government that they should demo-
ne'ise  the currenty. The Finance
Minister has stoutly and stubbornly
refused saying that demonetisation is
not necessary and that the selective
controls exercised by this Govern-
ment and by the Reserve Bank are
sufficient enough to control unaccount-
ed money. Here are statistics which
belie the arguments of the Finance
Minister.

What happened on the food front?
“The advances by scheduled banks on
foodgrains rose from Rs. 40 crores in
October, 1983 to Rs. 141.70 crores in
May, 1964 It is fantastic. Who says
the traders do not buy food at the
producers level and then hoard it in
order to squeeze the pepole and hold

the entire country to ransom. In the
case of our industry it was only
Rs. 102 crores in 1862.83 as against

Rs 104 crores in 1963-64. Therefore.
the food crisis that took place in the
countrv, which permitted the hoard-
ers to procure all the food and hold
the country at ransom, was due pri-
marlly and entirely to the failure of
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selective controls exercised by ihe
Reserve Bank of India and by this
Government. That mesns, in the
sphere of fiscal policy, I am sure, this
House will agree, the Government has
failed miserably.

1532

Let us take the question of indus-
trial policy. What are the profiles of
our economic policy? How does the
country understand what the econo-
mic policy of our country is in the
profile in which it has presented it-
self during the past few years. The
Mahalanobis Commitlees reporl has
made out that not only are there
monopolies of a large nature in this
country but that there iz a great
conventration of economic power.
Thjs concentration of economic power
in the hands of a few, these huge
monopolies have not come up by
accident. No big industry can be
started in this country unless there is
& purposeful decision by the Covern-
ment and the “OK" by the Planning
Commission. If monopolicy have
grown, if concentration of economir
power has tuken place, it ig berauss
this Government permitted it will-
fully or otherwise. Therefore, there is
no use looking with innocence at
people who ask this question and suy
that the most prominent profiic has
been that the rich has grown richer
and the poor has grown poorer.

Again, during the discussion with
the Planning Commission il trans-
pired that those industries based upon
in-organic raw materials made much
more money, made higher ratys of
profit than those industries based upon
organic or agricultural raw materials
The issue is not as simple as it iooks
In this country the Government have
succeeded ip purposefully depressing
agricultural prices sp that the profits
of industries based upon in-organi:
raw materials are much larger in the
finished sector of our industries than
what they are in at the producers' level
in the villages, The example of sugar
is an instance. It is not just simply a
matter of accident that sugar prodye-
tion was low in this country. Sugar
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production  will be low so long

as the sugarcane grower is not
given a fair return for his pro-
duce. If there are controls that
are  not exercised properly and

if the sugar jndustry is allowed to
make un-conscionable orofits, it is
inevitable that the sugarcane grower
will find some ways and means by
which he will prevent sending his
sugarcane to the mills and try to pass
on the sugarcane for the production
of gur, It is for thig reason that the
price of sugar and khandsari sugar
rose and, also, sugar was n short
production jn this country. Therefore,
if we have to correcy thig profile, if
we have again to see that our indus-
tries develop in such a manner that
industrial development alsg fosters
agricultural development, we have to
make gure that in our economy Lhose
industries that are based wupon
organic raw materials or agricultural
produce are given a fair share of the
total profity in the finished goods
industry based upon these agricultural
raw materials @available in this

country.

Finally, the issue of social develop-
ment is a thing that very few people
pay attention to. After all, what is
socialism if there is merely industrial
growth which can take place and
social stagnation continues as it s
continuing in our country? For social-
ism to be achleved there must be a
parallel development of industries
side by side with social devciopment.
Social mobility in this vcountry is
completely absent. Our people remain
where they are tied down by caste and
other socil inhibitions, and because
of the nature and circumstances of the
policies and the lack of any social
policy in our Flan the poor puople
either find no recognition of their
problems, or if at all 5 recognition of
their problem is there, it is so scanty
and it is on such an austere basig that
social development whnich should take
place side by side with industrial
development iy entirly absent. Social-
ism demands that along with the
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growth of induar.r;; inequities in our
social system, economic and other-
Wiz should be climinated. Unlike
other  countries we have social
burdens of a Very severe nature,
Unless these are removed, unless
these social inhibitions are cradicated,
our people will not be enthused to
make that effort that we must all
make if economic regeneration moust
take place in this country.

On the basis of socialism, therefore,
I would like to say this, that this mo-
tion of no-confidence is supported
mainly because this Government has
not paid attention to impart a social
purpose to the people and to the
nation, that the Government by its
policy of middle course has given a
Ego-by to socialist ideology, that the
Government because of ijts wrong
fiscal policies has caused a severe
drain on the country’s resources and
placed it in a humiliating position vis-
a-vis foreign countries who advances
us the wherewithal for our economic
development, that in trying to have
a one-sided development of industry,
social development which includes
social mobility, has been completeiy
neglected and, therefore, this Govern-
ment cannot do goog to the peaple,
For these reasons, Sir, I support the
No-confidence Motion.

Shri Harish Chandra Mathar (Jal-
ore): Mr. Chairman, Sir, the Opposi-
tion have a right and privilege to move
& motion of No- ce, and it has
been our anxiety always to under-
stand and appreciate their view point,
more particularly, when the Qppa-
sition is in a minority. When they
are not in a position to replace the
Government, it becomes specially our
duty to have & sensitivity to the points
and arguments made by the (Opposi-
tion. Sir, the Motion of No-Confidence
as known in parliamentary parlour,
would have a real meaning and pur-
pose if it were to replace the Govern=
ment.



1535 No-Confidence
That is not the position al prescnt,
ani we need not ridicule that posi-
tion. But it would have served a
great purpose if the motion of no-con-
fidence had presented at least gn al-
ternative programme to the Gowvern-
ment. If no alternative programme
is presented, certainly the motion
losses all its purpose and meaning, and
that unforiunsately is the position, be-
cause no two main speakers from the
@pposition have been able to agree on
any vital point or vital programme.

Therefore, it is not to be met al-
most as & motion of ne-confidence.
‘We have to take into consideration the
various arguments advancegq by them,
the failures pointed out by them and
try to place our viewpoint before the
House. You will remember, Mr.
Chairman, that is was very significant
that when the motion of no-confidence
was moved, Acharya Kripalani who
was in the House, who is the bitterest
and biting critic of the present gov-
ernment who could not restrain him-
self even at the condolence meeting
held in the Gandhi Chowk and came
out with criticism sat stoically with-
out giving his support to the motion
of no-confidence. You must also have
observed, Mr. Chairman, that when
the hon. and esteemed friend, Shrl
Chatterjee, rose to move his motion
of no-confidence, there was 5 tense
atmosphere in the whole House but
by the time he had concluded his
speech that tense atmosphere had dis-
appeared, and not even those 17 mem-
bers who had signed the motion of no-
confidence were there to cheer him,
to applaud him or to support him.
That is the position, and that indicates
that the motion of non-confidence,
brought about by anger and indigna-
tion, had no real purpose and had no
real support even from those who had
signed it.

I will first deal with my esteemed
friend, Shri Hiren Mukerjee, who to-
day waxed elogquent and buill his
whole case—I will not go into the ir-
relevant material to which objection
was taken; I will not wander into
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the wilderness of the Kerala judgies; I
will confing myself strictly to the
major points which he made out—he
buili his whole case against the pre-
sent Ministry by saying that the ore-
sent Prime Minister has made a hig
departure from the Nehru line ond
he built his case on it. May 1 tell
him that it is from the figment of his
imagination that he has drawn his
assumptions and conclusions? If any-
body in the Congres; Party under-
stoog the late Prime Minister Nehru
and reflects his views ang desires, It
is Shri Lal Bahadur Shastri, let it
must be clearly understood. My hon.
friend, Shri Alvares who spoke just
now also said that when Shrimatl
Indira Gandhi spoke in foreign count-
ries she said that we are following a
centrist course. That lends further
support to my contention that if Shri-
mati Indira Gandh} and Shri Lal Baha-
dur Shastrl did not know what Nehru
meant or what was his reflection,
then who knows much better than
these two jpeople? Not Bhri Hiren
Mukerjee or Shri Peter Alvares or
anybody else either on that side or
this gide of the House. Therefore, the
entire edifice which he built on one as-
sumption that there is a big departure
from Nehru line falls flat to the
ground. -
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I would also like Shri Dandekar to
be disillusioned on this point that
this Government going to depart from
itz well-considered and well-thought-
out plan of industrial and economic
development. Well, on occasions we
have got to make g shift and we have
got to emphasize a certain aspect. May
T submit that if my hon. friends care
to read the report on the Mid-term
Plan and a note circulated by the
Planning Commission on the action
taken, they will find there the view of
the late Prime Minister Nehru that
greater emphasis should be laid on
food and egriculture and larger allo-
cations should be made for that. If is
only that part which has been in the
present context, and rightly so, em-
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phiasized by the present Prime Minis-
ter, who is sensitive and that is his
great qualification—to the public de-
mang and to the voice and to the
agonies and miseries of the people.

Then, though we have already dis-
cussed the subject of food, it has been
brought very much into the picture.
1 do not want te impose polities into
food. 1 will deal only with facts which
will not be disputed cven by my friends
sitting on the opposition. We all know
that there is shortage of food. We all
have 'a complaint against the hoard-
ers. But may I tell my hon. friend,
Shri Hiren Mukerjee. that those who
indulge in hoarding and blackmarket-
ing are cleverer than the Communists
and it is not so easy to catch them?
Therefore, you have got to make out
& proper plan and a programme so
that you lay a proper trap and catch
them unawares. You have got to do
it from the very beginning, when the
grain is with the agriculturist.

An Hon. Membrer: Why don't you
tell them “T am going to catch you"?

Shri Harish Chandra Mathur: That
is why I said they are cleverer than
any of you people here. I have also
told the Minister of Food and Agri-
culture that they are wvery clever
people and 1 kmow he is proceeding
absclutely on sound lines.

Coming to food, in 1950-51 the avail-
ability of food for the entire country
was about 54 million tons; it is accept-
ed on all sides, Today, in the worst of
the situation, the availability is 78
million tons. The rise in population
from 1051-32 to date has been from 36
crores to 44 crores. Even though we
are glarmed at the growth of popu-
lation, It has not been more than 30
per cent whereas the incresse in pro-
duaction is to the extent of B0 per cent,
even according to the flgures which
ore accepted by all. What do
fhey indicate? They indicate, Iet
it be clearly wunferstood, that
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the per capita availability  of
food, which mesans dlso the consump-
tion of food, has gene up by 20 per
cent. I do not have any complaint
against it, because the consumption
must go up. We were living at a
semi-starvation level at a particuler
time and if the consumption is going
up it is 3 happy sign.

1538

Shri Ram Sewak Yadav:
consumption hag gone up?
those people?

Shri Harish Chandra Mathur: My
hon. friend is asking who has started
eating more., I do not think it is
Tatas or Birlas because they were eat-
ing to their full even in 1950-51. So,
this increase must have been in ‘the
consumption of the poor people. Let
ug face facts; let us understand the
position. It is the poorer sectinn
which is eating more than that it was
eating in 1850-51.

Whaose
Who are

8hri Ram Sewak Yadav: Accord-
ing to you, those people who are
starving now are well fed?

Shri Harish Chandra Mathor: The
increase in consumption could not
have been by Birlas and Tatas and
their pichhlaggus. They were eating
he'was and purig even before. 1 have
not the least doubt about if.

Shri Kishen Patihayak (Sambal-
pur): Has he got any statistics to
point out the income cetegory which
is consuming more? He must come
out with statisties.

Shri Hartsh Chabfira Mathur: What-
ever category you like. 1 leave it
entirely to you. But it must be about
20 crores of people of India; it can-
not be one lakh persons, whatever
category it is. Maybe that it is quite
correct that the lowest stratum has
not benefited very much: 1 agree, I
will agree to whatever you say, but
you canmot dispute this fact that a
large section of such people is there.
For example, Punjab was deficit of
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food at the time of partition; Rajasthan
was deficit. The movement of wagons
will indicate to you that it was so.
Today both the States are surplus.
We quite understand that the con-
sumption of food will gtili go up
much more because we were living at
starvation level. There has been a
shortfall. We ware not happy about it.
But that is not 'my point, my point is
that it has gone up is a point whith
cannot be forgotten and it is a wvery
important point of which you must
take note.

Because only failures have been
mentioned, still 1 am not going to give
you the catalogues of achievements
of this Government J am not going
to tell you how the post offices in
rural areas have gone up to 272 per
cent. I sm not even going to tell
you that the consumption of sugar
which is sp much talked about today
is today at least 172 per cent of what
it was.

An Hon. Member:; Actually you are
telling all that.

Shri Harish Chandra Mathur: There
are many things. Let us take only
one thing, nemely, power. In Madras
almost all the villages will be ~over-
ed under the Third Plan.

Shri Kashl Ram Gopta: What about
Rapasthan?

Shri Harish Chandrf Mathur: I
think, my hon. friend will bear me
out that at a meeting at which he
himself was present an MP from
Madras—I do not know whether he
was from the Opposition or not—told
us that ever since his village has been
electrified—I am only talking of rural
economy-—that which was all the time
in debt has now become a surplus
village earning Rs. @ lakhs tg Rs. 7
lakhs every wyear. What has made
it posaible? It was cheap power
available to each farmer there which
has made it possible. H we were to
follow my hon. friend, Shri Dandeker.
we will deny them cycles, power,
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machinery, buses, wagons, railwuys,
Now, 100 more traing have started
running. There are 1,000 train ser-
vices. You will have to deny all
this to them if you follow the basic
advice of our friend who, I am suTe,
after sitting here for a few months,
will get himself educated according to
the wighies and the desire of the mass
of the people,

Shri Ram Sewak Yadav:
see Hindustan.

1540

Go and

Shrl Kashl Ram Guopta: What about
his own State as regards electricily

Shri Harish Chandra Mathur: In my
State electricity has doubled or treb-
led, but we are actually unhappy about
it and we are wanting more electri-
city. We have it only in 400 or 500
villages.

Shri Ram Sewak Yadav: Is Ruojos-
than very prosperous?

Shri Harisph Chandra Mathur: So far
as foud is concerned because move
areas has come under irrigation and
il has become a surplus State.

Now, let me turn to more important
values on which my hon. friend, Shri
Chatterjee, laid greater stress, I
think, if this country is prpud of
anything, it is deflnitely proud of its
fundsmental rights. It is not the
limited democracy that we have here.
Here we have given roots to a full
and free domocracy which is the envy
of the world and which has to set the
pattern in this whole area. That is
something of which everyong should
feel proud. Let us not say things here,
because what we say here is quoted
everywhere outside, at lesst where
the national mnterest demands it and I
have not the least doubt the
national interest is dear to every
hon. Member sitting in the Oppos.tion.
Let us st least ses both the good and
the bad points. So, this iz one of
the things ot which we should be
very well prond.

Then, he also talked about the emer-
gency. I hope the House will re-
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member that we distussed he emer-
gency and the vomplaint against the
Government was that the emergency
powers placed in their hands were
not effectively and purpoesefully used.
There was no case made out to wipe
out the emergency, as a matter of

fact. I am one with that feeling of
the House.

Let us remember that we have sof
very high standards of parliamentary
drmocracy to which our friends in the
Orrosition have contributed no less.
‘But this definitely is a fact that those
why are in power and who have been
in authority, the Congress Govern-
ments, have always attached the
highest importance to great wva'ues.
“That is for what Prime Minister Nehru
will be remembered by posterity,
for generations, namely, that he gave
‘these great values. It is not that we
go in for elections at the time of our
«choice. That would be perfectly
democraticc.  That is a  demoecratic
principle in the UK. In the UK
whichever governmen! is in power it
will go to the elections at a time
most suitable to it, whether it .s April,
May, June, July, August September
.or October. But this Government has
-scrupulously kept the schedule and has
always gone to elections in lhe month
-of February whether that was to its
advantage pr disadvantage, These are
the important, basle and fundamental
‘things of which the whole House and
the whole country should be proud

Shri Ram Sewak Yadav: What
:about the Orissa mid-term elections?

Shri P. K. Deo (Kalahandi): They
were forced six month before the elec-
-tions.

Shrl Harlsh Chandra Mathur: So
much hag been said about corruption.
You will remember, Sir, and the House
will at once agree that I have never
‘been sparing on this point. We have
always tried to focus the attentlon
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of the Government and, if necessary,
to accelerate the process to see that
corruption wauas rooted out and that
immediate action was taken against
the defulters. We continue 1o do so.
But will anybody here disagrae that
during the last three months at least
there has been a characteristic aware-
ness of this problem by the Govern-
ment as a whole? It is not, let wus
clearly understand, that it iy Shri
Nanda whg is acting in isolation. Shri
Nanda would never be able {o fune-
tion. .

Shrl Nath Pal (Rajapur): Why has
he to act in isolation in this wvital
aspect? Why can he not have the
collective support of his party?

Shri Harlsh Chandra Mathur: 1
friends that the
Home Minister would never be able
to function unless and until he had
the support of the Prime Minister and
of the party, I wish he had——and I
am sure, he will have—the support of
the entire House.

Shri Harl Vishne Kamath: Why did
you say ‘in isolation’ then?

Shrl Harish Chandra Mathur: It is
not, therefore, that I say bhat he is
functioning in isolation. He cannot
function in isolation. Let it be clear-
ly understood. The Home Minister is
charged with a particular responsi-
bility; therefore, he will have to take
the initiative in certsin matters, but
he has the definite support of the exe-
cutive and of the party. There are
certain ways and methods with which
we may not be in agreement. I do
not agree with this way of doing
things. I am all the time paying that
we ‘must have an institution of Com-
missioner for parllamentary investi-
gations because we must have an ins-
titution which will inspire confidence
in the minds of the people. That is
a must so far as I think; but that does
not mean that we ere not giving proper
attention to that particular matter
and that there has not been a clear
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awareness of the situation. I think
this Government deserves definitely to
be congratulated on the wmost drastic
steps which it has taken against its
own partymen when it was found that
demovratic rights of the peopie and
democratic values demanded it.

I will also say a word about our
foreign policy about which so much
has been said. [ think, our great
Prime Minister—it will be realised at
some time—has rendered a goeat ser-
vice not only to this country but to
the entire world by setting a new pat-
tern in the internmational fleld, Let
us not repeat non-alignment parrot-
like. What was his positive anj dyna-
mic role in this matter must be ap-
preciated today; certainly it will be
appreciated by posterity and his name
will go down in history in golden
letters.

There ure two groups as we were
being told. There is the Eastern
group. Where is that group now?
China and Russia form that group.
They two are apart. What gbout the
Western group? France is making it
uncomfortable for that group. It has
no place in that group. Pakistan
wihich thought it will get very much
out of this group is smarting under
that policy which it foliowed. It is
smarting every day. If you follow
their speeches, if you follow their
action, you will find they are smarting
under the past Jdcbris of their mis-
takes. It is tho policy of the Prime
Minister which created a great impact
all gver which encouraged the USSR.
to understand that they have a ifriend
—they have a real and a sincere friend
—+that they could relax and that their
rigid attitude need not be there It is
this indirect impact of our policy
which has been responsible for the
reduction in tensions. It is this policy
of non-aligmment which has served &
great purpose for the nations which
have become independent during the
past few years. They have all toed
the line of non-alignment and they
find it to their best advantage. Had
this policy not been there, the whole
of South-East Asia would have been
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engulfed—I have not the least doubt
about it—by communism and there
would have been nothing but intri-
Eues and factional troubles. There is
a fertile ground in the sub-continent
of Africa, It ig this policy of non-
alignment which has set w pattern,
which is responsible for the reduction
in tensions, and this Government fol-
lows that policy which is sound to
the core.

It is to the credit of the present
Prime Minister that he does not take
any nation for granted. He has isken
a particular care—and wep must cong-
ratulate him on that account—that he
has sent his Foreign Minister out to
meet the heads of all our neighbour-
ing States. A case was made out that
our relations with all our meigihbour-
ing nations are not cordial and grod.
There cannot be anything farther from

the truth that our relation: with
Afghanistan have always been very
cordial; that our relationy with

U.S.S.R. which 15 another neighbour
have always been cordial; that our
relations with Burma have always
been cordial; that our relations with
Ceylon are better than that of any
other neighbour that we have....

An Hon. Member: Indonesia?

Shri Harisp Chandra Mathor: If
you take Indonesia, you will find that
we have had good relations with Indo-
nesia. As a matter of fact, Indonesia,
in all its decency, owes g great deal
to this country. But if Indonesia tres
a particular path, you cannot help it
and I cannot help it. There is nothing
for which this country could be held
responsible that it has not gone all
the way to be friendly with Indonesia.
But if Indonesia goes in a different
way, if it can only be friendly with
China, you cannot help it. Maybe, it
is because of their population, berause
of certain compulsions, because of cer-
tain desires and ambitions and a1l that,
That is absolutely another matter.
Then, our Telations with Nepal had
strained a little bit. But when Shri
La! Bahadur Shastri went there, it
gave a turn and now our relations with
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Nepal are all that could be desired
for.

Ap Hon. Membler:
with the help of
been constructed.

Shri Harish Chandra Mathur; Let
us understand the other country and
their sentiments also. Let us not do
anything to damage the relationship
which we have built. They are want-
ing us to  ©build a road; they are
wanting ug to build a dam; ihey are
wanting us 4o build industries; they

That ia why
China a road hss

are wanting us to do so much for them

and they have stated more than once
that their relations with India would

be cordial and they would be, further.

strengthened,

Lastly, I would refer to my h{m

friend, Shri Peter Alvares who spoke
with great eloguence. ] think he spoke
with certain obsession and frustration
because of certain split in his Party.
What, my friend said was that those
people who had left were honest P.S.P.
members—very respectable of eourse—
and they were at the highest in the
hierarchy, They are joining everydny
and they are guite happy.'. .

Shri Ram $ewak Xadav; They have
already been bribed. '

Shri Harish -Chandra Mathar:
answering my trumd Bhri
Alvares,

Shri Alvares: T said, they believed
in Congress ~socidlism and they are
moving towards Swatantra idea.

Bhri Harlsh Chandra Mathur: Why
were . they  disillusipned? They
believed in Congress socialism,  Cong-
ress socialism is there, I wanted to
know only that. My friend sajd that
they were. disillusioned, The hon.
Prime Minister had said, we will fu!
low a middle course. They knew it
much carller,

I am
Poter

centrists. How do you justify this?
The plain fact is that there is a great
gravitation . townrds Congress and if
there is any split in your Party I
think, you better not mention it here,
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rather try to throw the ball in the

direction where it cannot stay, What is
the sense in it?

o o (fgmrd) : vew 3, e
2| gt el mwE Rgar S W
agt Aar aw omy #

Shri Harish Chandra Mathuor: Sir, 1
think, practically I. have answered all -
indigtments of my friends and I think
they will do well in - the best inte=
rests. of the country to rethink what
their attitude should be.

Mr. Chairman: Shri P. E. Deo.

=t amgy ;o ogamfy wEEw, T
UF sEEEy & Y g |

Mr. Chairman: 1 have already eall--
ed Shri P. K. Deo.

Shri Kashi Ram Gll]la He raizes’
a point of order. :

Mr. Chairmman: I have already call- -
ed another hon. Member. What is’
the point of order? Is it about his
right to speak? .

oft aeY ;A =T FT W 4
& fr werw orEt Tw miavae s %
Frarg g & o L ) mfay
THFT W) GAT & g faor g & gwa §
F & e TR F g7 § § FRT A

Mr. Chairman: There is no point
of grder in that. Shri P. K. Deo, -

‘Shri P. K. Deo (Kalahandi}: Mr.
Chairman, Sir, nowhere in the his-
tory of democracy probably with the
exception of France, a Government of
hardly three months old has ever
stood at the docks to face a No-Con--
fidence motion,

Shri’ Harish Chandra Miﬂulr
the immaturity of
That is the reason.

It is
‘the Opposition.”
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- Shri P. K. Deo:
previous Ministers have continu-
but, Sir, we all know that they
ver had any initiative or freedom
think or act independenily under
so called banyan tree, As point-
out by the previous speaker of my
Ly, the present Government has
ted the legacy of 17 years of
e, 13 yeats of planning with
g priorities and reckless spending
the tune of Rs. 19,000 crores.
this, deficit financing amounted to
¢mo cfores as a result of which
prices have shot up 'by 37 per
lagacy of
to the tune of Rs. 00,000
or more. In this period, direct
had increased by 85 per cent
the net of indirect faxation has
n cast so wide that it has not left
conceivable consumer item. We
reaping the consequences as the
2 effect of all this. So, we

n this Ministry started. func-
there was great fumbling.
‘way there was permutation and
ion of pm'ttulxos and notifi-
after notification was issued,
s an impression tha® it is ‘a
Government and probably sus-

j Lakshmikanthamma: On
order, Sir, it is the privilege
Minister to allocatp port-

BHADRA 23, 1886 (SAKA)
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folios. How can he say the Ministry

is susceptible to pressures, eic?

Shri P. K, Deo: Tha interruption
should be intelligent. Please sit down.

Mr, Chairman: The hon. Member is
not yielding. There is no point of
order,

Shri P, K. Deo: Up till now no
effective steps have been taken to free
the sacred soil of this country from
aggression. We have more or less ac-
quiesced in the illegal acquisitions of
China,

Shri Sheo Narain: He is reading

his @eech.

Mr. Chairman; He is only consult-
ing his notes and not reading.

Shri P. K. Deo! By otrupying large
chunks of Indian territory, China has
been reaping the political and mili-
tary benefits,; We have always mei
the' challenge by making a mild pro-
test and all these protests have fal-
len on deaf ears. We are surprised
to learn that the Chinese forces in-
trudeqd as far as 21 miles inside Sik-
kim and there has been large concen-
tration of Chinese troops in the Chum-
bi Valley. We learn that there has
been laige concentration of Pakistani
troops at Telulia in East Pakistan and
we fear particularly that it may not
lead to pincer movement of the Pindi-
Peking axis to attack the corridor
which connects Assam and thereby
isolate the eastern part from the rest
of India.

We still pursug these futile talks.
This morning’s paper says that we
still want to find out through the good
offices of Ceyvlon if China is at all
sincere to withdraw its militaty posts
from Ladakh. Are we yet to leam the
intentions of China? Do we not know
actually what China is after? All
these wyears, we have been wasting
time on these futile talks. These loose
talks give an impetus to pervert think-
ing of persons like Shri Jaya Prakash
Narayan, who often says that Aksai
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Chin should be let out to China.
There should be an end to all these
talks and we should take definite
steps to meet the challenga,

It is not a boundary dispute. The
demarcation of India-China houndary
1s not going to solve the problem.
Has the 38th Parallel in Korea or the
17th Parallel in Viet Nam golved the
problem? In spite of idecloglcal affl-
nity, Mongolia does not feel safe from
the covetous eyes of Collossus. The
Chinese intention is to dominate the
whole of Asia and only the economic
prosperity and military strength of
India can face the challenge of China.
We are all grateful for the timely
military aid from UK. ang US.A. at
the time of the crisis, which turned
the table of war. Thanks to USSR,
we are told that Mr. Chavan's mis-
gsion has been successful. But we
ghould be sure that this Russian help
would be forthcoming in case there
ig war with China. Thal has tg be
categorically ascertained, because since
the last twg years, we have been
hearing that MIGs are coming. At
times they say that MIGs are coming
by ship. 1 hope they are not com-
ing by bullock carts all these years.
Anyway, we accept military ald from
any source to strengthen our military
posture against China, but we should
be sure that the Russian aid will be
available to us in case China makes
another attack on the country.

Simply the acquisition of military
hardware is not enough. It is the ac-
quisition of genuine friendship that is
all the more essential. Due to our
diplomatic fumbling, China has stolen
a march ahead of us in cultivating
friendship. When we are losing our
confirmed &llies, China had been
making new friends. My friend, Mr.
Dinesh Singh, will bear me out that
after he and Mr. A, K. Sen have
visited the African countries, special-
1y Malawi, Uganda and Kenya, a cal-
culated and determined attempt has
been made by China to cultivate
friendship there. India all along
had a reputation of  baing a
fearless fighther for freedom and the
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champion of oppressed people. That
glamour has gone, Now we learn

that Mr. Chou En-lai wvisited all the
african countries and he stated that it
is a fertile ground for revolution.
That statement was immediately fol-
lowed by the coup in Zanzibar and
unknown persons trained in China
like Baboo shot up into prominence.
So, we shall have to take a lesson
from this. China even goes to the
extent of improving her trade rela-
tions with South Africa and Portugel.
We sometimes fail in our diplomatic
duty and in ordinary courtesy. We
never bothered to send a message of
goodwill when there was the meeting
of the second African summit at
Cairo while China was prompt in
sending a message of goodwill We
should be careful when we will be
going to the second non-aligned con-
ference. I feel that it may be a trap
and unless we play our cards proper-
ly, we may be put in guch a situation
that we will have to accept the status
quo on the northern border. So, all
these things have to be considered. We
lack that genuineness of heart with
which Tenku Abdul Rehman sup-
ported India 8t the time of the naked
aggression by China, Of course, our
Finance Minister has done a good job.
I congratulate him. At the time, I
feel it is a not adequate. In this In-
donesia-Malaysia  controversy, our
UN representative should say in cate-
gorical terms that we are on the side
of Malaysia. We should say that we
support Malaysia and we cannot tole-
rate the interference by another
nation, however great it may be, in
the internal affairs of a neighbr iag
State. Though relations "t Nepal
have improved—for which I congra-
tulate our present Prime Minister
Shri Lal Bahadur Shastri—gince his
visit to Nepal last year, Indians' pre-
stige has receiv~d a very rude shock
in the neighbouing States. Indians
are being sguczezed out from Pakis-
tan, Burm- Ceylon and East Africa
and Fiji Iclands. Tt is high time that
we use the good officers of our Mis-
slons abroad to ensure that the Indiang
there get equal and human treatment
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and they are able to repatriate their
assets when they come back, and
whatever is taken over by the Govern-
ment there should be duly compen-
gated for. But we have been neg-
lectful in that duly. Some of the
posts of Ambassadors in important
centres like Rangoon and Djakarta re-
mained vacant till the other day.

The rehabilitation of those Indians
who are coming here is a big problem,
and we shall have to give them all
facilities. Dandakaranya has been all
full as you, Sir, coming from that
area or from very near that area are
awsare. We shall have to rehabilitate
them, therefore, in the backward areas
of Kashmir, NEFA and the Andamans,
and I hope that the present Ministry
will examing this proposal.

It is & good thing that the External
Affairs Ministry has now a whole-
time Minister who is not entirely new
to this task, and it is now high time
that we should shed the international
ambiguity of non-alignment, and do
gome positive thinking and take ac-
tion, Non-alignment has not led us
anywhere. It has not solved even one
problem of ours.

Shrimati Lakshmikanthamma: On
a point of clarification. Just now, the
hon. Member hes said that we can
accept aid from the USSR .

Mr. Chairman: There may be con-
tradiction the hon, Member's speech
but they cannot be cleared on the

spot.

Shrl P. K. Deo: The hon. Member
lacks understanding, Tf she is care-
ful in listening, she will be able to ap-
preciate my argument.

Shrimatl Lakshmikanthamma: I am
asking this question because I under-
stand. What his leader Shri Rajgo-
palachari has said is different from
what the hon. Member has said.

Mr. Chairman: I can understand the
capacity of the hon. Member to under-
stand.

BHADRA 23, 1888 (SAKA)
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Shri P. K. Deo: Non-alignment may
be quite good an academician or from
the academic point of view. But non-
alignment should nol mean equi-dis-
tance from the USSR and the USA.
It should be the closest proximity to
both. In the present contexi, you may
call, it by any other term also, if you
like, but our foreign policy should be
of the closest proximity to both the
USSR and the USA, Fortunately for
us, both are against China, because
both understand that China is a po-
tential menace to the world peace.

1552

Taking advantage of this, we shall
have to accept aid. American bona
fides huve been justified by their ac-
tion at the time of the crisis. We are
gtill in the dark regarding the bona
fides of USSR. My respected leader
Rajaji has said in categorical terms
that we shall have to align with the
West. In our defence preparations,
we have been bled white, and the
nation has been bled white, [f we
want to fight poverty, in the internal
field, we cannot afford to spend &
single paisa for our unproductive
military equipment So, we shall have
to align, and I most respectfully agree
to Rajaji's suggestion.

Coming to the food front, there has
been a sign of relief, The Food and
Agriculture Minister has stated that
we have turned the corner of food
crisis. It is very good. At the same
time, I tazke the liberty to congratulate
UK for having diverted the Austra-
lian wheat ships to Indian ports to
save us from the food crisis, and also
for the timely American aid at this
time of need.

My hon. friend Shri Harish Chandra
Mathur was saying that Shri Dande-
ker needed some education, because
he was new, and that his statement
that, agriculture was getting a step-
motherly treatment was all wrong. T
take the liberty to educate Shri Harish
Chandra Mathur, through wou. It is
absolutely correct when Shri Dande-
kar says that agriculture in this count.
ry hag received a step-motherly treat-
ment from Govermment. Tt is a fact.
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While the industralist .gets power for
the aluminium plant at 3 p. per unit
from the Rihand Project, the poor ag-
riculturist has to pay 19 p. to pump
much-needed water for his thirsty
land. Iz that not step-motherly treat-
ment? - 2 million acres of irrigation
potential have remained unutilised,
and there is every likelihood of this
figure being raised te 5 million acres
by the time we reach the end of the
Third Plan. There is also insecurity
of tenure. My hon. friend spoke of our
Pundamental Rights Our Fundamen-

tal Rights in the Constitution are
like pie-crusts and they are bro-
ken the time of convenience. The

Seventeenth Amendment to the Cons-
titution has robbed the ryot of his
frechold right, that is, the ryot who is
the backbone of India’s economy, and
has classified him along with the
zamindar or intermediary to wait for
his liquidation. When that is the
case, could there be .any impetus and
could there be any incentive of more
food production?

I quite fail to appreciate the anxiety
of Government to check the food
prices, Their anxiety is quite incompa-
tible with the deficit financing to the
tune of Rs. 149 crores which they have
resorted to in a period of six weeks,
during June-July last, which has bro-
ken all previous records. Unless you
call it planning or call anything worth
planning, it is all humbug and throw-
ing dust in the eyes of the people,

What is the value of the rupee fo-
day? The rupee if just 17 paisa in
value. You cannot increase the in-
trinsic value of the rupee by putting
Pandit Nehru's profile on the coin.
We strongly resent at this. If at all
anybody’s profile is to be put, it should
be that of the Head of the State. We
are against the personality cull. We
shudder fo think how the party in
power which had brought forward
legislation to the effect that a curren-
cy note will lose ifs legal tender if
any politica] slogan written -on it—
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that was only to accuse the DMEK—
.could on their own come forward with
the proposal that the -Indian rupee
will bear the Prime Minister’s pro-
file. That is all wrong, and I strong-
ly protest against it.

We are, I am afraid, heading to-
wards an one-party  government,
When the late-lamented Pandit was
there, T said that this country was not
a zamindar of any individual. We do
not want a dynastic rule to prevail in
this country of course, my hon. friend
Shri H. N. Mukerjeg may advocate
for an one-party state, as he has been
advocafing before the students of the
Delhi University the other day; he
thinks probably that one-party state
ig ideal for this couhiry, but we can-
not subscribe to that view,

Coming to the home front, I cong-
ratulate the hon. Home Minister for
hizs bold dectaration and determined
effort to root out corruption. Corrup-
tion has been corroding the moral
fibre of the nation, and increasingly
debasing and demoralising the people.
We want tp make hig hands stronger,
We also want to make Shri Lal Baha-
dur Shastri’s hands stronger to fight
out corruption.

The vames of Shri 8. R. Das and
3. K. Das will gog down in his-
tory for the yeoman  serviceg
they have done, as a result of
which one Cabinet Minister and one
Chief Minister of a State had to quit
.'The report of Shri S. K. Das never
saw the light of day, but that of Shri
S. R. Das has seen, and from whatever
we have come to know, he has done
a wonderful work. And the most
correct slep is being followed up by
Shri Nanda in bringing to book the
various corrupt officers. But, at the
same time, we are taken a back when
a storm of protest and grumble is
raised inside the party in power, when
Shri Nandg takes any step to fight
out corruption. Why shoulq it upset
them? Probably, it pinches their
shoes: I can appreciate if corrupt
people against whom such charges

v
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e been levelied object to it. But
should innocent people like the
er of Information and Broad-
= come out openly ang accuse
Nanda for the steps that he has
aken to root qut corruption?

I cannot appreciate it.

- Shri K. N. Tiwary (Bagaha): That
§ a mis-statement. The Minister: of

rich overnight and have ac-
1 fabulous wealth are the
exponents of socialism, and
by the poor people, While

ar, it is the call of duty,
of conscience that has
) bring to your notice a
ted on 13-8-64 to the
e mon-communist Op-
n!‘h:hamn‘l,snﬂ

ejudice the inguiring officer at

‘stage. At the same time, I feel

‘my duty to bring to your nolice

pending consideration of this

n, many dramatic developments

= taken place in a period of one

th. A reign of terror has been

ose in my State and demorlisation
set in every walk of life.

r. Chairman: I must now infer-
in regard to the method of argu-
‘the hon, Member. He is refer-
a matter concerning a State
st

BHADRA 23, 1886 (SAKA)
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Shri P. K. Deo: No. The Speaker

gave a ruling this morning while
Shri H. N. Mukerjee was speaking
that if he had referred to the memo-
rial, then he could have spoken of
the corruption charges, to which he
was referring. But as he did not, he
should not do so.

Mr. Chairman: At the fag end of
his speech, he cannot go on dealing
with these details.

Shri P. K. Deo: I am not mention-
ing details at all. I won't even men-
tion one detail because I do not want
to prejudice the inquiry. But since
the presentation of the memorial,
certain facts have occurred in my
State,

Shri Ramg Chandra Mallick (Jaj-
pur): On a point of order . .

Mr. Chairman: The hon. Member
has already taken 23 minutes and he
has only two minutes left,

Shri P. K. Deo: No, Sir. I have
taken 10 minutes from Shri Reddy.

Mr. Chairman: That is a different
matter.” 1 have to go by what I Have
before me. I cannot take notice of
any internal arrangements made by
members of a party. I have to go
according to the fime-table 1 have
here. I do not want all these details
to be referred to concerning a State
in connection with the no-confidence
motion against the Central Govern-
ment here. Let him be please bear
that in mind and proceed with his
speech.

Shri Daji: He is trying to help Shri
Shastri to punish the corrupt.

Shri Ram Chandra Mallick: My
point of order is this

Shri P. K. Deo: Most of my time is
taken away this way.

Shri Rama Chandra Mallick: I am
very glad you have given your ruling.
The hon, Member just said some-
thing about Orissa, that a memorial.
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had buen sent to the Prime Minister
and the President. The matter is also
under consideration. That being so,
it should not be referred to here.

Mr. Chairman: I have taken cognis-
ance of that.

Shri P. K. Deo: I only urge the
Prime Minister to expedite steps in
this regard. Delay on his part gives
rise to all these complications in my
State. A dissident Congressman, a
former Minister, was beaten. The
Chief Minister came out with an offer
to sell his assets and liabilities for
one rupce and he received money
orders for more than Rs. 3,000, There

have been police excesses in  Shri
Krishan  Pattnaysk's constituency
for

Mr. Chairman: These are points
completely under the purview of the
State Government.

Shri P, K. Deo: Lastly, the most
dramatic thing that has pained all of
us, for which we hang our head in
shame, is the students' indiscipline
which had led to the seizure of the
Assembly in session,

Mr. Chalrman: His time is up.

Shri P. K. Deo: You never gave me
two minutes.

We do not want the repetition of
Saigon here.

Mr. Chairman: Will he please listen
to me? I have to rule out any refer-
ence to happenings in Orissa, Within
two minutes he will please close.

Shri P. K. Deo: We feel so sorry
that indiseipline should be let loose.
It should be stopped. If democracy
is to funetion, is to survive, all these
things cennot be tolerated. So, I
request that the Prime Minister
should take steps in this regard and
should expedite the appointment of
an enquiry commission.
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Shri Hanumanthaiya (Bangalore
City): On a point of order. My hon.

friend is speaking without knowledge.
Mr. Mitra has issued a statement ask-
ing for the appointment of a commis-
sion. It is in the press now.

Mr. Chairman: At every stage you
cannot correct him.

Shri P. K, Deo: I most respectfully
urge that firing a canon bail at the
mosquito is nol going to stop corrup-
tion in this country. It has to be
tackled at the breeding place. Where
is the breeding place? The breeding
place is the permit-licence-quota-raj
and nothing else. So long as there is
favouritism, so long as scope is given
to favourites of the Government to
become rich overmight so that they
could afford to pay to the election
coffers of the party in power, these
things will continue. The Swatantra
Party has demanded that there should
be an end of this permit-licence-quota-
raj, and Rajaji has rightly pointed
out that a high statutery body should
be appointed for the distribution of
these quotas and licences.

All the eyes of the world arc rivet-
ed on the functioning of the biggest
democracy. The entire world has
been watching how we act, how we
behave and how you give your ruling.
We want democracy to survive at all
costs, The primary duty of the Gov-
ernment iz to see that the basic needs
of the people are available at reason-
able prices to them, and at the same
time preserve the integrity of the
motherland.

Shri Vidya Charan Shukla: I rise to
oppose this motion of no-confidence
in our national Government. The
best way to oppose this shallow move
is to analyse and expose the motives
of the parties behind this motion
That is exactly what I want to do.

The motley crowd opposite has
brought this no-confidence motion not
with any national motive for the
betterment of the people; it is not
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also likely, they know it, to solve any
of the problems that are facing our
country. But they know very well
that this kind of political acrimony
that this motion is encouraging is also
going to aggravate the critical pro-
blems that are already facing us.
Still, they could not care less about
it, and they have brought the motion
before the House just to serve their
politica] ends. As long as this move
is expedient to their political ends,
they do not mind doing any such
thing.

Mr. Chatterjee, who is supposed to
be a great legal luminary, made a
rather confused speech. It looked as
it it was aimed more at publicity than
having substance in it. He made
several sclf-contradictory remarks.
While he pleaded for the removal of
the emergency, he forgot very clearly
and cleanly what he had said earlier
about the recent Chinese infiltration
in Sikkim, and their continued occu-
pation of our territory. To him it
seems that Chinese intrusion or
Chinese occupation of our territory is
not sufficient reason for the emer-
gency to be continued. Several such
observations he had made, but instead
of guestioning them I would proceed
to show how opposition parties here
have taken this motion as & good
publicity ground for their future
electioneering campaign, whether it is
for Kerala or for Orissa.

It is very apparent that the main
supporters to this motion of no-
confidence are the communisis and
the communalists in this House,

Shri Daji: Why?
have supported it

The SSP also

Shri Vidya Charan Shukla: 1 said
‘main supporters’. It was mainly
moved by the communists and the
communalists. One of the arch com-
munalists in this country, Shri N. C.

Chatterjee, has been the mover of
this motion.
Shri 8. M. Bamerjee: He cannot

make that accusation about Shri N, C.
Chatterjee.
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Shri Vidya Charan Shukla: When

it comes to prejudice and ignorance,
nobody can....{Interruptions).

Shrj Daji: He is saying that a Mem-
ber of the House is an arch com-
munalist. He should not descend to
this level.

Shri S. M. Banerjee: Sir, on a
point of order. Is it open to a Mem-
ber to say that another Member is a
communalist when that Member had
relinquished his membership of that
party, the Hindu Mahasabha long
ago and when Government could not
have the guts {o ban that party?

Mr, Chairman: Order, order. A
non-communalist may equally object
to it. I understand there is some
latitude of debate in these matters.
They can contradict it when there is
an occasion. But there is no point of
order in these things.

Shri Vidya Charan Shokla: Shri
N. C. Chatterjee had been President
of the Hindu Mahasabha for a long
time

Shri Daji: And he has left it.

Shri Vidya Charan Shukla: This
is very well known. 1 was saying
about the leaders of the Jan Sangh
and 1 would proceed to show how
Shri U, M. Trivedi, who unfortunately
iz not here at the moment, made some
very false and astounding statements
in his speech yesterday. He said that
when there was the Chinese aggres-
gion on India last year the Malaysian
Prime Minister who was here then
went out of his way and made an all-
out statement supporting our stand
against China. This is true. Then he
proceeded to say that we have failed
to support Malaysia in their struggle
against Indonesia. ‘This is either
closing his eyes to facts or it is out-
right cheekiness to say this. Because,
the other day in Kuala Lumpur our
Finance Minjster made a statement
giving unequivocal support on behalf
of the Government of India to the
stand that Malaysia has taken in this
concentration against Indonesia,
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Again, while mentioning something

about the Das Commission he said

that @ commission like this has to be
appointed in several Stales, and he
mentioned the name of Madhya Pra-
desh also. He comes from Madhya

Pradesh and he should know that the

Chief Minister of Madhya Pradesh

made an offer himself in respect of

the charges which had been levelled
against his Ministry—not personally
against him; nobody during the no-
confidence motion in the Madhya Pra-
desh Assembly made any personal
charge against the Chief Minister him-
self. But the Chief Minister offered
in the Assembly that if any of the
opposition leaders made any of these
charges on affidavit he would welcome
the appointment of any commission to
go into this. This offer of course was

not accepted; nobody acted- upon ii.

T am only trying to illustrate what the

Jan Sangh leader has said here.

Knowing that it was false, he brought

* to support his false case.

Similarly, Prof. Mukerjee while
referring to the national scene here
mentioned the resignation of Shri
Sanjiva Reddy. Well, everybody who
knows the political life of thisz coun-
try appreciated very greatly the step
that Shri Sanjiva Reddy tock in
tesigning the Chief Ministership,
when it was not necessary, just to
uphold the democratic traditions of
this country and to set up healthy pre-
cedents, There was nothing against
him personally in the High Court
judgment. It was not necessary for
him to resign. But he thought that
his resignation would set up heaithy
traditions of democracy. And his
action was widely applauded.

Shrimati Yashoda Reddy: Even
‘Mr. Mukerjee applauded it.
Shri Vidya Charan Shukla: Put

instead of praising this kind of action,
just to suit their political ends they
iwist the matter like this and try to
show it in a bad light so as to streng-
then their case. Of course it was not

SEPTEMBER 14, 1964

in Council of
Ministers

very surprising when Mr. Mukerjes
said if, because he is no respecter of
democracy or democratic traditions
and it was rjght that he said so rather
than any er leader of the opposi-
tion.
indiscreet manner I must say, made
certain criticisms against the Election
Commission in this House. That is
extremely imprioper and coming from
the leader of the Jan Sangh, it only
substantiates their reputation, 1 do
not want to say anything more
because it was absolutely improper io
make such insinuations against the
Election Commission.

The speaker before me, the ex-

Highness, was talking of democracy

and he was advising the Government
to align with the western countries
without realising that many of the
newly independent countries which
have aligned with the western power
bloe or even with the eastern power
bloc have gone to dogs. There, demo-
cracy is gone; their independence is
gone and they are all in terrible trou-
ble. These people want to close their
eyes. They have the cheekiness to
stand up here and say such things.
He wasg the only Member, a solitary
exception, who could stand up in this
House and say: we should align with
the west. It is absolutely non-sensical
and no Member in his senses will say
so. But he in his wisdom found out
things like this and said so here.

The Mover of the Resolution was
pleased to refer to the erisiz of deve-
lopment, social, economic and politi-
cal, Students of political science
know that in a country which becomes
independent, the crisis begins right
from that point. . When independence
comes, crigis begins, in varying forms.
The people of the country try manly
and manfully to overcome the crisis
of development and mould the coun-
try according to their desires. So, this
kind of crisis which we are facing
today is not a new one. It has been
coming in varipus forms, sometimes
in low tension and sometimes in high
tension. But it seems that these

155:.E

Mr, Trivedi, again, in a veiy




trying to take advantage
of the great stalwart of
Pandit Jawaharlal
adiately after his sad
ey have brought forth this
e motion. I was also
ﬁ;at the Swatanira Party
- align itself with this motion.
as if they have adopted a
tegy in national politics.
e probably trying to introduce
n or drive a wedge inside the
itself by trying to show that
2 behind the Prime Minister
new approach to planning. But
Members of our Party and to
ves, it is absolutely apparent
the Prime Minister’s approach to
ning is the same as that of Pandit
iru; there is no difference at all.
gtatement or his letter “to the
ining Commission has been grossly
erpreted. He had made it clear
us !!weral times that the basic
ey continues to be the same. I
sure the Swatantra Members will
be gompletely disillusioned with their
-found love for our Government.
often hear complaints about
am-roller majority of our Party.
 is very surprising that they should
fways mention it as if it is some-
¢ bad or that the Congress is
pilty of having a steam-roller majo-
It is absolutely plain that what-
fajority we have is because of
gbllective will of the people....
Erruptions).

~ Some Hon. Members: No, no.

~ Bhri Vidya Charan Shukla: What-
ever we do, we do on behalf of the
le who voted for us, and when
E le give us the majority and the
Bajority support to us, it is our right
10 help them and do what we feel in
ou epllective wisdom,

1t is again a pattern of pelitical
 life which is evident in the Lok Sabha.
You see the strength of the Congress
WParty which is 350 or thereabouts.
"The strength of the next party comes
flown to 19. How is it? It is not the
- Jault of ours that they are only 19.
Let them get the people’s confidence

BHADRA 23, 1886 (SAKA)
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Ministers
and come here in greater numbers.
About these Opposition groups, I am
sorry to say that even when our rules
of procedure here which are so liberal,
do not justify even the recognition of
this ecrowd of individuals as a group.
Nonre of the groups today in the Lok
Sabha are recognised—not to say about
parties. The recognition as a party is
a different matter altogether. Even
the groups are not -recognised because
they do not have sufficient numbers,
and yet, they come and stand up and
talk as if they are representing the
people who have elected only fhe
Congress ag the majority party
(Interruptions).

1564

If you lock at the affairs in our
country, in the context of history and
the historical development of 40 cen-
turies that our country has passed
through, you will see that in 17 years
we have done rather well, and that
has been recognised by all impartial
observers all over the world. Nobody
has ever said that we have not done
as well as we could have. Now, if
you compare our achievements with
those of hewly independent countries—
our social and political and economic
gains in the last 17 years, compared.
to those of the newly independent
countries +which have won their
independence after the second world
war—you will see thay we have done

" better than all of them. When we

compare our social, economical and
political conditions with those which
have been prevailing in Indonesia,
Laos, Viet Nam, Malaysia, Burma,
Korea, Pakistan, Ceylon and other
newly independent countries in
Africa, and compare their conditions
with ours, we will see that we have
done better than they. You do nof
have to go and compare ourselves
with Japan, Germany, Russia or the
USA. 1If somebody wants to twist
and close his eyes to facts, he is wel-
come to do that, but the people of the
country cannot be deceived and can-
not be misled by such false state-
ments. The people have given con-
clusive answers to the Opposition
parties in the first General Election,
and in the second General Election,
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and in the third General Election they
have given the bluff and the rebuff to
those parties, and T am sure in the
coming General Election also they
will get the appropriate reply from
the people of the country. (Inter-
ruption),

We feel sorry, and it is bad for our
democracy that the Opposition parties
are degeneral.'mg more and more as
our nation grows, You will see they
are  splitting; there are splinter
groups; they are rushing for eniry
into the Congress here and there. We
may or may not admit them, bul it is
not good for our democracy. We want
them to stay where they are.

Shri 5. M. Banrejee: Give us a list
of Do's and Don'ts.

Shri Vidya Charan Shukila: Let them
prosper where they ere and let them
try to gain the people's confidence
from where they are, It is no com-
pliment to us and it is a very bad
thing for them if they always try to
enter the Congress at the slightest
pretext,

I am sure that the Opposition parties
will serve the people's ends and their
own ends better if they leave the
cheap publicity stunts and leave the
agitational approach {o our national
problems. We have been seeking
their co-operation in national building,
and we want their co-operation with
the Government in the tremendous
difficulties that face our nation; and
I am sure that the Opposition parties
will leave their false tactics and co-
operate with us.

Thank you.

At Wo No grat (FHT) : gwWAfy
qEET, A wfavam &1 seTE A i
wTET X ow faar @ & wewr fadw w0
vfmamgrg I FYwrma &
e W T ¥ ame At & el
ATEE, S FEEC W A i et A
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amwl &1 gAT, af @ W o fad
qiEf & & A 5w wwwE F gw W 5o
T g9 Fgr §, Afew & fas v am
goaAl & g ¥ 9 OF 19w
STEET E

ofywrg & g fY aTF TET
g, AWTIfT AErE, ST At 92l aed
q 5o ana # wuw fFar 389 s9 1
A 9T 7g A9 &TF AT grer & R
w wfamm wwmm & af@a a=iR
TTHTT & qTHA FIE S gHTE AL 7@ |
o 3W # g% fa=e & @ gewm g
WX IW H U K KT AT IF Fed
Y g # oy gt oY, FfF = T2t
F wfqware w1 swm 4w w4 gn fom
qEt ®1 Jraw fear w99 amTEne ¥
& grét o A oY, g ffafadm
FuEEn ¥ At ¥ Fw AT w9, IR
wy am %1 fos fe 5 @ sfenr ot
%, wifw o, Sed T § 3o da
¥ & fog 3w § agd & o9 I A
wmdt § 1 q@ ww T fr oA froer
oifzai &, aw a & ot Fgiae odl
ar Twda qifeat &, & wifedt &Y fam
w1 & wepar faerar &, frg 3o & faermr
% ot frg w9 & fasar & 1 98 TR
T, I A AEE g Fwo
wg SrgaT § fr ag o= fommesw
e B e fdy o diifers ot &
siv # #rf Wt afer a1 S owRE R
Tl § | f5T o aw & A e fos
w1, ®1T gg W °F ar0 & It St
W AW Y ¢ 49 afew fadwi & o feelt
7 fadt wg ¥ aeg 3 §, e Ew AR
¥ wegfree ot & g frardi a® &
fere fa2wy ¥ aor R wo & AR
e det & 1 vt & o A o s
wigeT § % ¥ a<g # 919 wF awY
v o wfawms wr s o |/
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e | ( Inierruprions ) 7 %
g wge WA § fw & arfeat wrk 2w
¥ & 7ar afew favit & wgrmar 3 §
TEa TET WELET ®T AAT AT FAT
&, Fgfiree aEl ® W A w1 A
AT FET § 1 OF W07 AY gAY WY A
AT FFT WO A Feaw w7 §
Frwwam I e § R dm &
Tw Fn faer aef ®)-wew ww@ €

F wg ¥ AT g & owt s
=rgan g e v wfavars wemw w1 93w
Ferar wowTT B THATR wA, AW F A0
& dve ¥ way AT Q1w A g
W7 TE & I P e AT w A
A @d § o 9 TE &Y wwar |
ag Wy gu fe w wfaem w@m
T AAAT FT AT IR AR RS
@ g | Y T T A W T i
TEITS FT EHT AT SEET G AT T
2rm, afew wEat W ot 38 g Rl
T T AT 0T &7 qrErE # A wET
W FEAT TET FIT FT ST Ay
FCAT a7 A7 Ig W AF § A &) wwar
a1, zq & fau sfamm @1 q@w a@
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=t @37 wadt & e ¥ faemw
wTaaTs T FY a9 FEr g ¥ wmow
foor ¥ Tl F< | AfET I
& WY TR 797 THAAT g W
wadlt aTgd 99 AWl A FrarEt F
art ¥ o wgx A fF IA @ F W
o &t Jrr IARY o F AE § AR et
THo MHo TAHAT, WA FT T2 § | AT
ux {5 3w ¥ ww o w4 § o gEly
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AT HT AW A% FH Y wrAvEEaw
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TAFRE, AT AR A A T
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& At e g oo @ A FO
¥ ¥ #Y @i wHeE gq g1 awdr g |
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ot fawr weawre w vt £y
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qF ATAT KTATT FAET AHAA! § 1 ATH
s

g g WA W oqw wwq foar § g
F forg & wra w7 gz dAT B

17.00 hrs.

The Lok Sabhao then adjourned till
Eleven of the Clock on Tuesday, Sep-
tember 15, 1964/Bhadra 24, 1B&0
(Saka).
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